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LEGISLATIVE ASSEMBLY . 

. 'j' 

'rhe Aallembly met in the Assembly Chamber of the Council House at 
~~ e  of the ~  Mr. President in the Chair. 

MEMBERS' SWORN: 

Sir Ganen Roy, Kt., M.L.A. (Director General of Posts and Tele-
graphs); and 

Mr. H. Shankar Rau, M.L.A. tpinaI?-ce Department: NO!Ilinatt?Ci 
Official) . 

QUESTIONS AND ANSWERS. 

HOUSE RENT OF SUB-POSTMASTERS IN BOMBAY. 

826 .• JIr. D. V. Be1vi: (.a) Will Government be pleased to state the 
mi!limum house rent sanetioned for a Sub-Postmaster in the Bombay City 
in lieu of free quarters before the 1st March, 1025? • 
(b) What is the minimum after the 1st March, 1926? 

(e) Is it a fact that the Standing Finance Co,imittee was told in Feb-
rual"\', 1926, that this house rent allowance to Sub-Pos\mastezs in lieu of 
free • quarters would .. Ordinarily be 10 per ceni;. of average pay .. of the 
Postmaster and  specially ,e in the case of Bombay, Calcutta and Karachi, 
it might be necessary to sanction allowances in excess of this limit "? 

(d) What is th, average pay of a time scale post office official in 
Bombay on and afttIr the 1st March, 1926? 
(e) Is it a fact that the rent paid by the Post Office Department to the 

Improvement Trust on account of rooms in ~  Road Chawls occupied' 
by postmen and inferior servants is Rs. 11 or more, less a' concession of 
10 per cent. per room? . 

(j) If reply to (e) above is in the affirmative, do Government propose to 
I'aise the minimum of house ~ allowance to Rub-Postmasters in BombaV' 
having no free quarters to the old standard in existence prior to the 1St 
March. 19251 

The Honourable SIr Bltupenua lfaUl J(lm.: (a.) Rs. 15. 
Ib) Rs. 10. 

(c) The Standing Finanoe Committee were Dot informed AS in the 
fuat paTti of \his question but were informed .. in the concluding part._ 
(i) lC.Is. 110. 

(t) 'I'h !'ent paid to tile ImjJibveb1em Ttuat varies from Its. 10ft; to 
•. 18/8 leal 10 ~.~. per roodl. ' 

d1 1. .b ~  to eDDiine the matter. 

( 1478 ) 
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CLOSDlG OP THE TE~ A '  BRANCH OF THB BELAl'UR (THANA) POST' 

OUICB. 

627. *J[r. D. V. Belvl: (a) Is it 8. fsot that the cost of maintenance 
of the telegraph branch of the Belapur (Thana) Post Office is paid by the-
Salt snd Customs Department? 

(b) Is it a facti that the &It and Customs Department refuses to pay 
the cost of maintenance? ' 

(e) Have the residents of Belapur (Thana) been informed tliat the tele-
graph branch will be closed as unremunerative unless they pay "he cost 
of maintenaaee? 

• 
(d) Is the Post Office also at Belapur (Thana) going to be closed? 

(e) Is it a fact that the Belapur (Thana) Office is on a telegrsph line 
passing through Belapur to offices beyond? 

if) Is there a separate e ~ 1i operator me,inta.ined at Belapur (Thana) 
.. for telegraph work? . 

(g) If not, what extra cost is incurred by Government for mainiaining 
telegraphic oommunication at Belapur (Thana) 'I 

(h) Is it not the avowed policy o(Government to extend postal facilities 
in rural areas even at some cost? 

(I) If so, are Government prepared to allow the present Combined 
Post and Telegraph office at Belapur (Thana) to continue without  asking 
the J'Ublic to pay additional charges of maintenance? 

"!'he Honoan.ble Sir '1Ihupendra B alb JIltra: (a) No. 

(b) That Local Government, who were consulted, refused to accept 
financial responsibility for the maintenance of the ~e e  Branch. The 
Salt and Customs Department were not referred to by the Postmaster-
General. 

(e) Yes. 

(d) No. 

(e) No. 

(j) No. 

(g) The extra cost is due to the emplorment of a sub-postmaster with 
knowledge of telegraphy, instead of a branch postmaster on' a lower rate-
of pay ,and on ~  of the maintenance of the telegraph line and 
npparatu.l!. i 

(h) and (i). It is the policy of Government to extend postal facilities 
in rural aresseven if offices experimentally opened are not self-supporting 
from the outset, provided there is a. reasonable expectation of tbeir proving 
so ultimalely. It is not however our policy to i ~ i  indefinitely un-
remunerative 9ffices which, as in the case of that aVBelapur, have' fsiled 
after prolonged periods to justify their existence·',.ad when the local' 
i ~ e  are unwilling ~ i e~ y  #t!3. ~~  and Telegraph Department' 
agamst loss. " 

. '~ -/' .. 



QUESTIONS AND ANSWERS. 1475 

I may add for the Honourable ~ be '  infonnation that the criteria 
to be appl.ied e~ considering the question of maintaining or closing un-
remuneratlve combmed Post and Telegraph offices are being re-examined; 
and the case of the Belapur office will be reviewed when a dt.:0ision has 
been arl'tved at; in the meantime the office will be maintained as hitherto. 

INDIAN DELEGATES TO THE INTERNATIONAL LABOUR CONPERENCE • 

. 628; .~ Lalpat Bat: 1. Is it ;true that the full quota of every State 
which IS entItled to send delegates to the International Labour Ccmference 
is aa follows: 

Two Government delegates with advisers, 

One Representative of Employers with two advisers, 

One Representative of Laboui-with two advisers? 

2. Are Government. aware that most of the States represented in the 
International Labour Conference do generally send their full quotas? 

3. Are Government aware that the'Director of the International Labour 
Office is anxious that every State should send its full quota? 

4. Are Government aware that British Dominions and Great Britain 
do as a rule send their full quotas? 

5. Is it 8 fact that the. Government of India does not do so? . 

6. If so, why? 

The Honourable Sir Bhupendra Natb :Mitra: ]. The answer is in the 
negative. The attention of the Honourable Member is invited to Article 
3t:l9 of the Peace Treaty. 

2. On the contrary, the numbers of States sending the full quotas they 
were entitled to send to the last four' Conferences were respectively, nit, 
niL five and nil. At no one of these Conferences did more than a quarter 
of the nations represented send even the quota regarded as the full quota. 
by my Honourable friend. . 

3. No. So far as the Government of India are aware, the Director of 
the International Labour Office is anxious that 'every State !lhould send 
the complete number of delegates and a sufficient number of advisers to 
enable the delegation to take an active part in the work of the Conference 
and its different committees. 

4. The answer is in the negative. To none oi the last four Conferences 
did any Dominion send the maximum number of representa'liivea permis. 
sible: Great Bnlain did so to only one of these Conferences. 

5 and 6. The Government of India have hitherto invariably spnt the' 
full number of delegates permissible. They have also sent advisen; where 
necessary to enable the delegation to) take an active part in the work of 
the Conference and its different committees. They consider that the 

... practice of sending the full quota e i~ ib e would involve an e~ e i e 

unjustified in the qircumstances. I IDlght add that the full quotas per-
mis6ible for the last four Confere-aces were 36, 36, 12 and 20 respectively. 
JIr. E. '.A.hmed: Was there any delegate repreSenting agricultural. 

.labour in India sent by the Government of India to represent them in 
the International Labour Confarence? 

, The BoDOqzable'SIr Bhupendra Nat.h. Xitra: To the ~  .. of my 
knowledge, Sir,' the answer is in the e i ~  

A 2 
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Kt. It. Ahmed: Do Government propose, for the benefit of the country, 
. to consider the mattm again and again and in future send to thnt Con-
ference representatives of the agriculturists who reruly represent agricul-
ture and not time-serving politicians? (Honourable Memlref's: "'Order, 
order.") 

Lala LaaPat Rat: Is the Honourable Member aware that a. delegate 
without an Adviser or Advisers is seriously handicapped in the perfomlance 
of his duties at the Internationa.l Labour Conference on accoupt of there 
being so many Committees and Sub-Committees which he has to . ~  

The Honourable Sir Bhuptf.1dra X.th J(1tra: I have received no'com-
plaint, Sir, from any of ourp8st delega.tes on the subject. 

Lala Lajpat Rat: May I ask the Ilonourable Member if 'he has read the 
Director's report which he submitted· at the eighth session of the Labour 
Conference 'I 

The Honourable Sir Bhupendra Xath )[itra: Yes, Sir, I llave done 
80. 

Ill. X ••. .Joshi: May I ask whtlther the Honourable Member has read 
what all the Delegates have written on this subject? 

The Honourable Sir Bhupendra Xath )[itra: I have read BOme of them, 
Sir. It is rather a large order to ask me to recollect wha'li rul these Dele-
gates have written. 

Xl. X. JI • .T0Ihi: May I ask, Sir, how many Advisers G·.)vt>mment 
propose to send this year? 

The Honourable Sir Bhupendra X.th )[itra: I cannot for the moment 
sa.y, Sir, whether a final decision ·has yet been arrived at in the matter, 
but if my Honourable friend wants information, I should be 00liged if 
he will put down notice of that question. 

Lala Lajpat Rat: Sir, in view of the huge amount that this couIitry 
contribu'lies 'towards the expenses of the League of Nations, does not the 
Honourable Member consider that they should be aJlowed to take full 
advantage of the International Labour Conference by sending their full 
quota? 

The Honourable Sir Bhupendra Xath Jlitra: As I have said, Sir, we 
do send our full quota of Delegates. There is no such 'lihing as a full 
quota of Advisers. It is true that we do contribute a certain sum of money 
to the expenses of the International Labour Office, but i'li does not follow 
tb'lt we must in addition spend another large sum of money on sending 
Advisers where we as a Government do not consider it necessary to dOBO. 

Mr. X. Ahmed: In view of the fac'li that a statement has already been 
made by His Excellency the Viceroy with regard to the amelioration of 
the conditions of agriculturists in this country, do Government propose to" 
"consider aga.in tha'l> in future the representatives of the agriculturists 
should be sent there so that thereby my friend La1a Lajpat Rai's .. full 
quot&." of representation may be obtained, aDd that without that, Sir, 
the purpose far which Delegates are sent to the International Labour 
Conference will be frus1;rated? . 

The Honourable Sir ~ e  Xath .ltta! r &ml6try, 81tt! have 
lost .. the hang of the questlOn. . 



QUESTIONS AlID ANSWBRS. 1~  

Mr. H .•. laIJai: May I ask, Sir, whether Government will tonsider 
the number of persons sent to Geneva for the IRternational Lahom Con-
ference in connection with ~ e number sent by either Great Britain or 
Japan, and if they find that India is sending a smaller n1mlber, will they 
recollsider this questIon? 

The Honoarable Sir Bhupendra lfath Kitra: I shall take that point. 
into oone.id.eration, Sir, when I am i ~1i  selections for the year 1928. 
L&1a La)pat Bat: Does not the Honourable Member consider that the-

absence of Advisers reduces the number of those people from whom 
e e ~  might be chosen every :vear i~  full knowledge of the work 
they have to do to almost, nil and places the electing bodies III I! very 
difficult position? 

The Honourable Sir Bhupendra Hath Kltra: That is a matter of opinion 
and at the present moment the opinton of Government is ~  in agreement 
with that of my Honourable friend. -

Mr. H. ](. JOIhi: May I ask the Honourable Member whether he will 
consider the question of sending more Advisers to the 1927 ConfE'.rence? 

The Honourable Sir Bhupendra Hath Jrtitra: I am not at the present 
moment in a position to tell the Hodse as to what we shall ji) in regard 
to the 1927 Conference. 

NOMINATIONS TO THE ~  CIVIL SERVICE OF MUSLIMS FROM 

BENGAL. 

629. *Mr. Anwar-ul-Azim:  Will Government be pleased to state 
how many people have been appointed members of the Indian Civil Service 
from Bengal by nomination, since 1919, and bow many of them -are 
:M ussalmans ? 

The HonoUrable Sir Alexander ](udd.iman: Since 1919 (and including 
that year) seven candidates from Bengal -have been appointed to the 
Indian Civil Service bv nomination. Three of lhese candidates are 
Muhammadans. . 

O ~. T O  TO THE IXDIA.X CIVIL SERVICE OF PERSONS FROM BENGAL. 

630. *](r. Anwar-w-Azim: Will GOT"ernment be pleased to state 
how many people in Bengal applied for appointment in the Indian Civil 
Service in 1919 by nomination? How many of. them were selected, or 
recommended by the Selection Board over which Sir Charles Stevenson-
Moore presided? Will Government be pleased to state who they were, 
_ and how many of them have received positions in the I. C. S. compatible 
with their qualifications up to now? 

The Honourable Sir Alexander )[v,ddiman: The Selection Board set up 
in Bengal in 1919 under the specia! temporary provisions for recruitment 
to the Indian Civil Service received applications from 248 persons, of 
whom 14 did not possess the necessary preliminary qualifications and 14 
failed to appear when called upon. The Board-recommended 14 candi-
dates to the Local Government for consideration and four of these were 
selected .anG appQinl;ect to the Indian Civil. Service. _I am not prepared 
to stMe 1lJa.e names of those who were seat up by the B08ni far ~i e .
t_ but BOt appointed. As fSl' as I am. aWlIol'e none of tlaelU ware ap. 
pointed subsequently to the Indian Civil Service. 
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ROUTE OF THE l'ROl'rSID BELONU. RAILWAY. 

681. ·1Ir . .&.nwar-ul-Azim: Will Government be pleased ~ s.tate 
whether they have received any objections from the people of Feni 
Subdivision with regard to the route which the proposed Beloma Railway 
is taking in the district of Noakhali (Bengal)? 

Mr. A. A. L. Parsons: Yes. We have sen\ the representations to the 
Agent ~  the Assam Bengal Railway who will no doubt i ~  them 
when he is considering whether to proceed with the construction of this 
line; the project· at the moment is only in the survey s'l;age. 

ELECTION OF A A~  TO 1HE COURT OF M.iNAGKMENT OF THE DELHI 

UinTEHSITY . 

. 632. *JIr. Anwar-ul-Azim: (a) Will Government be pleased to state 
whether the University of Delhi elects any Mussalmans, by registered 
graduates, on its Court of management? 

(b) What is the proportion of Mussalmans in the professorial cadre of 
the University of Delhi? 

:Mr. J. W. BOOre: (a) Yes. 

(b) The University (central organisation) employs at present six paid 
teachers, ·namely, three readers and three lecturers, all of ,whom a.re nOTl-
Muslims. 

REl'REBElfUTIVES OF DlFFEREXT CIlMML" :\ITIES HOLDING AnOINTMENTS OF 

ASSIST.iNT SrATIOS MASTERS, STATlO!i MASTERS Al"D GrARDS 

ON THE :KORTH 'WESTERN RAILWAY. 

633. *Lal& Rang Behan Lal: (a) Will Government be pleased to state 
the number of: 

(1) Indians; 

(2) Indian Christians; 

(3) Anglo-Indians and Europeans; 

(4) Parsis; 

wh(· hold the posts of: 

(a) assistant station masters; 

(b) sta\;ion masters; 

(c) guards; 

~  the North Western Railway? 

(b) Will Government also state. the rates of pay for each of the olaues? 

JIr. A. A. L. Paraoua: (a) Governmen'l; have no information regarding 
the number of posts of assistant station masters, station mastE'rs and 
guards on the North Western Railway held by different nationalities. 

(b) I am sending the Honourable Member a' s\atement sh·)wing the 
scales of pay of the different classes. There is no differentiation in the 
rates of pay of Europeans and ~  and the rates apply to men of all 
nationalities alike. 
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PROHIBITION OP THBNAGAR KI1tTANii OF THE ARYA. SAJUI. 

634. ·1Ir. Kukhtar Singh: Have the Government of India received any 
!representations on behalf of the Arya Samaj in connection with the prohibi-
tion of the Nagar Kirtans of the Arya Samaj? H the· answer be in the 
affirmative, will Government be pleased to state the action taken on such 
representations? 

The Honourable Sir .Alexander )[uddiman: The. Government of India 
ha,-c received such representations, but they have seen no reason 'to 
interrere with the discretion which Local Governments enjoy to deal with 
thcse matters. 

ADVERTISI:\G OF RAILWAY TUIINGS. 

635. ·lrtr. :Mukhtar Singh: Do Government use the newspapers for 
the publicity of the railway timing, etc.? If so, will Government be 
pleased to state the names of the papers in different provinces in which 
the timings are advertised? 

EXl'E"DIT"LltE ON ADVERTISE)IENTS ~ AT  TO RAILW.\Y TIMINGS. 

636. ·:Mr. Jlukhtar Singh: Will Government be pleased to state 
the amount of expenditure incurred every year during the last three ye8l'8 
in advertising the railway timings in .the newspapers? 

JIr. A. A. L. Par80D8: I propose with your permission, Sir, to answer 
questions Nos. 635 and 636 together. 

Government do not themselves take action to give pUblicity to railway! 
timings as this is a matter left to Railway Admihistrations who themselves 
notify changes in timings in newspapers. 

'1 he information regarding the names of papers and the cxpenditure 
incurred in this way by Railway is not available. 

PUBLICATIO)1 OF THE STATE RAILWArS TIME TABLES IN THE VERNACULAR. 

637. ·1Ir. :Mukhtar Singh: (a) Have Government made any arrange-
ment for publishing the time tables of tlie dilIerent State Railways in the 
different vernaculars of the provinces? 

(b) If the answer be in the affirmative, will Government be pleased to 
state the railways of which the time tables are available in the vernacular 
and at what price they can he had? 

PUBLICATION OF TIME TABLES POll. TRAVELLERS UNACQUAINTED WITH 

ENGLISH. 

638. ·1Ir. Jlukh\ar Singh: Have Government made any arrangements 
for publishing the time tables of the State Railways for the guidance of 
those who do not know English? 

JIr. A. A~ L. P&rIOD8: I propose with your permission, Sir, to reply 
to questions Nos. 637 and 638 together. 

The arrangements are not made direct by Government but I am. en-
quiring·from "Railway Administrations what the practice is and I will let 
the Honourable Member know in due course. 
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CASToR CUB ~  ~ DVST BOlJ) T..-Ll .6.'1 'B. M4Jf •• l WoaJtSROr 
.  . ON THB EAST lNDUN 1~ A . 

889. 'llf .• aIdltu a.p: Will Go'\'tW'lUll8Ilt"e pleuecl" ~ 
the yearly ~. oJ. ~  oake aad ca,lie dust 1014 e~ year dluiDt 
~ l¥t five years at Ule ManMi workshop OIl the East India Raihru? 

DI$f08AL a. C,..sroR CAD AND ~  Do1ft' 4T :)lUiAUBl T~ . ON TH. 
o EAST bDI4N !t4ILY.6.Y. 

640. ·Kr. KUhtar SlDgIl: Will Government be pleased to state 
the method by which castor cake and cake dust is dispoeed of at 
Manauri station on the East Indit.n Railway? 

• 
PluCK OP CASTOR CAD .AND CAn DuST. 

MI. ·Kr. Ku1rIltar SIDgh: Will Govermnent be pleased. to .tate 
the price per maund of castor cake and cake dust !'espeetiTely. ~i e  

during the last five yean? 

PLACES ON THB DIFFERENT RAILWAYS WHBB.B CASTOR CAn OR CAJtK 

Dl:ST IS A\"AILABLE. 

642. .JIr. KuldLtar Singh: Will Government be pleased to· ~e 
the places over the different railways where castor cake or cake dU8i IS 
available? 

Kr. A.. A.. L. Para:>na: I propose also with your penrullliioft, Sir, to 
&Ilswer questions Nos. 639 to 642 together. Government have no informa-
tion:l!; to 'the price per maund of castor cake and cake dust during the last 
five ~ e .  or the places over the different i ~'  where cake or cake dust 
is ;noailable. They are calling for the information in reply to 'I'lestions 
Xos. 639 and 640 and will furnish it to the Honourable Member 0:1-

receipt. 

INCOliE PROli THE SALE 01' TBU.8 ON THE DIPFBRlln' RAILWAYS. 

643. ·Kr. Jlukhtar SlDgh: Will Government be pleased to state 
>the amount of income from the sale of trees on the different railways 
during the last five years? 

PLANTING, Cm.TURE AND SHE OF Taus ON THE DIFFERENT RAnWAY!!. ' 

644. *lIr. Kukhtar Singh: Will Government be pleased to state 
the method of planting, nourishing and semng the trees on the railway 
lines 6f the different railways? 

EXPENDITVRE rON THE PLANTING Alfl) CUJ.rfTW.K OP bEES Olf TIOI 

DIPPEREX1 RAILW A n, JTC, 

645. ·Kr. K1Jkhtar Singh: . Will e e ~ be plea8ed to 8tat6 
the amount of ~ e i e i ~  on ~e ~ i  &pq nouri.N!.UI.e 01 the 
nee OR ~ ~ !6iIWay ~e  eaCh year 811<1 ~ ~ ' ~ ~ ~e tfeea 
eaeh year'? ' 
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646 .• ., •• __ tar 81DP: (.a) Are there some qualified men employed' 
fot the planting aud rearing of the trees on the Gove1"DlIUll8t railways? 

(b) Is the Bystem uniform on all the railway. or is there lOBle i ~. 

ill w01'kinc? 

(e) Wherefrom and how are these men reeruited to work OD this import--
mt job of planting and rearing the trees? 

JI,I. A. 4. L. J'1lIOIJ.I: I prop06eagain, Sir, to answer this and the three· 
queatioDs ~ to,ether, that is to say, Nos. 648 to 846; 

Government have DO infolIDation. Qur statistics do Dot shaw these 
receipts separately from other receipt&. 

GRA7J:NG LA:loJ)S !OUR RAILWAY LurES •. 

647. -llr. Kukhbr Singh: Is the land on both the aides of the Gov-
ernment railways used for grazing cattle by the adjoining villages? If so, 
will Government be pleased to state the precautionS taken in order to· 
avoid accidents on the railway lines 7 • 

1Ir. A. A. L. P8lSOD8: Yes and trespassing on railway land for the-
J.'urposes of grazing cattle is also not unknown. Fencing is provided 
round station yards and near level crossings, on sections of line runnincr 
through denseiy populated districts at the discretion of the i ~ 
Administration. • 

~A " CP ~ BE  OF THY. ADVISORY COlfMITTEES OF THE NORTH 

E T~  AXD EAST INDIAN RAII.WAYS. 

648. -llr. Kukhtar Singh: Will Government be pleased to state 
t.be names of the e ~ e e  who are serving on the North-Western Railway 
and East Indian Rai1way Advisory Committees? 

lI(r. A. A. L. Parsons: The {lames of the members of the Local 
.... dvisory Committees are published in the time-tables of the respective· 
railways and the Honourable Member should refer to. them. 

ISSUE OF IN'l'EllIlEDI.&.n AlIlD TH1RD CLASS RETURN TICKETS ON 

RAILWAYS. 

649. -llr. Kukhtar Singh: Have Government made any arrangements 
to allow intermediate and third class return tiCKets on the railwHVS? If· 
80, will Government be pleased to state the names of the railways on 
which the system is in vogue? If the ·answer be in the negative, will" 

e ~e  be pleased to state itljl reasons for not adopting this course? 

ISSUE 010 INTERMEDIATE AND THIRD' CLASS ET ~ T ~ ON 
RAIl,lVA TS. 

G50. *1Ir. Mukhb.r Singh: Has the system of ~ i  rdum inter-
mediate and third class ticket£! bee~ tried Q1l any. of the railways IIoJld with· 
what results? If the answer be in the negative, ao Gbvemment propose to 
consider the advisability of trying this system 88 an aperiinea.taI ·meaaure . 
on one of the railways at an early date? 
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Xr. A. A..L. P8IIOD8: I propose with your permission, Sir, to answer 
.questions Nos. 649 and 650 together. 
No arrangeIients have been made for the general issue of intcnnedia1;e 

and third Class return tickets on railways. Certain railways, however, 
issue return intermediate class tickets at reduced fares, for example, the 
East Indian, Eastern Bengal and Bengal-Nagpur ~ y  .. ;\s e ~  
third class  passengers, it is felt that where the finanCIal POSition of raIl-
. ways permits of a reduction in fares, a reduction in single journey fares 
is more desirable than reduction on return fares. 
Experiments are, however, being made on certain milways .by giving 

return lower class tickets at cheaper fares for week-ends, holIdays and. 
melas, ere. These railways are.the Bengal Nagpur, Bombay. Barod:t 
and Central India Eastern Bengal, Madras and Southern Mahratta, Great 
lndian Peninsula,' South Indian and His Exalted Highness the Nizam's 
'Guaranteed State Railways. 
Further developments must depend on the results of these eXI·eriments. 

Mr. Gaya Prasad Singh: Are Government aware ~ the ReMal and 
North Western Railway have discontinued the practice· of i i ~ return 
tickets? . t> 

Mr. A.  A. L. "Parsons: Return third class tickets? 

Mr. Gaya Prasad Singh: Return tickets for all classes. They do not 
·issue return tickets 'at all. 

:Mr. A. A. L. Parsons: The Honourable Member appears to have the 
information which he seeks to obtain from me. 

Mr ••• ]t. Acharya: Is there any idea of abolishing in1;ermeditlte class 
tickets on the various railways? 

lb. A. A. L.Pan0D8: No immediate idea, Sir. 

'FINAXCIAL RESULTS OJ' THE INTRODUCTION OF FIRST AND SECOND eL1SS 

RETURN TICKETS ON RAIT.WAYS. 

651. *111'. Mukhtar Singh: (a) Will Government be pleased to state 
·the financial results of issuing first and second class return tickets on 
the different railways? 

(b) Has the system been a paying one and has it compensated the loss 
. in fares by attracting more passengers? . 

(0) Will Government be pleased to state the railways upon which the 
. system of granting first ar-d second class return tickets is in force? 

(d) Will Government lie pleased to state why the system is not nsed 
--on all the railways if useful and why it is not abandoned if it is wasteful? 

JIr. A. A. L. Parsons: (a), (b) and (tl). The financial results are not 
, 'yet known. ' 

(c) 1. Bengal Nagpur. 
2. Bombay, l3a.roda and Central India. 
3. Ea.stern 'Bengal. 
4. East Indian. 
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,5. Great Indian Peninsula. 

6. Madras and Southern Mahratta. 

7. North Western. 

s. Soti\h Indian. 

1483 

RECOGNITION OF' THE SERVICES AND TALE...,\TS OF' ABDUL AZIZ, A FORE-

'MAN OF THE RAILWAY 'VORKSHOP AT MORAD.iBAD. 

'652. *Il&ulvt Muhammad YalaIb: (a) Are Government aware thai! 
Foreman Abdul Aziz of the Moradabad railway workshop prepared So model 
of the town of Hardawar and sent it to England for the Wemblev Exhibi-
~  •  , 

(b) Are Government aware that the said model was very much appre-
ciated at the Wembley Exhibition? 

(0) Are Government aware that besides making the model mentioned 
a.bove the above-named foreman has invented also certain other llseful 
articles? 

(d) Are Government aware that Abdul Aziz has not yet received any 
recognition for his long and meritorious ~e i e  although he made e ~e

sentations to his higher authorities? 

(e) Do Government now propose to make a recognition of the services 
and talents of the said Abdul Aziz in some appropriate form? 

Mr. A.. A. L. Parsons: ~ i  is being obt.ained and, on receipt, 
will be furnished to the Honourable Member. 

EMPLOYlfENT OF A LADY TICKF.T COLLECTOR AT HARD1WAR. 

653. *J(aulvi Muhammad Yalmb: (a) Is it a fact that Mrs. V. Paul, 
formerly a lady ticket collector at Hardawar, was discharged from service 
because the post of a lady ticket collector at Hardawar was abolished? 

(b) Is it also a fact that Mrs. V. Paul was a semor lady ticket 
collector while her juniors are still in service? 

(0) Is it not the general rule that when a post is abolished the 
most junior incumbent in that cadre is i ~e  and not the senior ones'? 

(d) Why was not this practice adopted in the case of the abolition of 
lady ticket collector'S' post at Hardawar? 

(e) Do Government propose to direct the _ Divisional Superintendent, 
East Indian Railway, at Moradabad to 100k into the matter? 

(f) Why was the post of a lady tiC'Jret collector at Hardawar brought 
under reduction? 

(g) Are Government aware that Ha.rdawar is a big place of Hindu 
pilgrimage, where thousands of femald pilgrims flock every year? 

(II) Are Government prepared to consider the desirability of keeping a 
lady ticket collector at Ha.rdawar? . 

JIr. A.  A. L. Parsons: (a) to Cd) and (f). Government have no informa.-
tion. 

(e) No, but the attention of t,he Agent will be drawn. to part (h.) of. 
the question. 

~  Yes. 
I 
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RJCTENTION or TBB SERVICES or MR. P. A. Yone ...... AS8llT"ANT 
RUNNING SHlID F<&D4lf A'I' M"OUDAkD. 

·654 .• JIaulyt Muhammad Tabb: (4) Why were the lenieee of Mr. 
P. A. Young. a night shedmlUl at Moradabad, diapeDl8Cl wDta before he-
had reached the age of 55 ye8Z'8? 

(b) Is it a fact that the said Mr. YOU!lg was given an increaae in 
October, 1926? 

(c) Is it a fact that this Mr. Young was sent 88 a driver to Meeopotamia. 
where he served with credit hom 1919 to 1921 ? 
(d) Is it also a fact that while at Mesopotamia Mr. Young W88 con-

sidered fit to officiate as a Loco. Foreman? 

(e) Is it also a fact that only in 1926 he was appointed as a Bunning 
Shed Foreman at D.hra Dun? 

(f) Do Government propose to inquire into the matter and consider the 
question of retaining the services of Mr. Young 88 an Assistant Running 
Shed Foreman until he has completed bis 55 years of age" 

~. A. A. L. P&r80D8: Government have no iruonnation and do not 
propose to issue any orders in the matter, 

FREQUENT DIsMISS.n.s ON THE OUDH AND RORILKHT:'D SECTION OF 

THE EASl' INDBN RAlLW.H • . 
655 .• J[a11lvi Muhammad Tqub: (4) Are Government awa.re that 

cases of dismissal have latel:-become a common practice on all the Rail-
ways generally and the Oudh and Rohilkhund Railway section of the 
East Indian Railwa:- in particular where employees are discharged from 
service for an ~ fault? 

(b) Do Government propose to direct the i~ i  Superintendents 
of Railways to use paragraph II with great care and caution? 

Kr. A.  A. L. Parsons: (a) No. 
(b) Government have no reason to believe that any instructions are 

needed. 

• 
OVERWORXED ASSISTANT ST\TlON MA!lTERS .\1m PqlIn'SMEN ON "Bl: 

EAS'!' IYDIAN RAILWAY. " 

656. ·Ilaulvi Kuhammad TaJrab: (4) Are Government aware that 8n 
assistant station master on the Moradabad-Gbaziabad sectIon of tbe 
East· Indian Railway has to work for 12 hours continuously in the night? 
(b) Are Government aware ~  the assistant station mastp.r's duty 

includes the passing of trains as well as booking of passengers and their 
luggage? . 

(c) are Government also aware that many a poiBtsmllll on the East 
Indian Railway has to perform his most respODBible duty continuously for 
12 bo1U'S? 

(d) Do Government propose to direct the Agents of Railways to make 
1', full inquiJ"y into the DJstter and take whatever actiOl). is ee~ y  

111'. A. A. L: P8l'IODI: e e ~ bave no information. T1aay·haw. 
howf.'ver. sent the Honourable Member's question to the Age';', EaBl 
Indian Railway . 

.. ) 
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•• afft .wbammad ~  Have t1le Govel'litnent got any infortnation 
about anything that goes on on the railways? 

Kr. A.  A. L. P&rIOIII: A certain amount, Sir. 

UTILISATION OF THE FlY! Fl")1D AT MORADABAD POR THB UPKEEP 

AND bffROVElDNT OF THE ~ OF WAI.J;S'S RAILWAY 
. SCHOOL. 

·651. ·)(awn Kubammad Yakab: (a) Is it a fact that a major portioJ) 
of the 1ine fund at Morsdabad is contributed by the Indian staff? 18 1t; 
.alao a fact that a major portion of the fine fund is spent on concerts and 
dancel! for the enjoyment of the European and Anglo-Indian officers of the 
B~  , j 

(b) Are Government aware that the Prince of Wales's Railway School 
.&t Morada.bad is in a wretched cond-ition for want of funds and has got 
neither a building of its own nor an efficient staff and the teaching there is 
confined to a lower standard? 

(c) Do Government propose to issue orders that the fines paid by the 
Indian staff should all be spent on thls school which should be properly 
-conducted, housed arid raised to the standard of a High School in order 
to afford educational faciLities to the children of the Indian staff? 

JIr. A.  A. L. Parsons: Government have no infonnation. They will, 
however, draw the Agent's attention to the suggestions made by the 
Honourable Member. 

PROVISION OF A,RE8T Roo. POR THE RELIEVING STAFF AT MOlUDABAD. 

658. ·)(aulvl Kuba.mmad Yakub: (a) Are Government aware that 
there is no rest room for the relieving staff at Moradabad, which is a. big 
Tailway junction and the headquarters of a ' i ~y division and where a 
. large number of the relieving staff has to come on frequent occasions? 

(b) Do Government propose to iS9Ue orders that a rest room be pro-
vided at an early date at Moradabad for the use of the relieving staff? 

Mr. A. A. L· Parsons: (til) Government have no infonnation. 

(b) This is a m.tter which the Agent" East Indian Railway, is com-
petent to deal with. A copy of the question and answer will be sent to him 
for such action as he may consider necessary. 

EMPL'lYMENT OP OFFICERS OP THI! IXDIAN ARMY IS en'IL DEPARTMENTS. 

659. *Lieut. Sardar Jluha,mmad, 1{awaz ~  (a) Is it a fact that 
dficers of the Indian Anny used to be permitted, if they liked, to have 
tberilselves transferred to the Civil Service in India? 

. (b) Js it also a fact that officers of the Indian Army are still permit-
ted, if they like, to have themselves transferred to the Political Service in 
India? . 

(c) If the answers to (4) and (11) are in the affinnative, are Government 
pmplD'ed to coMder the question· of l'el'miting officers of the rnlYian A:b:ny, 
iftlhey lae, to ~e themselves tra.tlsferred. to the Civil Service b1 India? 

(d) If the answer to (c) ill in the negative, will Government ."fie 
the reasons for the discontinuance of t4e practice mentioned iIi (a)7 . 
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The HODourable Sir Alezaader KuddJmaD: (a) Military officers used to 
be recruited for civil ie~ in the non· regulation provinces. . 

(b) Officers of the Indian Anny are eligible, if selected, for service in 
the PoliticaI Department of the Government of India. 

(c) The answer is in the negative. 

(d) Military officers were originally employed on civilian duties in the 
less settled areas, and as the methods of administration became more 
ordered, their recruitment was gradually diminished. 

Mr. B. Das: May I enquire if, by allowing military officers to do civil 
duties in certain provinces, Government do not deprive officers of the Indian 
Civil Service and Provincial CiviI Service of chances of enjoying the benefits 
of those posts? 

The Honourable Sir Aleunder lIuddiman: By the number of posts 
occup.ied they undoubtedly do. 

THE P. W: D. CODE. 

660. *lIr. E. 1'. Sykes: Referring to the answer given to part (a) iii 
of question No. 270 of August 31st, 1926, from whoriidoes the P. W. D. 
Code derive its authority? . 

The Honourable Sir Bhupendra Nath )litra: In part from the Secretary 
of State for India in Council and in part from the Government of Inqia. 

Mr. E. 1'. Sykes: \Yill the Honourable Member indicate how we may 
distinguish between those portions which derive their authority from the 
Secretary of State and those which derive it from the Government of India? 

The Honourable Sir Bhupendra N ath Jrntra: If I had to answer that 
question here, it could not be done within the Limit of an answer to a ques-
tion, because I would have to explain the entire position about the financial 
control of the Secretary of State for India jn Council over expenditure 
chargeable to the revenues of India. . 

GlI.IEVANCES OF LUGGAGE PORTERS AT HOWRAR. 

661. *1Ir. :R'. II • .Joshi: (a) What steps, if any, have been taken by the 
Ea.st Indian Railway authorities to remove the grievances of Howrah 
station luggage porters? • 

(b) What is the name and rank of the officer deputed by the Agent to 
inquire into their grievances? 

(c) Is it a fact that he has submitted his report? If so, when was the. 
report submitted"l 

(d) If so, what are the recommendations made by the inquiry officer? 

(6) Is it a fact that the Agent ha.s refused to supply a copy of the report; 
to the ~e be  of the Advisory Committee, and if so, why? 
(f) Is it a fact that the Agent has refused to include the ques\iODS of 

payment of licence fees payable by the potters in the agenda for discus-
, sion by the Advisory Committee? And if so, why' 

.. The .ll4Il()1U'lb1e Sir ObadeslDDes: (a.) The matter has received the 
attention of the Aflent, East Indian Railway, who ha.s deputed an officer 
of, the RaHway to enquire into it. 
.  : Cb}-I do ~. , . 
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(c) and (d). Govemment are awaiting the Agent's report.on the matter. 

(e) and (f). The Advisory Committee have been informed by the A e~ . 
that the proposals in connection with the licences to porters at Howrah will 
he circulated among them for exp-ession of opinion before anything definite· 
is settled. 

RED{;CTION OF THE LICENCE FEE!! OP PORTERS EMPLOYED AT HOWRAH. 

662. ·lIIr. If .•• .J0JShi: (a) Is jt a fact that Mr. ,Legge. the late Agent. 
East Indian Railway. recommended the reduction of the licence fees of 
the Howrah porters from Ra. 7 to Rs. 4  a montli? 

(b) What is the : total number of porters paying Rs. 7 a month to· 
"'''' Mr. MUl;gatroyd, the present contractor? 

(c) What is the income' of this contractor derived from licence fees 
per month? 

(d) What was the last salary of Mr. Murgatroyd before he retired boIr' 
the East Indian Railway? 

(e) What experience ~  the contI'b.ctor had of supervision of Indian 
labour before he was appointed?, 

~T e Honourable Sir Charles Innes: (.a) The Agent called upon the late' 
contractor to say whether the monthly fee paid by the porters could not be 
reduced from Rs. 7 to Rs. 5 but 8S already stated in answer to the previous 
question the wliole question of the payment by these porters is under-
enquiry by an officel"ltOf the Railway. 

(b) The number of coolies employed at Howrah in 1925 was approxi-
mately 800. . 

. (c) It was estimated in 1923 that the net earnings of the contractor e ~ 
between Rs. 1,400 and 1,500 a month. He is, however, e ~ ib e for the-
payment of claims Jor any losses caused by the coolies. 

The amount of supervision exercised by the contractor has also been hi-
creased and the present earnings are not known. 

(.d) Rs. 530 per mensem. 

(e) Government have no information. 

IABOLITION OF THE S\'STEM OJ!' FREE LABOUR RENDERED BY LVGGAGE 

PORTERS AT HOW1l.AH • 
• 

663. ·lIIr. If .•. .Joshi: (a) Is it a fact that the licensed luggage 
porters at Howrah carried out the work of loading and unloading booked . 
luggage and parcels and conveying them between the train and the--
various offices free of oharge for several years? 

(b) When was this began or free labour· system. sanctioned by the 
East Indian Railway authorities? 

.. (e) Is 'it 8 fact that ~ e contractor oanoelled the licence of any porier-
refusmg. to render began? 

'!'he Booourable Sir O ~ 11m.: (a) and. (b). The arrangements.made 
'in April 1921 between theE8st i i ~ and the Coolie Contractor' 
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iincluded & eondition ~  the eontractorshould supply free of charge • cer-
tain number of . cooties to load and Wdoad luggage and parcels in JIlIld from 
\rains and ofticea. 
(e) The' information is not available; but the Agent has issued instruc-

.tions that the 'begar system shall be abolished . 

. EXTENSION OP TRI FARIOPUR CHAaKAGUIlU B.AILwu TO BAI.I8.1L. 

884. -.all OUGdhary ...... -.1 IIIDaII DaD: (4) Is it • fact that 
,the Government of Bengal' utgeDtly reqaeated to ettend ... propoMd 
railway project FaridpurCharmaguria up t.OIf.8"s&1? 

(b) Is it .fset that 'the RaIlway Board promised to bave Ibis ptOjd 
'investigated in the·cold weather of 19J6.17? . ,,_ 

(e) Will ~ e  be pleeae4 to stat.e whether the adual iD.eetip-
,tion of the Barisal extension has been eommenoed'l If so, wbeD waa n 
·oaauneoced and when is it Ukely to end? 

(d) Do Government propose to place the repott of the investigatioo 
.before the Standing F'inanoe Committee for Railways, antJ if so, when? 
JIr. A. A. L. PaDDDII: :(a), (b) and (c). At the request of the Govern· 

ment of BeDgal a traffic survey of the Channaguria·Baa:isal e ~ haa 
recently been carried out and tbe results are awaited. ' ~  

td) If on ~ i  of the tt"aftic report and the estimate of the OOIIt 
of constructing the Hne, Government come to thE' e ~  that it is de-
sirable to build the line, the proposal to do SO will bEftreferred to .he Stand. 
ing Finanee Committee for Railways. 

);, 

~ 
NG}(BEB. OP PA.8SENGEas OF THE DlrrUEXT .. ~E  CARRIIID OS THI 

1 ~ A . ~ Dt'ILIXG THB PIIlST EIGBr KONTIlS or 19t6-21. 

665. -Hali Obaadhary JIobumn'MI bmaO KhaD.: (CI) Will Government 
be pleaSed to state tbe ~  number of first and second class pas8engt'n 
carried during 1926-27 up to whatever month available in each of the 

i ~  in India? 

(b) Will Go\"emment be pJf.>ased to stllte thE' total numbtor of third and 
intemlediate class passengers for the Rame period and' for the same Rail· . 
ways? 

JIr. A. A_ L. P&rIIODS: A stfltmnent showing the pumber of fint, seclDd, 
intermediate and third class ~ "  carried on thl' principal railwIlv 
systems during the first 8 months of 19:!Q·2i hus Ill'l'n sent to the flonou;·. 
able Member. 

PISASCl.&L EPF!CT or TUB LAST R1Dt'CTI0.5 0' RAILWAY FARES. 

666. -"11 Oh&1IdhU1J .ob .... a4 1ImaI1 b. .~i1  Government be 
pleased to state the financial ei!ect of the last rea_on of railW8Y farea 
~  the e i ~ from tbenrst and second clasa paaeqer, tufBo ana that of 
. the third olasa p88lenger trlflic ibowing a total iDoreaee or deareue in 
the earnings of 'Railways from those C1881e8 of tramc ber_ $bat ndVtetioa? 
... A. -A. 'L. ...... t The l'e8U1t <If GIe t'eclueUon8 ~. elMHt 1e·1fOt ":, 

'lmown'\)1lt, • ~ ih.ng the \ottO mttn'ber of PMUhteb I:!atlried &ad 
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;the paaaenger earning.,:pn class I Railways for the period April to NQvem-
ber lQ. as compar&d with the corrtlfll0nding period in ]925 has beeD JleDt 
:to the Bonourable Uember. . '. . . 

. ( 

E~  Loss ON ACCOt:<iT OP THE JtEDUCTlON OF RAlLw.n: FAREs. 

667. -JlaJi CJh&udhury Mobammad IImafl Khan: Will Government be 
.iJieaaed to. state the anticipated loss or profit on the earirings from the first 
.and second class passenger traffic and that of the third and intermediate 
.,lass passanger traffic bv the recant reduction of railwav fares in February 
1.9271 • ."J .  ' 

<-. 
Mr. A. A. L. PIlIOJUI: The estimated 10S8 for the vear 1927-28 on 

.. account of the reduction of fares is .Es. 54 1alJts on the EaSt Inc1i&n Railway 
';jf1ld 13i Bkhs on the North Western Railway compared with the earnings 
"of the year 1925-26. The estimated figures by classes are not available. 

CONTRIBUTION BY THE P. AND O. COMPANY TOWARDS THE NEW 
. BOllBAy-HOWRAH SPECUL. 

668. -Mr .... ~  ~ Will Govenpnent be pleased to state if it is a 
fact that the monogram of the P. and O. Company appears on the bogies 
cf the new Bombay-Howrah special running in connection 1!rith the P. 
~. i " . . 

(b) If the answer to (a) be in the affirmative, will Government be 
pleased to state if the P. and O. Company has made any contribdtion 
towards the construction of the' bogies compOsing this new special? 

Mr. A. A. L. Par8oDs: (4) Yes.' 

(b) T ~~. and O. Company have not made any direct ~ ib i~  ~ 
"\7ards the cost of the construction of two Imperial mail trains, but they 
have agreed to guarantee 20 fares per round trip during the fl. months of 
the slack season (May to September). This ~ ee is for minimum 
period of five years. 
JIr • .I.. lI.aDguwami Iyeupr: May I know how the question of the 

m$lOgr&ID is connected with the question of the guarantee? 

JIr. A. A. L.PanoDs: I do not suppose there is any direct eqmect'ion. 

PLRCBASE OF LOOOXOTIVES. 

,109. -Mr. B. Du: With regard to the following remark will Govem-
met be pleaaed to state. what was the number, the price and name of 
-the firm from whom the purchases were made? 

•• During 1925-26 as in the previous Ve&!", a large number of copdemned engines of 
low tracti". effort were rt'plaeed by modern enginee of higher tnetive effort." 

Mr • .L A. L. P&r80D8: The infonnation is being obtained and on receipt 
it will be furnished to the Honourable Member. 

" PrRCBASE Ill' GooDSW AGONS. 

G70 .JIr ••• _..: '{". ~ :wm Go. . ".etamlMlt be pleased \.0 state how many 
cftbe 'goodawagona amounting iu i¥l to. 17,148, which were on order at 
the eIld of <the Year 1 i ~. haVe been e1i~  ,  . 

. . 
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(b) How many of these were on order in India and bow many in 
England? .. ~  

(c) What is the balanoe still pending? 

NnlBER OF WAGOYS PLACEIf ON THB LINE IN EACH YBAR PROM 

1919-20. 

671. *1Ir. B. Das: (a) Is it true that 10,215  wagons were placed on the 
line during the year 1925-26? 
(b) Will Government be pleased to state the figure of goods stock 

(wagons) pla.oed on the line ea.oh year from .1919-20? 

WAGO. RBQUlRElIENT8 OF STATE RAILWAYS. 

672. -llr. B. DI8: (a) Did the Chief Commissioner for Railways, giv-
mg evidence before the Tariff Board in 1928 with regard to the wagon re-
quirements of ra.ilways owned by the State, make the following Btatement? 
" We think that the annual renewals on a basis of about 4Q years' life will he about 

3,750. Additions will be about the 88JDe figure. So, 7,500 is what we anticipate we 
sball be wanting in five years' time." 

(b) Will Government be pleased to state in which year' from now they 
t:.xpect to make purchases on this basis? 

(c) Was this a miscaloulation, or does this represent the correot"posi-
toin? 

N-rllBER OF WAGONS Pt:RCHASED FOR' STATE RAILWAYS SINCE MARCH 

1928, 

673. -llr. B. Das: (a) Will Government be pleased to state whether 
the following statement was. made by the Chief CommiBsio:ger for RaIl· 
v.aye before the Tariff Board in 1923? 

"The State Railwavs on the whole are rather overBtocked at 
preBent. "  -

(b) Notwithstanding this how many wagons have been P1ll'chaBed either 
for renewals or for additions in State Railways since March 1923? 

(c) How many of these have been ordered from sources outside India? 

Kr. A. A: L. Parsons: With your permission, Sir, I propose to answer 
questions' NOB. 670 to 673 together. I have not been able to collect the 
information for which the Honourable Member askB in time to give it on 
the fbor of the House to-day, for the reason that we have not in the Rail-
way Board 'B office details of the orders pla.oed by Company-managed Bail-
ways; and I am doubtful if we Bha.H be able to collect it before the House 
riBes tl}iB seBsion. I will, however, have it collected as early as posBible. '" 
will forward the information to the Honourable Member as soon aB it is 
ready, and will alBo lay a Btatement on the table of the House at the 
earliest pOBsible opportunity after the information has been collected. 

MANUFACTURE OF WAGON8 AND LOCOllOTIVES IN THB HOliDAY, BARODA 

AND CENTRAL INDIA RAILWAY WORK8HOP AT AlMER, 

674. -1Ir. B. Das: Will Government be pleased to ~ e  

(a) Wbether the Bombay, Baroda and Central India Ra.U.w8v 
workshop at. Ajmer has manufactured (i) wagons and (:ll} 
locomotives? 
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(It) What was the output for each of the last ten yeSl'B? 

(0) What was the average .price of each year's output for wagons 
and locomotives and was the price cheaper than the price at 
which purchases could be made? 

(4) 1& it the Government's intention to continue such manufacture 
in the shop? 

1Ir. A. A. L. Paraona: ~  Yes. 

(b), (c) and (d). Government have not got the information for which the 
Honourable Member asks; but I may mention that the system of accounts 
maintained by the Bombay, Baroda and Central India Railway workshops, 
and the cost of manufacture. are being investigated by Sir Arthur Dickin-
son's Committee, and the question whether manufacture should be conti-
nued will no doubt be considered b\ the Railwav Administration on the 
receipt of that Committee's report. . • 

RUNNING 01' CBRTAIN TR!INS BETWAE:K PATNA AND BIIAGALPUB. 

675. *RaJ& Ragh1lD&lldan Prasad Singh: Has the attention of Gov-
ernment been drawn to the Expre88 (Patna) of the 29th January last 
publishing a letter addressed by the leading barristers and vakils of the 
Patna High Court headed by Sir Ali Imam to the Divisional Superinten-
dent, East Indian Railway, Dinapur, urging the re-running of the ~ 
which till recently left Patna and BhagaJpur at 11 P.M. arriving at Bhagal-
pur and Patna next morning at 7-30 A.M. and 6-60 A.M. respectively? Do 
Government propose to give necessary directions for the removal of the said 
grievance soon? 

JIr. A. A. L. Parsons: Government have not seen the letter referred to. 
The Honourable Member is referred to the answer given to questions 
Nos. 281 and 282 asked by Kumar Ganganand Sinha on the 7th February 
1927. 

THE RAUNSI-NAYA DUMKA-SAINTIfIA RULWAY PROJECT. 

676. *R&j& Raghunandan Prasad Singh: Do Government propose to 
extend the Bhagalpur-Baunsi Branch line to New Dumka (SanthaI Par-
ganas) or to connect the latter with the Loop Line at any station thereon 
that may be found convenient for the purpose? 

JIr. A.  A. L. Parsons: The Bannsi-Naya. Dumka-Sainthia project is being 
investigated by the East Indian Railway Administration along with certain 
other connections in the area.. If as a result of this investigation these 
L'nes are found to be remunerative, their cons.truction will be taken in hand. 

RATES CB4RGED BY RAIr,WAYiI ON llR.A.DD.A.R, INDIAN MrJ.T.-MADE CLOTH 
AND FOREt"lI' PmCEGOODs. 

677. *R&ja Raghunandan Prasad Singh: (a) What is the transport rate 
on khaddar andWbat on Indian mill-mQue cloth and foreign piooegoods? 

(b) Is it a fact that the transport rate on khaddar has been increased 
147 per cent. du$g the last 5 years, whereas that on Indian mill-made 
cloth anli foreign }UEloogOods remain ~e ~e as before? 
(c) If the Imswm: to (b}be in the atlirmaii.ve,will Goverru;nent be pleuecl 

to inQioate ~ groupji for SUoB i ~ i  ~ y the i ~y Boanl? , 

B 2 
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(d) What are the prevailing transport rates on Indian mill-made cloth 
and foreign piecegooda respectively? What increase, if any, h&s been 
made therein side by side with the increase of the rate on khadiIar? 

JIr. A..  A.. L. ParaoDS: (a) The muimum general permissible rates on 
kha.d4a.r, Indian mill-made cloth and foreign piecegoods are the same and 
are as follows : 

In bales press packed '88 pie per maund per mile at Raiiw_y Risk. 
. '62 pie per maund per mile at Owner's Risk. 

Not press packed 1'04 pie per maund per mile at Railway Risk. 
'83 pie per maund per mile at Owner's Risk. 

lb) No. 

(e) Does not arise. 

(d) The permissible rates on Indian mill-made cloth and foreign piece-
goods are, as I have said in my reply to (a), the same. Indian mill-made 
cloth, foreign piece-goods and khaddar are all classed under the heading of 
piecegoods. A ,statement showing the increases Blade aince the year 1920 
on the permissible rates generally applicable for piecegooda has been sent 
to the Honourable Member. On' certain railways khaddar was being 
charged for under a lower classification which previously existed for ga.rah 
cloth, but this was rectified in the year 1924, and since the year 1926 garah 
cloth has also been classified under piecegoods. ' 

ApPOINTXD7S POR QUALIFlED CANDIDA.TES OF THE LATE STAFP SELEC-

TION BOARD. 

678. .JIr. Gap Prasad Slngh: (a) Will Government be pleased to lay 
on the table a statement showing separately the number of departmental 
men and outsiders passed by :the Staff Selection Boani (now merged into 
the Public Service Commission) in the 1st a.nd 2nd divisions, respec-
tively, at each examination, since the creation of the Board and 
tbe number of those who have since been permanently provided for in the 
reapeetiT1e gTadea fOT which they qualified? 

(b) Is it a e.~ that some of the men who paB'Bed the Board's examina-
tion as outsiders in the year 1920 or so, still remain unprovided for, or are 
holding either temporary appointments in the sa.me division for which 
they qualified or remain confirmed in the lower division, whilst those who 
passed the test in subsequent years have since been confinned in the upper 
or the lower division as the case may be? 

(c) If the reply to (b) ~ e be in the affirmative, do Government 
prcpose to issue necessary instructions to the heads of Departments that 
persons already qualified for the upper or the lower divisions respectively 
should 'first he provided for in t.henext vaeancies in the order in which 
they passed the examination before entertaining men who passed in sub-
sequent; examinations? 

JIr. 1 ••• Dunnett: (4) A statement is being forwa:rded to the Honour-
able· Member. 

(b) Of the 1.86 outs.ide candidates who qualified for the upper division 
in Ul20, 36 have been pro.vided with ~ e  ~  in the upper division; , 
of the reJnainder, 81 have dropped QUt for various e~  ~y of them 
having become over age, and 19 are known to be occupying temporary or 
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permanent posts outside the upper division in the Central or Provincial Gov-
ernments' Secretariats. There has been no upper division test for outsiders 
since 1920. Out of the 198 candidates for the lower division who qualified 
96 have received posts. First appointments are 88 a rule' offered according 
to date of qualification, but confirmation tests with the Department con-
cerned. Infonnation as to the number of departmental candidates who 
ha.ve passed the upper division test and have so far not been promoted to 
upper division appointments is not readily available but will be collected 
and supplied to the -Honourable Member in due course if he so desires. 

(c) No, the matter must continue to be regulated by the Heads of De-
partments and offices concerned, and the Public Service Commission. 

JIr. B. Du: May I enquire why the Staff Selection Boa.rd and the 
Public Service Commission do not recruit staff for the lower division and 
upper division of the Railway Board establishment? 

Ill. :I ••• D1lDJleti: That questioo should be addressed to the Member 
in charge of the Railway Department within whose eo-;cizance it is. 

JIr. B. D&I: May I enquire why th0 Railway Board undertakes special 
recruitment of their staff in the lower and upper grades and why the Staff 
Selection Board and the Public Service Commission do not recruit them? 

Ill. A. A. L. Paraons: Will the Honourable Member put a. question 
.down? 

SAPmGU&.RDING 01' THJ: INTI!.RJ<ST8op QUALU"JD CANDIDATES OF' THE 

UTE STAPP SELBCTIOlf BOARD. -

679 .• JIr. Gaya Pruad Singh: (a) Is it a fact that the Public Service 
Commission have held the recent examination in spite of the fact that in 
almost every department there is already a number of passed men await-
ing promotion or confirmation? If BO, will Government kindly state if 
the number of v&cancies likely to occur dulling :the next finanoial year is 
expected to be so large as to provide for the present passed men 8s alae. 
to provide _scope for an additional number of men who may be declared fit? 

(b) What action do Government propose to take to safeguard ~e inter· 
ests of the present passed men, so that they should have prior claims for 
promotion or confirmation as compared with the men who now happen to 
pass the recent examinations? 

JIr. :I. •• Dunne": (a) Before the decision to hold the examination 
in 1926 was taken a. careful estimate" was made of the number of outside 
candidates who must be declared qualified in order that the Public Service 
Commission' might meet the demaonds of the Departments for staff in the 
ensuing year; Owing to the fact that many of the vacancies are tempo-
rary and for various other reasons. many of the departmental candidates, 
who are serving in a lower grade ~ that for which they have qualified, 
'are not· effective candidates for vacanCIes which occur and it was necessarv 
to pay regard to this fact in making the estimate. . 

(b) Government are satisfied tha.t the legitimate interests of the 
exiating passed· men will not be overlooked by the heads of the. Depart-
ments eonoerned: 
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ApPOINTUNTs IN r:BiLTATN DBPAllTIIBNTS tTNDBB. THB GOVBUKI1fT 01' 

INDlA. 

680. *SIr PlIrIboYmdaa Thak1irdaa: 1. Will Government be pleased to 
give a complete list of appointments in the Posts and Telegraphs, Income-
tax, Northern India Salt Revenue, and Cantonment Departments which 
fall under (a) rule 6 and (b) rule 7 of the Public Service Commiasion (Func-
tions) Rules? 

2. Will Government be pleased to explain the reasons for deciding that 
the appointments in these Departments in part 1 above, which are covered 
by Rule 7,. may be filled without consulting the Commission? 

3. Will Government be pleMed to state, why, in the case of selection 
appointments the reference of a memorial by the Governor General in 
Council to the Commission is made optional in rule 12 instead of obU-
gatory' 

The Honoarable SIr Aluaader Kuddlman: (1) I will make enquiries of 
the Departments concerned, and will furnish the Honourable Member, if 
possible, with the list asked for. 

(2) Where an officer has alrealiy been selected to hold His Majesty's 
commission or to be a member of an All-India Service or of a Central 
Service, Class I,and his capabilitIes have been further tested by experience. 
it is not thought neeessary to consult the Commission again 8S to hi. 
fitness. . . 

(3) Memorials include representations of every kind, and will in many 
cases relate to matters which cannot usefullv be referred to the Commis-
sion. As regards the particular type of memorial referred to by the Hon-
ourable Member. namely, protests against nOll-selection for a selection 
appointment, non-selection is not a disciplinary measure. The authority 
responsible  for administration is in the best position to pronounce on the 
relative merits of officers &lready in service, and it must be left to sueh 
authority to decide whether the Commission's advice is required. 

Sir ParIhotamdu'l'hak1udu: Do the same rules apply to petitions to 
be forwarded to the Secretary of State? 
The Honourable SIr AleDDCler Kudd1man: I am not very familiar with 

the petition rules. If the Honourable Member will put a question down, 
I shall be able to give him a correct answer. 

NET EARNINGS 01' THE BENGAL AND NOlLTH-WESTf.RN RAILWAY. 

681. *Sir PauhotamdU Thakurdas: (a) Will Govemment be pleased te 
state the net earnings of the BengaJ.and North-Western Ra.ilway Co., Ltd., 
for the year ended 30th September, 1926? 

(b) What is the earning made by the Bengal and North·Western Rail-
way Co., Ltd., in exchange, during the year ended BOth September, 1926. 
and what was the figure lor the corresponding previous year under that 
head? 

(c) Is it (1, fact that the said Railway has lately paid a divideoo of 
16 per cent. per annum including bonus. as against 14 per cent. per annum 
of the previOUS year? 

(d) . Will Government be pleased to state· it they are prepared to ~ 

the agreement with this Company before the Railway Finfmoe OOmmi .... 
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with a view to that Committee satisfying. themselves that DO efteetive 
method of reducing the earnings of this Company is feasible with amw 
to better service being made available to the travelling public on that line? 

Mr. A. A. L. Panou: (a) The net earnings of the Bengal and Norih-
Western Railway system for the year ended 30th September, 1926, were 
Re. 2,20,34,163. Of this the Comp811y's share was Rs. 1,24,29,735. 

(b) £87,847 and 82,210. 

(c) Yes. 

(d) No. Such an enquiry would not be within the functions of the 
:Standing Finance Committee. 

Sir Pursllotamdu Thakurdu: Do the Government consider that a 16 
per cent. dividend on railway shares is a reasonable dividend? 

Mr. A.  A. L. Pancms: If it were paid on the full capital expenditure 
·of the railway, I think the Government of India would probably consider 
it very high. The position is that these dividends have only been paid in 
the last two years on the ordinary stock of the Bengal and North-Western 
Railway, the total amour,t of which fs £3 million, or say Rs. 4 crores, 
whereas the capital expenditure on the Railway is over 101 crorea. 

Sir PunIbotamdu 'I'haImrdas: How is the balance of 6 crores met then" 

Mr. A. A. L. P&I'IOD8: I cannot give all the d'?tails, but the chief part 
was met; by the issue of preference stock a.ud debentures to the extent, 
I think, of £3 million, bearing interest at low rates of either 3i or 4 per 
cent.; and part both of the debentures and the preference shares have been 
brought up by the Company and cancelled. 

Mr. A. J&&Dguwami Iyeugar: May I know whether the Government 
are satisfied that these huge dividends are not earned by deteriorating the 
administration and the services rendered. to the public? 

, 
)[r. A. A. L. P&r80D8: Yes, Sir. One of the Members of the Railway 

Board made an inspection of the Railway recently and his report was 
quite' favourable. I am glad also to 'know from my friend Mr. Gaya Prasad 
Singh that a good many complaints of inadequate services have been 
recently removed. 

Mr. Gaya Prasad Singh: Not at fll. 

Sir PurabotamdaB ThakurcIaa: With reference to the answer of the 
Honourable Member to part (d) of my question, do I take it that the 
Railway Board would have an objection to putting before the Railway 
Finance Committee a copy of the latest report of that Company. if that 
were called for by a member of that Committee? 

Kr. A. A. L. Parsons: Any member of the Committee can see t.he agree-
ment with the Bengal and North-Western Railway, a copy of which is in 
the Library. I should also be prepared tp show to any member a. copy 
·of the latest report. The position, if I may explain further, is that, if 
there were any question of taking action in the direction suggested by the 
Honourable Member, t.he opir.ion we should require would not be that 
4:the Standing Fin8!1ce Committee ~  Railways, but of the Law Oflioen. 
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JIr. N ••. Joshi: May I ask, Sir, whether, in view of the fact that; 
the Company is paying a 16 per cent. dividend, the Government of India 
will ask them to improve the prospects of the employees of that Company? 

JIr. A. Rangaswami Iyengar: Am I to understand that the Government 
have examined'this matter and satisfied themselves that the standard of 
efficiency of this administration is not below the standard of efficiency of 
other companies which are ~yi  s much smaller dividend? Have they 
. made inquiries as to how this huge dividend is being paid? 

JIr. A.  A. L. Parsons: As (think my answers have shown, we have 
obviously gone into the question of the size of the dividend. We have not 
made a comparison of the sen-ires rendered by this company with that 
rendered by other companies because comparisons of that kind are generally 
infructuous. 

JIr. Gaya Prasad Singh: Will the Government be pleased to make 
a.vaila.ble to this House the report to which reference has been made in 
course of my friend's previous reply? 

JIr. A. :6.. L. Parsons: r am a.£ra.id not; it is a. purely departmental 
oocument, not written in terms which would make it suitable for me to 
lay it on the table. • 

JIr .•. S. hey: May r know what the Honourable Member means 
when he says Government have instituted no comparison between the 
efficiency of the services rendered by this company and the efficiency of 
the services rendered by other companies, when at the same time the Gov-
(:rnment maintain that inquiries made show that its condition has 
unproved"! 

JIr. A.  A. l.. P81BODB: r am afraid-r do not quite understand my Hon. 
ourable friend's question. We have not instituted a comparison between 
the Bengal and North-Western Ra.ilway and other companies for· the 
reason that we do not think a comparison of that kind would serve any 
useful .purpose; but we have satisfied ourselves that the conveniences and 
so on offered to travellers and to consignees of goods on the Bengal and-
North-Western Railway are up to the mark. 

DECISION OF THE PRIVY COUNCIL IN THE CASE OP GANESH LAI. V. 

KHETRA MOHA.N MAHAPATRA. 

682. ·Sq-Karl. Singh Gaur: (a) Has the attention of Government been 
drawr.. to the decision of their Lordships of the Privy Council in Ganem 
Lal 'V. Khetra Mohan Mahapatra repprted in 81 C. W. N. 25 in which 
their Lordships are reported to hsve held that the mortgagor's liability on 
his personal covenant in a registered mortgage is subject to the limitation. 
of 8 years' as provided in Article 66 of the Limitation Act? , 

(b) Are Government aware of the stir this decision has caused in the 
country as noticed by 31 C. W. N. LXV in its editorial notes? 

(c) Will the Government be pleased to state whether they propose to 
take any action to overrule the Privy Council? 

The Honourable Sir Aloander Jluddiman: (a) Government have seen 
the judgment to which the Honourable Member refers . 

. Ob) They are not aware that it has caused any apprehension'in the 
country. 

(e) Government are considering what action, if any, should be taken. 



QUES'l'IONS AND AlfSWBRS. 

Itr. B. D&8: May I enquire if the Government of Inma. have the 
statutory power to overrule. the findings of the Privy Council as stated in 
this question? 

The Honourable Sir Alexander Kuddiman: My Honourable friend Sir 
Hari Singh Gour apparentlY thinks the.v have, and I do not think it is 
necessary to difier from him. 

Sir Hart Singh Gour: ?lfay I beg to enquire whether the Honourahle 
Member implies that the pO"'ers of the Central Legislature to overrule 
the Privy Council are doubted? ' .  . 

The Honourable Sir Alexander Koddlman: I venture for once to a",uree 
with my Honourable friend; he apparently did not hear my reply. 

ApPOINTMENT OF SIKHS AS AsSISTANT SECRETARIES AND SUPERIlI"TENDK,>;TS 

IN THE GOVERNMENT OF INDIA SECRETARIAT. 

683. *Sardar X&rtar Singh: (a) What is the total number of Assistant 
Secretaries and Superintendents in the Government of India Secretariat. 
Offices and their educational qualifications? 

(b) Will Government kindly give the above information as below: 

(1) Number of Muhammadans. 

(2) Number of Gurkhas and other Hindus, 

(3) Number of Indian Christians, 

(4) Number of Sikhs? • 
(0) What is the proportion of each community? 

(d) Do Government propose to take steps to employ Sikhs in future tern-. 
porary and permanent vacancies for these posts at least for the next three 
lyears? 

The Honourable Sir Alexander Kuddiman: (a), (b) and (0). The in-
formation will be collected and supplied to the Honourable Member in due· 
course. 

(d) Government have already issued orders regarding the. steps to be 
taken for the redress of communal inequalities in recruiting their clerical 
staff. Departmental promotions are however a different matter, and must 
continue to be regulated by merit. 

INCLUSION OF ' ~  HISTORY OF ENGLISH LITERATl;RE 'AS AN OPTION ... /. 

Sr;BIEC'l' POR T ~  INDIAN AUDIT AND ACCOUNTS SEI(VICE 

EXAMISATION. 

684. *Pandit lfilakantha Das: (a) Is it a fact that the History or 
English Lfteratureis not one of tb.:l optional subjects for the Examination 
held to recruit men for the Indian Audit and Accounts Service? 

(b) If so, are Government prepared to consider the advisability of in-
cluding the same as one of the optional papers for the said E~ i i  

The Honourable Sir Basil Blackett: The question of the revision of the 
. schedule of subjects for the Indian Audit and Accounts Service Examina-
tion is being considered by the Public Service Commission. 
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CONDiTiONS. or SE'tVICE or BEB.~ or THI!I INOlA. UN 4 'l'U OlD 0 LIST 

685. -Ill. QayaPruad Singh: (a) Will the Government be pleased to 
state if they have sent, or propose to send a report to the Secretary of 
State, on the subject of' the alleged grievances as regards' oonditions of 
. F.lJ'vice of members of the Indi'!. Unattached List? 

(b) If so, what are these grievances, and how do the Government pro-
rose to remedy them? 

1Ir. Q ••• Young: (a) and (b). Government have been corresponding 
with the Secretary of State for some time regarding the conditions of ser-
vice of the India Unattached List-that is to say, their pay, pension and 
promotion. Revised rates of pension have already been promulgated. 
The revision of pay and of the present syp,tem of promotion are still under 
consideration. 

NmlBft or SoUTH APRICANS OR ~O T  AFRICAN FIRMS TRADlNG IN 

INlll ~. 

686. !'Lala ltanl Behari Lal: (a) Will Government be ~ e  to state 
[how many South Africans or South Afrioan firms, if any, are trading 
in India? 

(b) If 80, will Government be pleased to state if they have been 
. allowed any concessions by the Government? 

JIi. A.  A. L. P&r80D8: (a) The Government have ,no information. 
(b) Does not arise. 

GRANT OF MINEllAT. Rlr.HTS TO A SOUTH AFR1CAN FIRJ[ IN THE "NORTH-

WEST FRONTIER PROVINCE. 

687. -Lala Jtang B8har1 Lal: (a) Will Government 'be pleased to 
. state if any mineral rights have been granted to any South African 
firm in the North-West Frontier Province? 

(b) If so. will Government be pleased to state the period for which 
the grant ·has been made? 

1Ir. B.  B. Howell: No, Sir. The Honourable Member probably alludes 
to the fact that in November, 1926, Government sanctioned the transfer 
from Messrs. Graham and Company to the African Construction Corpora.-
tion of a prospecting license for mineral oil in the Sheranni country. The 
African Construction Corporation is however an English Company. 

SHORT NOTICE QUESTIONS A~  ANSWERS:-

PUBLICATION OF THE REPORT OF THE SAl/DIlURST COMMITTEE. 

1Ir .•. A. linnah: (a) Will the Government be plea.sed to infonn the 
House when the Report ~ the ~  Committee which concluded its 
work on the 4th November, 1926, is likely to be published? 

(b) Will the Government state wha.t action they propose to take re-
garding the recommendations made by the Sandhurst Committee in their 
Report which wa.s signed on the 4th November, 1926? 
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(c) Do the Government propose to place their proposals in the light of 
the recommendations made in the Report before the House duri»g tbi. 
Session? 

(d) Do Government propose to give the House an opportunity to discuss 
and deal with the recommendations made in the Report before the· end 
of this Session? 

(e) What step. if any. have Government taken Te«arding the Report 
and what steps do they propose to take? ,. 
Kr. G ••. Young: (a) As I have already indicated in my replies to 

previous questions on the subject, Government are unable to say at pre-
sent when the Report will be published, but they hope to be able to give 
an indication shortly. 

(b) Action upon the Committee's recommendations will be determined 
by His Majesty's Government.and the Government of India in consulta-
tion. 

(0)' No, Sir. the Government of India's proposals are unlikely to b. 
framed before the end of this Session, 

(d) Full opportunity will be given' for discussion when the Governmeni 
of India after consultation with His Majesty's Government are in a posi-
tion to inform the Assembly. 

(e) Government have refeJTed the Report to the military authoritiea 
concerned at Army Headquarters for their comments on the recommend&-
tions, and will, in due course, submit their proposa.ls to the Secretary of 
State for India to whom they forwarded advance copies of the Report in 
January. It is not ~ ib e to say anything' with regard tp further ~ i  

until the various autIiorities concerned in England and in India have been 
able to complete their examination of the Report. 

Sir Harl Singh Gaur: May I beg to enquire whether this House will be 
consulted before or after the final decision of the Government of India in 
consultation with the Secretary of State is reached? 

Mr, G: ., Y011Dg: This House certainly will be consulted before a tinal 
. decision by the Government of India is taken. 

1Ir .•. A, .TiDnah: May I l-oow what is the difficulty that the Govern-
"ment of India have in publishing this Report at once? 

Mr. G .•. Young: Sir. I have explained that the Government of India 
are in cOJTespondence with His Majesty's Secretary of State on the Imb-
ject and until a decision has been reached I cannot tell my Honourable 
friend what the difficulty is, if any. 

1Ir .•. A. liDnah: Do I understand, Sir, that the Secretary of St&te 
for India has not made up his mind whether the Report should be pub-
lished or not a.lthough it was placed before him as far back as January? 

Mr. G ••. YoUDg: Sir, I have laid the facts before the Houee: the 
Honourable Member is at liberty to draw his own inferences. 

:.t. A.. Rangaswami Iyengar: May I know, Sir, whether it is the inten. 
tion of the Government to publish the Report and allow the Assembly to 
-discuss it after a decision has been ta.ken by the Secretary of State in the 
. matter under correspondenJe?· 
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Mr. G ••• YOUDg (and other Members): That question has already been. 
answered . 

. Kr .•. .A.. linDah: I want, to know what is the objection to publishing 
thIS Report at Once and who is objecting to it and where is the difficulty? 

Kr. G. K. Young: Sir, I cannot give my Honourable friend the infonna· 
tion he is asking ~  . 

• Sir Kart Singh Gour: May I beg to enquire whether the Government of 
India have solicited the orders of the Secretary of State as regards its 
publication in this country and, if so, with what result? 

Itr. G .•• Yoang: Sir, the Government of India are still in consulta· 
tion with the Secretary of State on the subject and it is impossible for 
me to disclose any recommendations made by them or any other part of 
the consultation and discussion until they are complete. 

1Ir. X. O. Roy: Sir, do I understand that the final ~i y in this 
matter is the Secretary of State and. His Majesty's Government? 

Itr. President: In what matter? 

lIr. X. O. Roy: Publication? 

1Ir. d .•. Young: My Honourable friend must be perfectly well aware 
of the constitution under which the final authority in all matters relating 
to India is determined. • 

1Ir. )(. A. liDnah: Do I understand the Government of India cannot 
even publish a report without the sanction of the Secretary of State? 

RESOL[TION BE RllPr:E TIINDltlts" POR Tni': PUB-CHASr; OF ST?IUS. 

1Ir. )(. A. liDnah: Will Government be ,leased to state what steps 
have been taken to give effect to the Resolution of the Assembly passed in 
the first Session of 1924 regarding the purchases of stores and all other reo 
quirements of the Government of India that in future the tenders for them 
should be caHed in India and in rupees? 

'!'he Honourable Sir Bhup8ndra Bath Kltra: Certain rules have been. 
laid down by the Secretary of State in Council defining the classes of 
f'Jcpenditure from central revenues which the Government of India may not 
sanction without the previous consent of the former authority; and one 
of these rules hitherto has prescribed that the previous consent of that 
authority was required to any expenditure on the purchase of imported 
stores otherwise than ~  the India Store Department in London ex· 
cept in certain specified cases. The Secretary of State has recently agreed 
to an amendment of the audit rule referred to, the eRect of which h8f! 
been to confer on the Government of India full powers in regard to centra}' 
expenditure on imported stores other than military stores. The Depart· 
ments of the Government of India concerned are now actively engaged in 
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working out the precise arrangements required for the adoption . of a sptem 
-of rupee purchase to the utmost possible extent and it is hoped to intro-
duce these arrangements in the near future. ' 

I may ~ that Local e~e  of GOVET1lors' 'provinces now possess 
lull powers m regard to expendIture on purchase of imported stores and that 
it is. open to them to adopt a system of rupee purchase wherever they con-
sider this to be desirable. ~ 

TRAINING OP 8E1.ECTY.O MEX FROM THII: INIl1AN TBJUTOJit'AL FOBeK 

ANI)' THt; U NlVERBITY TI/.AINIXG COJl.PS, IN CIVlI, AND MILITARY 
AVlATIOto. 

Dr. B. S •• oonj': Will the Government be pleased to state:. 

(a) what arrangements they have made or propose making for training 
selected men from the Indian Territorial Force and tbe Univer-
sity Training Corps, in the science and art of civil and military 
aviation ; and 

(b) if no arrangements have 80 far been made, whether they. propose 
to start a college in India on the lines of the Royal :Air Force 
Cadet College, Cranwell? 

Kr. G. )[. Young: (a) Government have made no arrangements in the 
.(iirection suggested, and do not propose to make any. 

(b) Government do not propose to institute an Air Force Cadet College 
in India at present. They do not 'Consider that ihe existing state of 
;aviation in India would justify sooh a step. 

CIVIL AVlA'fION SCHOOl.S IN AUSTRAI.E; C.nu.DA AND .~ A . 

Dr. B. S. )[oonie: Are Government aware that-

(a) in countries like Australia and Canada within the British Empire 
and in Japan, military schools have already been established 
for teaching the science and art of aviation, such as the flying 
training school at Point Cook in Australia, and at Camp 
Booden and at Ottawa in Canada; and 

(b) that civilian students also are admitted in these schools; and 

(c) that several private light aeroplane clubs have been established 
in these countries; and . 

-(d) that the Government of. . ~ country assist these clubs in every 
way, such as by giving loans of De Haviland moth aeroplanes 
and bonuses for training of civilian pupils in these clubs, as 
for instance, Australia give the bonus of £20 per head; ana 

(e) that the Imperial Govemmentof Japan are enthusiastically en-
couraging their pupils to study the science and art of aviation 
both civil and military, . in all its branches by granting subsi-
dies, bOnuses, prizes, scholarships, and by frequentlJ-arrang-
ing competitive flying; and 

'(f) that there is an association in ~  called the Imperial ~ i i  
Association whic-h has been formally admittEtd into the ht.-
national A viatiCln Assooiation? 
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JIr.G ••. YoUDg: (a) So far 81!1 Government are aware, the Honour-
able Member's information. is correct. 

(b) So far as Government are aware, this is the case in Canada and 
Australia, but the recent institution of civil aviation schools in Australia 
may make it unnecessary for civilians to be taught flying in military schools 
in future. I understand that in Japan most of the civilian pilots are trained 
in civil aviation schools. 

(c) In Australia, yes; but not, so far as I know, in Canada or Japan. 

(d) The Honourable Member's information is, I believe, Bubstantially 
correct so far as Australia is concerned. 

(e) The Government of Japan is believed to be doing a great deal t,) 
encourage aviation in that country. 

(f) Government have no knowledge of such an association. 
lIr. Gaya Prasad. Singh: Have Government seen Captain Patwardhan's 

scheme with regard to light aeroplane clubs in India; and if so, what is thtt 
action that they propose to take? 

lIr. G ••. Young: I understand that the Honourable Member is calling 
for an expression of opinion. 

1Ir. Gaya Prasad SiDgh: My question is what action they propcBe to 
take in connection with that scheme? 

Dr. B. S. Kooaje: Do Government propose to do all these things in 
India to introduce and assist civil aviation in this country? 

The Honourable Sir BhupeDdra Hath Kitla: I take it that when the 
Honourable Member is asking this supplementary question he is not at 
the present moment asking the question of which he has given me private 
notice, though it relates in fact to a similar subject. It is not possible for 
Government· to take any definite action in the direction of promoting the 
education of air pilots until some decision has been arrived at in regard to 
the policy about civil aviation and until they have obtained an expert 
adviser to help them in connection' with various matters connected with 
the question. 

Dr. B. S. Moonle: Is the Honourable Member aware that in other 
countries these facilities were being given before a Civil Aviation Director 
was appointed? 

• Ilcmourable Sir BhupencUa Hath Kiua: I am not aWare of that. 
My information, on the other hand, is to the contrary. 

Itr Karl liDgh CIoar: May I beg to enquire what is the policy of the 
Government of India? These matters of detail can be worked out later. 
The question that Honourable Members are anxious to have a reply to 
is, what is the policy of the Government as regards the training of Indians 
in civil '''iriation, if they have any policy at all? 

The HOD!Ourable Sir BhupencUa .ath )QUa: We are going to discuss 
this subject later on in the course of the day, and the Honourable Member"" 
is fully aware of what the policy of Government has been stated to be 
on the subject in the docmneut . already circulated to Members of this 
HouBe. 
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TRAINING OF INDIANS IN AVIATION. 

Dr. B. S. Koonie: Will e ~  be pleased to state: .; 

(a) if there are any facilities at present available in India for training 
Indians in the art of flying in connection with the Indian 
army aviation establishment subject to such conditions, if· 
any, that the Government may think fit to impose· regarding-
obligations of military service; and 

(b) if not, whether they propose to make such facilities? 

Mr. G. II. Young: (a) There are no instructional facilities at present 
in India for training any person to fly. As my Honourable friend is aware. 
however, a scheme which includes the provision of such facilities is before 
the House. . 

(I}) It would not be possible to arrange facilities for instruction in flying 
in any of the units of the Roval Air Force stationed in India. Such 
i ~ i  is no part of their d"iIties. 

Dr. B. S. Koonje: A supplementary question, Sir. II!I ..them.-any 
special difficulty in India that the military establishment would not be 
able to give instruction to civilians when such instruction is given in other· 
countries? 

Mr. G. II. Young: The units are small combatant units which do not 
include instruction as part of their duties. That is the difficulty. 

Sir Harl Singh Gour: May I beg to enquire, in view of the fact 
that these units are paid for from the revenues of India. what objection 
is there to Government sending Indian cadets to England for instruction 
there? 

JIr. G. II. Young: I would like to have notice of that question. 

Dr. B. S. lloonie: Now that the Honourable Member knows that we re-
quire such facilities to be given, will he be prepared to make arrangements 
for the same? 

JIr. G. II. Young: The Honourable Member is suggesting action. 

JIr. B. Das: May I enquire if it is the definite military policy of the 
GOvernment of India not to allow training for Indians in military aviation? 

STARTJNG oF' LIGHT AEROPLANB CLUBS IN INDIA, RTC. 

Dr. B. S. lloonle: Will the Government be pleased to state: 

(a) if the Government will have any scheme for enoouraging Indians 
to start such light aeroplane clubs in India; and 

(b.) if the -Government are prepared to take the lead in or to en· 
cOUP8.ge starting an All-India association of aviation like the 
Imperial Aviation Association of Japan? 

The Honourable Sir Bhupendra HaUl Jliua: (a) The question will be 
examined as soon as a Director of Civil Aviation. has been appointed; 

b~ This also must await ~ ,!,ppointment of a civil Director: but. I 
may mention that one such ass0clatIon has already been formed at Karachi. 

Sir Harl Singh Gour: May I enquire what assistance ana encourage-
ment Government are giving to that Association? 
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"!'he Honourable Sir Bhupendra RaUl Klua: They have not ret asked 
for any assistance from us. 
SJr Ilari SiDP Gour: Is it a European Association? 
'l'Ile HODDurable BJr BhupeDdra lfa\h. lQua: I have no detailed informa.-

tion about it other than what has appeared in the papel'B. but I thought 
that it was an assOciation composed both of Europeans and Indians. 
Dr. B. S. KooDJe: Will it be one of the duties of the Director of Civil 

Aviation to institute schools and colleges for teaching aviation to Indians? 

The HOnourable Sir Bhupendra lfa\h. KIva: It will not be his duty to 
institute schools. !twill be his duty undoubtedly to advise the Govern-
ment of India in all matters connected with civil aviation, which will include 
i.he training of Indians as air pilots and fliers. 

Dr •• B. S. JIooDle: Only pilots and fliers, or is there going to be any 
'SCience and theory and practice of it? 

The Honourable Sir Bhupendra Bath KIva: I should ask the Honour-
-&ble Member to be a little patient and he will heu a good deal on the 
.subject when I make a statement to this House in connection with the 
. . e ~ which is about to start. . 

A O ~T1 E~"T or A CONCILIATION BOARll OR COlillITTU OF ENQUIRY IN 
O~ B T O '  WITH TllE STRIKE ON TB" BENGAL N .\I;POIl RAILWAY. 

Kr. ~ V • .Jogiah: Will the Government be pleased to state whl1t steps 
·have been taken to appoint a Conciliation Board or Committee of Enquiry 
with a view to meet the wishes of the workers on the Bengal.Nagpur Rail-
rway and bring the . strike to an early close? 

The Honourable Sir AleDDder Jlud.UmM: I have been asked. by my 
Honourable colleague, who is detained on an important business in another 
place. tol'eil1y to this question of which I undel'Btand he has received short 
notice. Government have considered the matter and have decided that 
they do not see sufficient reasOn to intervene in either of the directions 
suggested by the Honourable Member. 

JIr. V4 V • .Jog1ah: Has the Honourable Member received a wire from 
'the merchants of Nagpur that the Bengal Nagpur Railway strike bas been 
causing great hardship, that the trains are running without . lights, that 
v&ssengers are in danger, that the Mahadev pilgrims are stranded ut 
stations and that business and industries are paralysed and requesting that 
the striktl be settled amicably? 

~ BOD01U'&ble Sir Aleunder Jluddiman: No, but there is a wire 
which bas been. placed in my bands by my Honourable colleague in regard 
to the strike and which the House may find interesting. It is dated the 
28th,@a runs a.s follows: • 
." :.,'No' i~ y  changes to-day &t.oj:I Traffic stdf at Raipur reported .tnJc:k but 
generally apeaking on sectIons west of Jbarsuguda the numbers returning to work ~ 
larger than thoselJOing out on st.rike.OO aectiop Bilaapur to Jhar8llguda working Dearly 
'noimal..,tj;op J;'urnlia Ranchl Lohardaga virtually normal atop Khal-gp1ll' worktIbopa forty-
fivf: ~ .. cI: fits O ~  twef!tYiflve men working to·day stop Twenty-one aooda 
train. workUllJ tp.cIay QIl sectIons adjacent to Khargpuratop Greenham arrive. Kha .... nnp 
XClDday: afteruooa!' .' ' ~ .... -

1.. 1 . ~ ....... ft1Ill I)'enpr: Are we to take it ~  the ~ e e  
Dave decided not to ~ any stepS to put an end to this iltrike'? ! .. 
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The BPDOurable 8lr AlIDIUIer XlIdt'tmlll: My Honourable frieDa lisa 
heard the answer which I gave}o the House on behalf of my Honourable 
colleague.. 
Ill. B. DII: May I enquire if the Honourable Member is aware of the 

fact that trade union officials are intimidated by the railway officials of the 
Bengal Nagpur Railway.and are not allowed free movement on that raHway? 
The JIoDourable Sir Alexander XlIddlmlll: No, I am not aware of 

that. 
Ill. A. BaDga.nram1 IytDIar: May I know, when the Honourable 

Member said that the Government have considered the proposal in regard 
to the constitution of an Arbitratioo. Boa.rd and have decided DOt to 
constitute it, whether they have thought of any alternative suggestion in 
order to bring this strike to an end? 
The JIoDourable Sir Al.xander KlIdcJtmu: M v Honourable friend baa 

raised a question of policy which had better be r8ised when the Honour-
able Member in charge is bere. I should have great hesitation in answer-
insz a question of that sort. . 

Pand1t lrnabaUia Du: Are the Government aware that at maDY im-
portant places on. the Bengal K agpur RIVlway the trade union oftiee-bearem 
are prevented from mixing with 1aboUl'ers under section 144? 

The JIoDourabie SIr Al.UDder Xaddlmu: Under section 144? Does 
my Honourahle friend mean prohibiticn of meetings under section 144 '7 

PandH _Ilab.uUla Du: It is specially against officers of the UniOQ 1 

ft. BoDourable SIr Al.xander X1IddtmlD: I have a telegram on thai 
12 NOO5. point, which the House might like to hear, It runs as follows: 

., Your tettigram Twenty·fourth February. Stop. Order onder section 144 CrimiD&l 
Procedure Code Dot served OD leaders but generally. Stop. Order prohibits public 
~ i  within limits of Kbaragpor police Ration except on foUowin.g oooditiou.. 
Firat all meetinp to be held between 7-30 and 11 A.I(. Second twelve hoars notice to 
be given to police authorities specifving hour, date ad place of _t.ing. Third time 
date and place to be approved by police authorities. Fourth police officers to be present 
at meetiuga. Fifth reaponaible onion official to be iu charges of each meeting. Stop. 
Order remains in force one month from twenty aeooud February". 

Pandit -lla.kamha Du: I was referring particularly to Jharsaguda. 
Adra, Chakradharpur and Mohuda. 

Th. KODOurabl. SIr AluaDd.r X1IddimaD: I have no information. 

Kr. V. V. JogIah: Has not the Secretary of th'e Railway Board received 
a telegram from the Indian Chamber of Merchants, Calcutta, stating that 
much loss has been resulting to commerce by reason of goods trains being 
held up and great inconvenience is felt and requesting that the strike 
should be settled? 

Th. Honourabl. SIr A1eDDder _add'm_: I have not received any-
thing. but I can well imagine that all authorities interested in ('ommerce 
and also the Government are most anxious that the strike should be 
ttttjed .. 

Ill. Amar _ath Da": Bas any request been tnade to the Railway Board 
to have goods carried from Shalimar to Burdwan as the Bengal Nagpur 
RaHway is not taking aU these goods by ordiurT goods trains? 
fte JIoDo1nb1e SIr ......... r ........ : That, Sir, is a question of 

which I should require notioe. ' 
o 
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11(!'t&OVBl£uT 01' TJIC QU.UtTBII5 10& Tn bDIAJi ~A  01 THI' E.A8TIIlN 

BtNGAl..RAILW,A:Y. 

118. JIr. Amar Ba\h Dutt: (a) Will Government be pleased to state 
if it is a fact that the Eastern Bengal Railway Indian Employeee' AIIocia-
tion in respoil$e to the Agent's invitation submitted proposals for improving 
the type of quarters provided for the Indian std in the Eastem Bengal 
Railway? 

(b) If so, will Government be pleased to state what improvement haa 
~ been made in the type of quarters in the Eastern Bengal  Railway? 

:.r. A.  A. L. 1'ImmI: (4) Government have no infonnation: 
(b) The Agent. Eastern Bengal Railway, has not recently suggested to 

~ Railway Board any alterations in ~ t.'pes of quarters. 

lJ1If8.llfE CONDiTION .or QUAD.TEllS IN OCCl"1'AT10)1 OF THB MOlAL STAPP or 
RAlABHATKHAWA, EA T~  BI!NOAL R..\lLW,AY. 

119. JIr. ear .&tIL D1Itl: (a) Is it a fact that quarter' No. T.-7 at 
Bajabhatkhawa on the Eaetern Bengal Railway is in a Ct]W)ked condition? 

(b.) If so, will Government be plee.sed to state why the traffio menial 
staff are forced to occupy the eame at the riIik of tbeir lives? 
(e) Do the Government propose to take 'any steps agaiDet the o8iean 

~ ib e  for issuing sucb order? 

JIr. A. A. L. Panoas: (a.) ~  (b). Government have no information. 
(e) This is a matter for the local railway authorities to decide. 

KanOAL CBRTIPICATItS or EKPLOYtD IN TIlE E.srF.RN BJ'.NOAL R.A.lLWAY. 

120. JIr. Amar .MIl Dutt: (a) Will Government be pleased to state 
if it is a fact that medical certificates for unfitness ei~ e  granted or counter-
signed by District Civil Surgeons are to be accepted as per circular No. 89 
of 1925, paragraph 5 of the Agent's General Manual of the Eastern Bengal 
Railway? 
(b) If so, will Government be pleased to state why the Distriet Medical 

Officer, Saidpur, Eastern Bengal Railway, has refused to countersign such 
eertificates in contravention of the rules mentioned above? 

(c) Are Government aware that the District Medical Officer, Saidpur, 
.u.o refuses to countersign medical certificates granted by registered medi-
cal practitioners of M.B. or L.M.S. degreo? 
(d) If so, why? 

111'. A.  A. L. P&nOIIII: Government ha.ve no informa.tion. They will, 
however, send a. copy of the Honourable Member's' question to the Agent, 
Eastern Bengal Railway. 

S..-)Jr 0' SruE'I' LIGHTS ,0& THE EUROPEAN COLONY or AB.BAT1. ~ 
EAsr.RN B~ .A. . R4ILWAY. ': . 

121. JIr. Amar .Mh BUt: (a) Will Govermnent be pleased to state 
if street light has been;UIlctioaedforthe .~ ~y..  . ~  
Eastern Bengal Railway? "  .  , 

(1506 ) 
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~  If 10, will Government be pleased to state if they' are IoiOf to 
terlend the same pm-ileges to the Indian stall? 

(c) If DOt, wtay GOt" 
-.r. A.  A. L. Ji'UIODI: (tI) e ~ e DO information. 

{flo) and (c). It is a matter for ~ looal railway autfiorities to consider: 

~A O T T o. MuSKs. H.o\TIlEW8 .urn MACQU1BIt, 11l80LVUTS, BY THE 
EAsnmx BJ:\'GAL RAII.WAY. 

122. lIr. Amar •• Ul DaU: (a) 1& it a fact tha* Mr. Mathews took 
insolvency in the Court aDd resigned' the post of IIet4l 1iavellins Tickei 
Imapeetor of the EastemBengal Railway? 

(b) If BO, will Government be pleased to statE> how he is again appoim-
ted as a SuperintendeDt of Travening Ticket Inspectors after a few ~~  

(c) Will Goveaunent also please _te if a penon takiDg iDmlftDCy or 
incurring private debt can as a rule be appointed in the Oovenuuent 
eervice? 

(d) If so, will Goverameat he pleased to state why Mr. Macquire. 
fitter-in-charge of LaImanirhat .locomotive shed, Eastern Bengal Railway, 
... remond from eerriee OD the 8JOUIld of ineut'riDg debt? 
(e) If not, will Government be pleased to state how Yr. Mathewa ia 

egaiD appointed in the Eastern Bengal Railway? 

1Ir. A.  A. L. Pa.r&cJM: Government have no information, but are mak-
ing enquiries. 

COKPLAl!.'T8 AGAU8'l TKAVELLI](G TwDll' ~"  OP THill EASUN. 

BOGAl. RAILWAY. 

123. -.r . .Amar lI&lh Dutt: Will Government be pleased to place on 
the table a statement showing the number of complaints lodged or JeCOIded 
against the Travelling Tieket Checkers employed in the Eastern .Beupl 
Uailway for collecting fares from passengers and not granting' receipts to 
them with dates of recording complaints and dates of holdiDg enquir'y and 
the steps taken in each case? 

1Ir • .A. A. L. Paaau: The information asked for by the Honourable 
Member is not available as this is a matter within the competence of the 
local railway authorities to deal with. 

E:UBlrDrrVU ox TBB Ho'Usllm OJ' EtnlOnAN, AJrcto-hmIAN .AND !FDUX 
STAFF 01' TS. TUI'PIC DnA'ltTliENT, EA8'1'BBN BnroAL·RAILW.\'{. 

124. 1Ir • .&mar lIath »U,,: (a) Will Government be pleased to place 
on the table a statement showing the number of Anglo·Indian ana 
.. &uopean and Indian staff employed in the EaatemBengal Railway Trame 
l1epartment and showing e ~ y Anglo-Indian, European and Indian 
staff provided with quarters 1 

.. (b) Will Government be ple8l8d to atate what amolDlt is spent tor. 
~  in the y881' It'J8-2'1 for each clUa or-employee? 

c  2 

• 
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Ilr • .A.. A. •. L. Pu!IoIuI: (a) The information is not available in the detail 
required by the Honourable Member. 

(fI) Ordinarily quarters are not built specially for E\U'Opeans,-Anglo-
Indians or Indians, but merely for classes of employees irrespective ofJ:aCe. 
A sum of Rs. 8,94,000 was proVided in the Eastern Bengal nailway ~ 

gramme for 1926-27 6>r the construction of quarters .... 

RBCRUITJIKNT OF EVROPIUNS, ANGI.O-INDIANS AND INDIANS I:'f THR TunIC 

DEPARTJlBNT OF TH. EASTON BBNGAL RAILWAY. 

125. Ilr. Amar If.tIl Dutt: (a) Are Government aware that the Eastern 
Bengal Railway Traffio Department has appointed .. Selection Board" 

(b) If so, will Government be pleased to state how many i ~ 

Anglo-Indians and Europeans have been recruited in the year 1926-27 
abovr Rs. 1001 

(c) Is the percentage of Anglo-Indians and Europeans much greater 
than Indians 1 If so, why" 

Ilr . .A.. A.. L. PamoIUt: Government have no information. 

LEAVE . ~  or TBI': GREAT INDlA)! PENINSUI.A RAILWAY. 

126. Pandlt JllldaJ B.UL K1IDIl'Il: (4) Is it a fact that on the ee.~ 

Indian Peninsula Railway the i i .~  of employees for purposes of 
leave and other facilities is not according to the grade of salary, but 
accord.ulg to their race, i.e., according as they are Indians, Anglo-Indians 
or Europeans 1 

(b) Is it true that an employee belonging to the ~ two sections men-
tioned above gets more leave and better facilities though drawing less salary, 
than an Indian employee though occupying a higher position" 
(c) Does this y .~e  exist in any other Railway, whether StlIote or 

Company-managed ., 

(d) What steps do Government propose to take to have this system dis-
continued? • 

Ilr. A.. .A.. L. PIIIIOU: (a) and (b). It is a fact that in the leave rulea 
of the Great Indian Peninsula Railway a distinction is made between 
European and non-European subotdma.tes and that the leave rules for 
Europeans are more liberal than those for non-Europeans. These, however, 
apply to employees who were transferred from the late Great Indian Penin-
sula Railway Company. The leave of all those appointed after the railway 
was taken over by Government is regulated under the leave rules applioable 
to State Railway employees. The leave rules for officers whether 
Europem;1, Ang!o-Indian or Indian, are the same. ' 

(c) There is such a distinction made OIl the East Indian Railway and 
OIl some ComP'lly-worked Railways. .. • 

(4) As regards the East Indian and Great Indian Peninsula Railways 
the question of revising the leave rules applicable to all State railwa; 
servants is, .. at ~ e e  ~ O ~e .A . The Bombay, BaJOda and 
Central India and South lndi8Il Railway. have· &lao taken up the ·question 
of revising their leave rules . 

• 
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. TOT.&L AUI'BOJl.isU SrocK OP Loco.OTITIS 011 THE STAn RAILW.ATS. 

127, PaDdtt JDrda,..a&h Jt1lDlnl: (aMWill Government be pleased to 
state wha.t is the total authorised stock of locomotives on the State ~  

ways? 

(b) What is the aetual stock? 
(.c) What is the average life of a locomotive? 

{d) On this baais how many new locomotives will have to be added 
~e y yetJlZ'I 

(6) What is the tot.! number of locommives added during the last 
.tt years? 

Kr. A. A. L. Panoaa: I understand that the Honourable Member's 
question refers to the State-managed lines only. 

~  4,675 and 212 for the broad IIDd metre gauges, I'e8peCtively. 

{h1 4,68'1 and 285 for the broad aod metre gauges respectively. 

~  The nonnai life Of & loeomoti. 88 fixed by the Depreciation Com-
mittee i8 85 years. 
(d) The number due for renewal in each of the next ten years OIl the 

assump\ion tiaat every locomotive is serapped after exactly 85 years' life is: 

ItnlIIIl Oaap. ](etre Gauge. 

1927-28 Nil. It 

1918-29 . 16 Nil . 

19Z9-30 18 Nil_ 

1980081 18 I 

1981-U 8 Nil. 

UU-88 91 NiL 

19S8-84 sa .3il. 

~ lSI lS 

1986-86 Not • ...u.we.. 
1136-87 128 7 

llut the Honourable Member will recognise that 86 years is merely a figure 
of assumed normal. life,1 uui that. it does DOt follow that every locomotive 
will either l88t 80 long, or not last longer. The replacement of each loco-
motive is considered separately with regard to its ooadition IIDd suitability 
*0 deal economically with the traffic offering under varyiug conditions. 

(6) 878 uui 27 for the broad and metre gaugea respectively. 

NUKUll OF WAGONS ON STAn RAILW4YS. 

128. PaDcl1t Birda,. RAUl Kuura: (a),Will Gevenunent 1>e pleased to 
, ..tate how many w&gOns there are· in all Sta.te Railways in terms of four-
wbeeled wagons and how many were added during each of the last Biz 
'years? 

(b) What is the average life' or a wa£On7 
.. (0) On this .~ ~ DOnna) addition will have to be made to th& 
.-stock annually? 
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Ill. A..  A.. L. PIDOII8: I would invite the Honourable Member'p atten-
tion to the reply given to-day to Mr. B. Du's stw:red questicms Noa. 67()' 
to 678. I will also obtain and eommunicate to the HODDu:rable Kember" 
the information for which he asks in this questiClll. 

NUMBER OF MEN EMPLOYED IN R.nI.WAY WO&ltBHOPS. 

129. Pandit BUday Bath ltaDml: (a) Will Government be pleased tc> 
state whether they have seen the note by Sir Vincent Raven, which say .. 
"that the number" of men employed and the size of the shops in India ar& 
very much in excess of those in England" 't 

(b) What steps have .~ey taken to remedy this ev.il in so far as i* 
increases the cost of repairs? 

Ill. A.  A. L. Paraoa&: (a) Yes., 

(b) The Honourable Member is referred to paragraphs B8 ~ 89 of 
the Chief Commissioner's speech in preseating the Railway Budget for 
1927-28 in the Council of State wherein is mentioned the steps that are 
being taken to reduce the cost of repairs to rolling stock. 

BOOk VALt'K AKD PRESENT VAL'CK.oP TB~ STATE RAILWAY WORKSROPS. 

130. Pandit JlirdaJ Bath lt1lDUU: Will Government be :pleast'd to. 
state: 

\ 

(a) whether thev accept the estimates d the book value aad present 
value of 'the St·ate Hailway workshops mentioned in Chapter 
I, paragraphs 11 and 12 of the Raven Committee's Report, and 

(b) whe,"her t.he reserve fund will be used to write the capital down 
from 4 crores to 2 Cl'Ores iIi view of the e e i ~  pointed 
out by t.he Committee?' 

Ill. A.. A.. L. Par8OD£: (a) Government have not e ~ io verify 
the correctness of the detailed figures of book value referred to by the 
Honourable Member u they are presented in a form which differs from the 
published accounts. It is understood that the information was obtained 
from the books maintained by railway administ1'8tiOll8 and Govemment have 
no rea.son to believe that they are otherwise than dorreet. 

(b) No; the estimated present value merely represents the i e e ~ 

between the original value and the depreciation calculated an a life basis, and 
the cost of replacement will, in the same manner as for all other wasting 
aaset.s of the railway, be borne by the Depreciation Fund which hu been 
established for the p.urpose. 

A 1 '1 E~T OP A MECHANIC.\!. ENGINDlt-r:,--CHUW. I 

181. PaDdtt lDrd&y B&th l[1'mUu: Will Government be pleaaed .. ' 
state whether the Mechanical Engineer-in.Chief suggea+..ed bv Sir ViDaent 
Raven has been appointed or is intended to be appointed?' 

Ill. A. • .A.. L. P&rIODI: Government consider it desirable that tfle-mecha-
nical workshops should remain under the .control of the Agents of individual 
administrations and do· not at Pl'8&e1lt intend to appoint' a Mechanical 
Engineer-in-Chief as suggested by Sir Vincent Ravel!, 
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OJ'PICD8 Ul TJtK I.COVE-TAX Dn.a.1LT1lBtI'I' nT 'THE BO]lB,n PS.J8IDDCY. 

182. 1Ir. B. 0. KeIbr: Will Governmeni lay on the table a statement 
in the followiDg form relating to the oflieem,m the Income-tax Departmpt 
in the Bombay Presidenoy, according to seniority in pay in January, 192'11. 

, I 
No 1- No. 2- No. a. I No ~ No.5. 

I 
No.6. 

, _1_of\ T ........ St.rtiDg PlY 1 Praeut PlY 

lflUH. 
-

i ~ 1 1'1'~ m tile .emait-' m .beD I BDd alloor· • Dept. the Dept. I'eCI"IIiW. j-.ifUIJ• 

, , 
~  I 
.~ 

i 
I 

I , . , 

'!'he Honourable Sir Bull Blacke\\: 'The information is 'being collected 
and will be furnished to the Honourable Member in due eoune. 

PAY OF THE O~ EB. AND A 1 T. ~'" O ~ ' O E  01' broOJrB-
T.-\x, BoVB.1"f. 

183. lIr. B. O. KelUl: (al 'What ,is the P8Y of the Bombay Income-
tax Commissioner and the first Assistant Income·tax Commissioner? ' 

(b) Is it a fact that the Income-tax Commissioner has full power to 
make an apn('lilltment ~ the post of e ~ the first .Assistant Commissioner? 

The Honourable Sir Baail Blackett: (4) The pay of the present Commis-
sioner of Income-tax, Bombay, is Rs.. .8,000. The sanctioned scale is 
Re. 2,000-100-2,500. That. oi tb", Assistant COIDDl!.ssioner, ~ b y. to 
whom the Honourable Member apparently refers, is at present Re. 2,500. 
The sanctioned scale for this post is Rs. 1.5QO-100-2.000. 

(b) The attentioo of the Honourable Member is invited to aection 5 (4) 
of the Indian Income-tax Act (XI of 1922). The control U1erein mferred to 
is exercised through the Local Government, whoee ~  is necessary. 
under an exooutive delegation of power. to the appointment of an Assistant 
Oommiasioner of Income-tax. In future th& Publie Services Commissim 
will make recommendations in regard to such appointments in certain cases. 
in accordance with Rule 6 of the Public Senices Commission Functions 
Rules. 1926. It is within the Commissicmer's powers to promote an Assist-
ant Commissioner to the post of Assistant Commissioner, Bombay: 

TUB f;UBOltDI1i3'lB ..\.c...--oUA"TB &ana EX.UU.,"ATION. 

184. Xl. K. O. KeDrIr: With refereDCe to the answer to unstarred, 
question No. 24 on lath August. 19J6. will the Government of India please 
.-.y whether the aasuruce giTen by the HOllOU1'8ble Sir Basil Blackett 
th!totsbortage up to three months in the minimum period of service, "i.., 
6 years for graduates $Ild 7 years for others, required for eligibility for 
appearing for the Subordinate Accounts &nice ExalniMliion. might be 
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allowed in deserving oases, has been oommunicated to the Military Acoount-
ant General and Controllers of Military Acoounts? Who is the authority 
empowered to condone such shortage of service? 

The BoDourable Sir Bull Blac'btt.: (4) The practice ii well known in 
the Department and no special instructions in the matter are oonsidered 
necessary. 

(b) The Government is the sanctioning authority. 

WITHDRAWAL 0' THE PBH801hL IDBPUTATION) ALLOW.\!\CB or .t\CCOl"NTANTS 
AND CLBBI.8 OF THB O'J'lCE or THB FIELD CONTBOLLBll or 

MILITARY ACCOUNTS, POOlU. 

185. 1Ir .•. O. KeIbr: (4) Will the Government of India please state 
the specific reasons for stopping from 1st November, 1926, the pehlonal 
(deputation) allowance which the ~  and clerks of the Office of 
the Field Controller of Military Acoounts were in receipt of since 1st April, 
1920, and the oontinuance of which until the men's t1'&llsfer to their per· 
.manent offices, was definitely promised by Government? 

(b) What is the total amount th(lt was spent monthly prior to bt Nov· 
.ember, 1925, in granting this personal (deputation) a]]owance? . 

(c) What is the total amount that would be required now if payment 
. .of the allowance be resumed? 

(d) In what respects have the accountants and clerks of the Field 
.controller's Office attained greater pecuniary benefits owing to the intro-
·duction of the second time scale of pay, which, taken into oonsideration, 
have induced Government to withdraw the personal allowance? 

"l'Ile Boaoar&ble SIr Bull Blackett: (a) I would refer the Honourable 
"Member to the answer already given to the late Dr. Lohok81'8 's unstazTed 
.question No. 116 of February, 1926, on the same ~i~ . 

(b-) and (c). Re. 441 per meJl88Dl. 

(d) The deputation allowance in question was ""ithdrawn not because 
the revised rates of pay conferred any greater benefits on the accountants 
and clerks of the Field Controller of Militarv Accounts Offioe, Poooa, 88 
compared with others, but because the Government of India considered it 
anomalous to view a particular claas of men 88 on deputation to an office 
for several years and to allow them to draw for an indefinite period, a tem· 
porary allo;'ance for which there was no longer justification. 

WITBDJUW6J. or TffE PElLSONAL (DEPUTATION) ALLOWANOE or AoootTHTAm 
AND CLI!RKS OF THE O" ~ OF THB FIELIJ CoNTaOI.LBR or 

Mn.TTAny AocOl"!IT8, POONA. 

186. 1Ir .•• O. EeJkar: Is it not a fact that: 
(4) clerks and accountants withdrawn from Headquarte1'8 for duty 

in local Audit Offices. Arsenals, Supply Dep6ts, Regiments 
and other military formations get duty allowance? " 

(lI) Acoountants and clerks attached to the Field Controller's Oftioe 
are away from their Headquarters for years together, and 
have to travel three to four miles daily to attend office, but 
have been deprived of any deputation or duty allowance eve.n 
though their colleagues serving with various unit. in Poooa 
draw duty allowance? 
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(c) Is it a fact that the penonal (deputation) allowance which the 
accountants and clerks of the Field Controller's Office were 
in receipt of on B1st October. 1925. was discontinued becauae 
the office waf,' likely to be closed soon? 

(d) Is it a fact that the office still exists and that its closure has nM 
yet been decided upon" If 80. do Government propose to re-
sume payment of the allowance? 

:Ybe JIcIaourable SIr BUll Bl&ckeU: (a) The reply is in the affirmative. 
<lJ} The accouotanta and clerks of the Field Controller of Military 

Accounts Office have been serving at POOIl&. which is their Headquarters 
station. and their cases bear therefore no comparison with those of the 
~  and clerks referred to in part (a) of the question. 'l'be position 
of the accountants and e1erks of the Field Controller of Military Accounts 
Office, Poona, is identical with that of the corresponding claases of men 
employed in the Headquarters Office of the Controller of Military Accounts, 
Southern Coounand and Poooa and Bombay Districts. who are not in 
receipt of any duty or other allowances. 

(e) The reply is itt the negative. 
'(d) The office of the Field Controller of Military Aeeounts. Poooa. now 

practically forms part of the Controller of Military Accounts, Southern. 
Command and Poona and Bombay Districts, and is expected to be cloaed 
.dmrJl altogether in the near future. The Gov8fllDlent of India see no 
j.tificaiion for resuming payment of the allowance in quaNon. .  . 

WITBDlU.1VAL OlL STOPPAGE OP INCUlum OP CLDI:8 .A.SD ACCOtnfrAlmI 

III lrin.IT.6.1LT AcooUJI'IR OPnCD. 

187. JIr. •• O. J[elbr: Will Government state: 

(/I) the number of cases in each Military Accounts Oftioe in which 
increments of pay already sanctiOned and which the clerk. 
and accountants were actually in receipt of. were withdrawn 
1)1' suspended between 1st January and 31st December. 1926; 
and 

(b) the number of cases in each Military ACOOUDts Office in whieh 
increments due to accountants and clerks were stopped 01' 
not granted during the year ended Slat December, 19J61 

fte BoDoarabl. SIr Bull Bladretl: The information has been called for 
8Dd will be. furnished to the Honourable e~  OIl receipt. 

TaAwsJ'BBS OJ' CLnu .Rn A ' 1 ~"1'. "'  01' TBB MILITARY ACCO("NT3 

DBP .i lLTIIBl\"T. 

188. JIr .•• O. J[1lbr: Will Government state (1) the total number 
()f applications submitted by clerks and accountants of the Military 
Accounts Department during the ca.lendar year 1926 QD expiry of their 
muimum tenn of servioe prescribed for different localities. (2) the number 
()f applications 8UppJ'e88ed by Controllers. (8) the number of cases which 
have been rejeeted and (4) the total number of applications. favourably 
opD8idered ? 

ft. 1I0D0arable 8tr BIIID BlMketl: The information is not available. 
and to furnish it would mvolve the expenditure of Dluch WIle and labour. 
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The general policy in the Military Accounts Department is that when a 
transfer is applied for it should be allowed whenever the interests of the-
service pennit;, 

RuUS.\L or PJuVILEOE LEAVE TO ACCOUNTANTS AND CLU.J[S IN TUB 

lfILITARl ACCOUNTIi DEP.A.;RTlIUT. 

189. Kr. B. O. JteUrar: Will Government state the number of 088eS 
during the calendar year 1926, in which .privilege leave to acoountants and 
clerks in the Military Accounts Department was refused although tbeappli-
cants concerned had submitted medical oertificates from (1) registered 
medical practitioners, and (2) Government medical officers? 

'1'"n, Hoaourabl, Sir .un Black,tt: The information has been called for 
and will be furnished to the Honourable Member· 011 Jleceipt. 

GLiNT 0 .. PlI.IVJLEGE LEAVE TO DEl'UTl AssI9rANT CON'MLOLLBII.8, ACCOt'N'l'-
H;TS ASD CL&KU or THE lIILIT.1B.Y Acoouns ~ A B.TMDT. 

140. Kr. B. O. Kelkar: Will the Govemment of India please state (1) 
the number of applications submittE-d during the ealendar year 1926 by 
Deputy ABBistant Controllers, accountants and clerks in each Military 
Accounts Office, for .~ of privilege leave on private grounds, (2) the 
number of cases in wh:ch leave was refused and (3) the number of appli-
cations favourably considered? 

The Bonouable Sir BUll BlIcke\t: The infonnation has been caHed! for 
and will be furnished to the Honourable Member on receipt. 

FOBJUTIOS Of A CEln"IoAL MILITAIlt PENSION ArDIT OFFICE. 

141. 1Ir. B. O. JteIbT: Will Govemment state whether the qUestiOD 
of the formation of 8 Central Military Pension Audit Office has been finally 
. decided ? If so, where will the office be located? 

'!lie IloDo8rable Sir Bull Blacbt\: The answet" ~ the first part is in· 
the negative. The question of making 8 starl with the fonnation of 8 

Central Militarv Pension Audit Office for the Northern and Eastern Com-
mands in LahOre is at present UDder consideration. 

PUB.CBASZ 0' ST .... L FI.Oll TRB T.A.TA W fl]lJ[S FOil THB ELP.M'RIPICATION 
&rllllCTl'JLE WOllK ON 'IRE GREAT ~ A  PENINsn.A !ND BOMBAY, 

BARODA AND CElf'I'JL.&l. IWDTA RaIl,WAY8. 

142. lIr. B. O. JteJkar: Will Govemment state whether any steel from 
the Tata Works was purchased for the electrification structure work on the 
Great Indian Peninsula and Bombs.j", Baroda and Central India Railways?' 
If so, to what extent? 

1Ir. A.  A. L. ParIOIUI: Not as far 88 Government are aware. 

SUl'1'LY BY THE TAT.\ STEEL COlll'ANY or ELt.CTB.IC POWKB. FOil. 'tH& 

ELW'l'RIPICATlIlN OIP 1ORnO)l8 OIP THE GREAT bDIAN PDINSUU . 

AlfD BOIIBAY, BAlLODA AND CBN1'R.U. h,DIA RULlrAYS. 

148. lIr. B. O. J[eIJrar: (a) Is it a fact that the Tata Steel Company 
were willing and prepared to supply the whole amount of eleo$ric power 
required for the e!eotrmee.tiOQ of ('QniQu, Qt ~. ~ ~ ~ . . Peninsula 
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and Bombay, Baroda aud Oentral India Railways? If the ~e  is in. 
theaffinnative, will Government state tbe re8t1ODS for not availing U1em-
selves of this ready suppl'y of electricity? 

(b) Will Govemment state whether they expect that the total annual 
.~ of the Kalyan Electrical Power House will not exeeed the rotu: 
annual charges for the electric power supplied' by the Tats Company? 
(0) II it not a fact that the electric power supply of ,the Tala Company 

is DOW or will shortly be derived from three difterent II01Jrce& with genera.t-
ing iJtations a good many miles apart? 

Xt. A. A. L. ~  ~  Yes· Oft'ers for supply of eleeWie enetgy for 
working certruti sections of the Great Indian Peninsula and Bombay, Baroda 
ancf Central India Railwavs were received from Mesan. Tata Sons Limited 
and commitments were .ntered into with them in respect eX energy for the 
Bombay suburban sections of the Great Indian Peninsula and Bomba'y •. 
BatOda. and Oentral India Railways and the main line of the former from 
Vic1loria TerrniJlu8 to Kalyan. Government ooutd DOl. however. aceept 
Tata '8 offer to 8Vpply power for working the Great Indian Peninirula Rail-
way main line from Katyan to Igatpuri and PooDa as they were Dot sa __ 
fied that it would be of a»:v financial advantage or would aftord· the ~ 
seeurity of supply or priority of supply in case of partial hreakdown which' 
is essential fM these important seetioos. 
(b) Government do not expert that the cost of power from the }{a1y,ya.. 

Power House will exceed the cost of the same jf'supplied by the Tata. Com-· 
pany. 
(c) The reply is in the affinnative. 

HOUD.US IN TRE O ' ~ t'xnER THE Cio:XT1tAL B E~'T IX TIlB 
PROVINCES. 

144. Ill ••• O. Kelkar: Will Government please state the procedure ill 
vogue, in offices under the Central Government, for grant of general. sec-
tional or communal holidays? Are tbe heads of these of&ces empowered to· 
deelare an, additional boJidav8 which are not notified in the Local Govern-
ment Gazetta? If 80, to 'what ex.!-ent? 
!'he BoaourabI, SIr AleDnder • .,Mm .. : The Honourable Member 

presumably refers to the offices umIer the administrative control of the 
Central Government which are situated away from their headquarters. 
namely, Simla and Delhi. These offices. except the Posts and Telegraph 
Offices whicb have a special list of liolidays, follow the practice of the Local 
Govemment of the province in which they are aiWated. The beads of 
tbeae offices are not empowered to grant additiOnal holidays which are ~' 
notified by Local Governments. 

Arl'OUmONT ClP MR. T. F. T. UPTOlC AS SoLICl'IOa TO TB1I: GonRH-
_SXT op INDIA. 

145. 1Ir .•• O. KeIbr: Is it a fact Mr. T. E. T. Upton has been oBered' 
the post of Solicit-or to the Government of India in plaqe of Sir Robert 
Dunlop? • 

(b) If the reply is in affirmative, will Government please state the 
ro&8oos for introduoing an outsider? Were no suitable Indians avulabl,· 
for the llPpointmellt? 

(d)'Were the olaimll of the two &saiiJtan.t SOlicitors taken into consider ... 
ation for the SoUcitorship? 
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(d) Is it a fact that the First Assistant Solicitor baa 'been grantea a 
solatium of Ra. 800 pel' mensem for being passed over for the post of 
Solicitor? If so, why  was he passed over? If for unfitness, then will 
oGovemment please explain the reasons for granting additional remunera-
tion to an moompetent officer? 

(e) Is it a fact that the services of the Second Assistant Solicitor have 
t.een dispt'nsed with to provide the funds for the solatium of his immediate 
'8Uperior? If so, will Government please state the reason for doing-away 
with the single Indian in the Solicitor's department? . 

1Ir. L. CkIIwa: (a) Yes. 

(b) The Government of Ind's decided in 1926, with the approval of the 
Secretary of State., that the selection of future incumbents of the post of 
Gavemment Solicitor' should be made from senior men with recent experi-
.ence of actual practice of the professioD in Bombay or Calcutta and that 
iihe tenure of the appointment should be limited to four yean with a p0s-
sibility of extension for one :vear only. This decision necessitated an ap-
pointment from outside tlre Solicitor's Branch. The field of selection was 
'1lecessarily limited and the Government of India are satisfied that ~ have 
obtained in the person of Mr. 'Upton the services of the best man aV&llable. 
Mr. Upton retired from practice in Inctia in 1924 at a comparatively early 
-age when he was head of the fiml of Messrs. Orr Dignam and Co., and un-
.aisputed leader of hi&. profession in Calcutta. 

(e) The decision referred to in the reply to (b) rendered the two AssistaJl'b 
13olicitors ineligible for the appointment. 

(d) The First Assistant Solicitor, who  was declared in his contract of 
-1Iervice to be eligible for the appointment of Solicitor, has been offered a 
personal pay of Rs. 850 per mensem as compensation for the 1088 of Pl"08-
-peets which the decision referred to in the reply to (b) involved. 

(e) No. The appointment of the Second Assistant Solicitor W88 sana· 
'tioned on a temporary basis. The reduction of the appointment which was 
TecOIIlIJlended bv the Retrenchment Committee and had since been under 
-continuous consideration had no connection whatever with the proposed 
.-award of compensation to the First Assistant Solicitor. 

S.u.r.s OP LAND IN N BW DBLHI. 

146. 1Ir .•. O. Xelkar: (a) Has the attention of Government been drawn 
1Jo the Notification in the newspapers issued by the Chief Commissioner, 
Delhi, advertising sales of land in New Delhi? 

(b) Are Government prepared to encourage their servants io purchase 
land and build houses by granting them advances bearing tluI market 
~ e of interest both in Delhi and Simla ~ . 

The HOD01I1'&ble Sir Bhupendra •• th Kltra: (a) Government are aware 
·of the notification issued by the Chief Commissioner. 

(b) Government are prepared to consider on their merits any appliea-
-tiona from Government servants for advances for the purposes of· plll'cllaa. 
ing land and building houses in New Delhi in accordance with the ordiDt.ry 
JrIiles. The land, however, must be purchased in open competition. 
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ACQU181TION B1' GovUNJOJIT Suuns OF GoVU1lTJ(J:I'f U8IDElITUL 
Jl111LDllfGB ON u. Hu£ Pt11»C11ABE Sy8'rDI. 

147. JIr ••• O. Ke1br: (a) What is the' cost of the 8Upervisory sW! 
engaged to look after the Government o5cial aad residential buildings in . 
Simla? 
(b) Are Government prepared to consider the advisability of encourag-

ing their Secretariat &taft to acquire Government residential buildings on the 
hire purchase system and 80 effect a considerable saving in supervisory 
charges? If not, will Government be good enough to give reasons for 
ita attitude? . 

The Boaoarable SIr Bha.peDdr& ... JIltra: (a) Rs. 1,78,000 baa been 
provided in next year '. Buqet. 
(b) It is not possibie to accept the Honourable Member's suggestion.. 

The main reasons are: 

(i) The Government-owued houses at Simla can O ~ only a' 
portion of the ~ at present employed UDder the Govern-
ment of India. 

(ii) The sit.es on which suitable psidencea can be bull, are very 
limited. 

(iii) A large number of members of ministerial establishments have-
to be provided with rent-free Government quarters. 

(iv) If the suggestion contained in' the question is adoptoo, the num-
ber of Government residences Rvailable will steadily be reduc-
ed, as the purchasers of ~e houses will retire from, or leave, 
Governm'ent service. . 

CJmCE:ING OF CHARGES FOR TRUNE: CALLS lUDI! BY GOVJ:R!OfBVT 

DEI' AB.TKB!CT8. 

148. iii .•. O. KeIbr: (0) What are the arrangements in force for 
checking the charges incurred for trunk calla made by Government Depart-
mentsj' 

(b) Is it a fact that recently a nomber of messages obviously intended 
for private individuals were sent from Government Depaztments in De-
cember and early January and i ~e  to be passed off as official 
messages? . 

SIr Gan .. Boy: (11) Each trunk call is registered on a separate ticket.. 
On this ticket are recorded the name of exchange and telephooe number 
of both the calling and called subscriber. On completion of each can, the 
duration of the call is stamped on the til'ket eoncemed. Each exchange 
submits its trunk tickets to the Teiephone Revenue Accounting Officer con-
cerned. who prepares and submits the neeessan-bills for the month to the 
individual or Department concerned. ~ 

(b) I have no infonnation on the subject. but if the Honourable Mem-
ber win let me have details d the cases, I shall have the matter looked 
into. 

f 
FUTt:U LOCAnpY 01' THBINDlA.'l Sl'OlUI't DI."ARTKKNT. 

·1.9. . JIr. •• O. KeIII:u: Have Government under consideration the 
qu-eion of the future location of the Indian Stores Department? If 80. 
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; m:e Government ~ to «IUIiderthe olaim'Of large commercial 
,centres like Calout ... and Bombay over 1ihose of Delhi in nxiDg the head-
-quarters? 

• 

The ~e Sir Bllupendra'"lI&u! mka: The 8I1Bwer to the fil'8t part 
:Of the question is in the negative. . T'te second part of the question does 
not therefore arise. 

LocA.'I'ION OP THB RAILWAY 'BOARD 'II!JDELHI, BO)(B&Y Oil CAI.CUTTA. 

150, JIr .•. O. Kelkar: (a) Is it a fact that Government at Bome 
time had under' oonsideration the decentralisation of the Railwav Board 
· with the object of creating a number of railway centres to which the 
'.bulk of the present staff woaId,be t1'aD8ferrea? If the reply be in the a8ir-
.mative, will Government state the progress made or !'888ODS for postpone-
ment of the scheme? 

(b) Have Govemment eonmdered the possible location in Delhi, Bombay 
"<Jr Calcutta of \he Railway Board with a 'C8Il1p iioUl'inr' -staff for Simla and 
Delhi? What are their intentions in the matter? 

fte HOIlOIIrab1e 8fr 0b.Ui. tDDes: The reply to both pazots of the ques-
· tion is in the negative, 

MovB OP THE GoVEJlI!JJIE!I'T OP INDU. B T.E ~ Buu... AND DBLHI. 

161. Mr ••. G. Be1br:,(a) WhAt iB the decision of the Government of 
Jndia in the matter of the Simla-Delhi migration '1 

(b) Do Government int!end to keep a 'large portiC?n of the (k)vernment 
~  India Secretariat and attached offices in Delhi aU the yp.r round, taking 
.. only c&mp offices to Sinila? 

The Honouiable Sir AlenDder Mudd1m&D: (a) The Government of 
India have alwayshNd that they must continue to move between Simla 
,and Delhi, 

(b) No decision has yet been ~ as to the arrangements which w.Hl 
be appropriate now that New Delhi has' been occupied. The question will 
be taken up 88 BOOn at; possible after the conclusion of the Sess:ion. 

N RW PENSIOll RULa' PDB TB. SUBORDINATE Sn.VICI!!8. 

152. JIr. 11. O. lt8lkar: ~  When do Government expect to iSBue the 
new pension rules for the subordiDate services? 

(b) What are the reasons for holding up the matter for 80 long? 

The Honourable SlrBasU BlaCkett: (a) and (b). A draft of the remed 
· pension rules was submitted to the Secretary of State in 1~ but since 
then the position has been radically altered by the delegation to i ei~ 

· e ~  of full power to frame their own pension rules for their pro-
vincial subordinate servicea. So far as these services are concerned, the 
question of revision is now a matter solely for the discretion of Local Govern-
ments, So far as' establishments under the Governme.lt of India are eon-
· earned, the rules will require complete revWoJ, lI'iMP tibe 5CCl'etary of State 
-~ del8Jated the aeceuary powen. 
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1.58. lit .•. G.Ze1br: Bave Govemment dropped the idea of thE' 

i ~i i  of a General Provident Fund in lieu of pensions for its em-
ployees? If so, for wlsat reasons.? 

'!"he Boaourable Sir Ball Blackett: I would refer the Honourable Mem-
ber to the reply which I gave on the 8rd February to Mr. Duraiswamy 
Aiyangar's starred question No. 91. 

!SAL!: 0' GOVEIUn[DT eJ' hfDU PlTJILlOAtIOtaJ A'f PSOVU'CIAL BOOK 
DBPOTs.. . 

154. ~ •. o. DIb.r: Are Go\renunent aware that Lepda.fiive Acts 
of the supreme Legislature and also the publications of the Government of 
India are not available for purchase at provincial centre Book depMa 7 

'!'he Bonoarable SIr JIImpeJIdra BUll JIltira: The aDSwet' is in -the nega-
tive. Copies of important publications of the Gov.mu:nent of India, &8 soon 
88 they are issued, are sent reguIaz:l.y to the Book: dep6te (jf PrcmDcial Gov-
81'IIDleDts ·for being placed on sale to the public. To keep a !Rock of all 
publications in provincial depOts would. lead to waste. If pmvineial dep6t.a 
find that there is demand for certain publications or Aets they obtain • 
stock of such publications from the Central Publication Branch. 

THB .. BAy-Do ..... Ov811.UID }LuL. 

155. Kr. B. O. KeIbr: 'With reference to my starred question No. 7 
of the 27th January. 1927. will Go:vernment state for how many weeks· t.he 
Bombay-Bowrah Overland Mail train has been 1'UIUring. aDd wW have 
been the receipts during the period? 

:Mr. A. A. L. PaIlIaM: The train baa been runJ¥og weakly siDoe the 5th 
November 19'J6, . 

GovemmeDt &118 not aware of the actual reeeipta hom the trains in 
queation, but if the Honourable Member desires this infOl'lDAtion to be 
obtained from the railways concerned this will be done. 

A 1 B~T  Oll RAILWAYS DUE TO THE COUP( ~  AND UlICOUl'LIllG OF 
. VUIlCLBS. 

156. Ill .•. O. Eelbr: With reference t;o my starred question No. 12 
of the 27th Januarv. 1927, will Government state the number of accidents 
cauaing deaths or 'grave injuries reported 88 being ,due to the working of 
the e ~ railway carrying coupling arraugements during the last five 
years ? 

lit. A. A. L. ParIODI: I ha"e sent the Honourable Member a st.atement 
shoWing the'number of pE'l"IIons killed. or injured on all RailW8,YS during the 
veal'll 1921.-22 to 1925-26 bv accidents which oecnrred in connection with 
the coup]jng and uncouplin'g of vehicles. 

EXPENDITUB. ON ARTlOLBS III OOIlWOllT ttSE ON RAIL .... HS. 

157. Ill ••• O. KelkIl: Will Government give a list of those articles 
witmh thev treat &8 being articJea •• in 'CfWIUDOQ use .. ~ . _ the 
average approximate amount spent on their pwcllase every yeaI'? 
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Kr. A.  A. L. PuIaaI: Government have not got the information; aod. 
if asked for from Administrations, its compilation wonld i ~e a con-
siderable amount of labour and expenditure, incommensurate with the value 
of the information obtained. 

TU.lfSUTIONS or ACTS .)P TBI SUPJllun LBGIBLATtTRE llft'O TBB 
PRINICIPAL VERNACULARS. 

158. Kr. •. O. Kelkar: (.a) With reference to my starred question 
No-15, of the 27th January, 1927, will Government explain why the Gov-
ernment of India concerned themselves only with prdu translations of 
important Acts and not i~ translations in other vernaoulars.? 

(b) Are Government aware that Provincial Government Gazettes do 
not print either the translations or the original texts of many, or in some 
cases even of important Acts, of the supreme Legislature? 

Kr. L. Graham: (4) The Government of India cannot be expected to 
keep a staff of translators capable of translating the Acts of this LegislatUN 
into all the Indian vernaculars. They publish Urdu translations beo&Wl8 
there is a laiger demand for these tlian for translations in any other Indian 
vernacular. 

(b) Government have no information to this effect, and they will be 
glad to receive details froID the Honourable Kember. 

NB" A E~"T 0 .. THE GUAT INDIAN PBNINSULA RAILWAl 
BETWEEN A~ A A)lD K..a.aJAT. 

159. Kr .•. O. ][eIbr: With reference to my starred· question No. 18 
of the 27th January, 1927, will Government state whether altogether 
a new survey is in contemplation for a new alignment of the Great 
Indian Peninsula Railway line, between 1~ and ~. Dol 
only to eliminate the Bhor Ghat reversing station, but the whole 
of the present Ghat line from Khandala to some other point than Katjat? 

Kr. A.  A. L. P&rIIODI: No. The work now in progress 'COmprises a 
realignment of the existing railway between mile 74t. just below the re-
v(!rsing sta.tion, and Khandala, at mile 77. 

I 

PROSCRIl'TION OF BOOKS UNDElt THE PRESS ACT, J 91 O. 

160. Mr ••• O. Kelkar: (a) With reference to my starred gu_on 
No. 37 of the 27th January, 1927, will Government give the number of books 
proscribed between 1911-1912, and also the number of books proscribeC1 
since 1922, under any otber Imperial Act? 

(b) Will Government state tbe number of books proscribed in these 
two lears by the authority and initiation not of the Provincial Governments 
but of the Government of India themselves? 

fte JIoDoaIable 8tr AlnaD4tr ......... : I am havm, the infonna-
tioD eoUected and will communicate it to the Honourable Member. 
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RBGULATIOJIT OP THE IXl'OBT.\TIOllT 01' FOREIGN J.JIQUOII. 

161. lIr .•• O. Ealbr: (a) Has the attention of the Government been 
-drawn to the observation on the report of the Liquor Prohibition Committee 
appointed by the Government of BOmbay to the effect that the import 
of foreign liquor is one of the main causes of neutralising the effect of 
measures by the Local Government to reduce the OOIl8umption of liquor, 
including impOBition of high duty on the same? 

(b) Are Government prepared to take suitable action to meet this difli-
.culty of Provincial Govemment41, and regulate more effectively the import 
of fpreign liquor? 

The Jloaourable SIr Bull BlacUU: OJ) The Government have not 
received the report to which the Honourable Member ~ and under-
'Stand that it has not yet been published. 

(b) The policy to which the Government of India adhere in regardlto 
ulcoholic liquors is to check intemperance while making reasonablf: pro-
"iaion for moderate use and, dO f8J' 88 is. consistent with ihoee objects, to 
nise the maximum revenue frcm the minimum COD8umptioD. Tbeir ac-
tion in regard to the importation of fCll'eign liquor will continue to be 
.determined by 1hat policy. • . . 

NliJOBIl OP IXDUlIT, EuIWP1lH bm A ~b .  GU.UDI ASD 
DBlVBR.8 . ' ~  ox THE BOJIBA.Y, B .... ODA AlITD CESTUI. 

INDIA, GIlUT INDIAN PDDl8liU, Rl.sT A.~ 

AND N OIlTH W Jl8T&U R..uJ._ A YS. 

162. 1Ir .•• O. Kelkar: Will Government Obtain and place OIl the table 
a statement showing the number of Indian guards and cDivers, and European 
and A ~ i  drivers and guards DOW in the service of the Bombay, 
Baroda . and Cenb:&l Jodia, Great Indian Peninsula, Bast Indian and 
~ Western Ra.i1ways? 

1Ir. A. A. L. PU8ODI: Governmeut have no information and they do 
not consider that any useful purpoee will be served in calling for it: 

1. T O~ or ("ERTAIN CORJU!8l'ONODCZ BETWEEN' TIn GonUTllDT 
or INDU AND THE 'rATA laox . ~  SUET. COKl'\NT. 

168. Xl. B. O. EeJbr: With reference to my starred question No. 29 
of the 27th J anuBry, 1927, WIll Government place on the table the cor-
respondence between them and ~e Tata Steel Company? 

!'be BoIlourable SIr Obatlea 11m.: The·lett-t!rs exchanged bad reference 
to otht'l' matters besides the utilisation of the Tata Iron and Steel Com-
pany's profits and the bounties on steel and I regret that I am UDuble to 
lay the correspondence on the table. 

DIRECT TKt.BflRAPH O~ ' ' O~ BBTWU'V POONA CITY COllBlXED 
Po,", AND Tm.EGRAl'H OnleY. Alfl) THE BOllJJA Y CE.'·T1UL 

TBLEGIUGB OnICK. 

·164. Irr. B. O. E~  (1) Are Government aware of the fact: 

(II-) thBl the di!eot Telegraph cooneotion between POODa City Cotn. 
. ·bined ~ ' and Telegraph office' .. the Bombay Central Ne-

graph office has been cut off since July 1926, and .  . 
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(b) that the telegrams transmitted between those two offices are 
delayed in transit owing to ~ei  ~ i  through the 
Poona Central Telegraph Office, and 

(e) that owing to the introduction of this change the public are now 
required to pay an additional on{'l rupee late fee for each 
telegram &enttbrough the POODa City Post OBice during the 
closed hours of the Poona Central Telegraph office '} 

(2) If the rep!v to 1 (4) is in the affirmative, will the Government be 
pleased to state whether this aotion has its effeot in showing an increase in 
work and a consequent retention of the excess staff in the Poona Central 
Telegraph office? 

ft, Honourabl, SIr Bhupendra .ath Jl1tra: 1. (a) Yes. 
(b) There have been no complaint!! of delay to traffic on account of this 

cluA1ge. 

(c) This is the cue only i>£tween midnight and six in the morniDg 
when very few telegrams are sent. Even then the estra payment could 
be avoided by tendering the message at the Central Telegraph Office. 
2. The arrangement has slightly increased the work of the Poona 

Office, but it economises staff as a whole and has led to increased em-
clenc.v in so far u the signaller in the Poona City office has now to attend 
to only one important circuit instead of two. 

.A..~ OP • COlIPEWSbo1lY ALlOW .NCBTO SZLECTIOS GBA DE 

POST.AL O.,IOULS .T POON •• 

165. JIr .... O. ~  (4) Is it a fact that the Honourable Member 
, in charge of Labour and Industries has stated to the Secretary, AlI.India 
Pos1l81 and RaUw,,! Mail Service Union, that compensatory &IlOW&DOe h .. 
been sanctioned to the selection grade officials at places where the scale 
of pay of time-scale has been revised 1 

(b) Are the Govemment aware that the time·scale of pay of postal 
clerks at Poona has been revised. and yet the selection grade officials thereiu 
are not given compensatory allowance? 

(c) If compensatory allowance to selection grade officials at POODa has 
not yet been granted, will the Government be pleased to state when 
those officials will get it? 

'!'he Boaourable Sir Bhupeadr& Bath JllVa: (a) No. 
(b) Yes. ' 

(c) The Govemment do not propose to grant a e ~' allowance 
to selection grade officials in Poona. 

Apl'OlNTlUNT or ACCO\1l1"rA.NTS n; liuD PVST OlPICU. 

166. 111' ••• O. EeIkar: (4) Will the Government be pleased to state 
whether it is a fact that the Director-General ofPG8ts and Telegraphs, 
Delhi, has decided that Assistant Accountants will only be henceforth sanc-
4ioped in respect of e'Yery selection grade. ~ i e  in .. ~e Accounts 
branch of a Politi OfIiceand that every Head Post·Oilee will have an 
Accountant ., . 
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(b) Will the Govemment be pleased to state what ~i i  it"hu 
made in detennining the number of such appointments for vfYrY small Bead 
Offices (like Karwar and AJibag) haviDg leu than ten sub-ot1ices under them, 
ud for very ~ ~i fi.rat clau lIeacJ omce. like (poona and Ahmedabad) 
which have· JDore tPan 40 sub-oOicea un4er them and yet which have DO 
selection grade officials as their Accountant? If "not, why not? 

(c) Is it & fact that owmg to the large volume of accounts work Ii such 
Fiat . Olau Head .0iIDeI .i;bere are three or four otieiab pedorming purely 
account.-wodI: ancl$hat sucb ofljpi. ~ i e or are eipected to possess. 
knowledge of the complicated work of that branch" 

au G&II8Il JtoJ: (a) The Director-General's ordent ~e e  to are that 
every head post otlice should bve an Accountant ana that in every head 
post office in which there is an Aeoountant in the selectioa pade there 
.. hould be an Assistaat Aooountaat and fuIotIJ. that then should be an 
additional Assistant .Accountant in respect of every 8111idaiooal selection 
grade appointment in the A ~  Branch. 

(b) The requirements of each head post i~ are CODSidered on its 
merits with reference to the volume of its accounts work, in  which the 
accounts work in respect of its subor3mate offices is Dfeessari1y comprised. 

(e) GovemmfSBt ue not aware that the cue is as staW. 

SOltTttG W'01lE AT PllOlIF4. 

16'1 ..... B. Q...KIIDr: (a) Are the Government aware that the sorting 
work at Poona is done at three places arid that this system has increased 
the work of running .sections as a result of the discontinuance of several 
direct bags and labelled bundles" 

(b) If yes, have the Government proportionately Ibcreased that staff 
of the running sections to cope with extra work? If not, why nt.t? 

Sir GUIeIl ao,: (a) Yes, but the increase in work in running sections 
is not appreciable. "  " 

(b) Does not arise. I would however add that 8.."T8ngements for 
concentrating the sotting work al Poona in one Railway Mail Service offiee 
are "in hand. • 

INOLUSION or CoKJlftCHL SUBJaC'l'S IN THB INDLU AUDIT AYD 
Accouns BuVICB EUlIINATIONL 

168. Jrr. O· S. Banp 11": In pursuance of information supplied to 
Seth Govind Das in the Legislative Aasembly to his question !\o. 191. 
dated the 27th February, 1925, reganiing the inclusion of commercial sub-
jects in certain public Examinations: 

(a) Have Government taken any steps t-o include the Commercial 
SUbjects sueh as Aooounting and Auditiru!. Business Organi-
sation, Ad.anced Baaking and C1lft'8DCy, Public Finance and 
Adminiatration in the Indian Audit and Accounts Service 
ExemiJUltion 7 

(b) !foot. have Government considered the question of iDQludiDg-
them? 

n2 
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INCLUSION OP CO)[llltRCIAL SUBJECTS IN CERTAIN PUBLIO 

E XAXIN A tIoNS. 

169. Mr. O. S. BanIa 1)'8r: (a) Has the attention of the Government 
been drawn to.an article in the Tribune, dated the 8th JanU8l'Y, 19'1'1, 
lmder the heading "Commercial Subjects in I.C.S. and ~. . Examina-
tioD\'? 
(tJ) Have Government referred the question of the inclusion of the 

Commercial Subjects to the Public Services Commission as p!ODliaed in 
ftply to question No. 657 on the 8rd September, 1925? If not, why not? 

'1'he Honourable Sir Bun Blackett: I propose to reply to questions 
Fos. 168 and 169 together. 

The question of the revision of the schedule of subjects for the Indian 
Civil Service and the Indian Audit and Accounts Service Examinations 
ill being considered by the Public Service Commjssi.on. 

bCLUBlON 0 .. RAILWAY ECONOllI08 AND CnT4U OTlnlt SUBlECT8 

:m TIIB EXAJUNATION POB THB COKXBBCIAL DBl'nTKB!."TS o. 
STAn R.lILWAY8. 

170. Mr. O. S. BaDp I,.: (6) Is it a fact that the rules regarding 
the recruitment for the Transportation and Commercial Department of 
ftUperior Railway Establishment have been published? , 

(b) Is it a fact that the candidates appearing in the examination must 
Le graduates and hold a degree which includes one of· the following sub-
jects: 

Applied Mathematics, Physics, Applied Mechanics, Prime Moven? 

(e) 18 it a f&Gf; that no commercial subject has been included for the 
$.bove "am ination? 

(d) Are Government aware that the persons ~ the degree of 
E. Com. will thus be debarred from appearing in thexamination for 
.commercial Department. of State Railways? 

(e) Bas the attention of the Government been drawn to an article in 
the Tribune, dated the 21st August, 1926, under the heading .. Be i~ 

ment to Railway Service" in this connection? 

(f) Will the Government be pleased to state If they propose to include 
the following subjects for the above examination in order to give a chance 
to Commerce Graduates to appear in the examination: 

Railway Economics, Railway Organisation, Railway Statisti08, 
Accounting and Economics. 

The Honourable SIr OIlarl .. 1DDeI: (a), (b), (d) and (6). Yes. 
(e) For 1926 and 1927 candidates who have had two years' railway 

traffic training in the United Kingdom have been allowed to take (1) 
Practical Railway Working and (2) Railway Economics. . 

(f) The Calcutta University has suggested that degrees wit,h somewhat 
similar subjects to those referred to bv the HonourablE' Member should 
be aecepted as qualifying candidates for selection for the Transportation 
(Traffic) and Commercial Departments and this question is under the 
f!()D8ideration of the e ~ . 
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JIr. PreIIded: The House will DOW resume consideration of the 
following motion moved by the Honourable Sir Basil Blackett on the 9th 
February 1927: 

.. That a lupplementary sum not exceeding Be. 9,96,000 be granted to the Governor 
GlIDeral in CoucH to defray the expema ~ will come ill; ~ of, r,ayment ~ 
the year ending the 311t day of March, 192'7, m reepect of AviatIOD. rr' 
ne llODODrabie Sir lIhupeD4za .&tIl JDt.rr. (Member for Industries 

and Labour); My reason for rising to intervene in this deb.aie at this 
early stage is to try to clear up certain misapprehensio!lS wh!ch &lSem b 
have crept into the minds of some of my Honourable friends In regard to 
the "ubject now under discussion and also to supply to ~e best of J?lY 
ability certain information which it seems they are' aDXlOUS to <>!>tain. 
I hope my Honourable friends have by now had an opportunity of 
giving to the subject now before us, and to the document 1 ' 1 ~ .e  ~  

Government in connection with it. that serious coasideration which Its 
importance demands. The speech which my Honourable friend Diwan 
Chaman Lall delivered on the floor of this House on the 21st February • 
last made me feel doubtful whether he had attempted by then to study 
t.he subject at all seriously. I do nOt propose to waste the time of the 
lIouse by simply traversing again the whole of the ground covel'ed by the 
note which h8$ already been supplied to Honourable Membo-rs. .Even 
50, I am afraid I shall have to make a apeech as long as that made by my 
friend from' the Punjab on the floor of this House the other day or per-
hatiS lonllal', though I cannot emulate his lucid eloquence. A~  I would 
ask the House t{) bear with me, if I tax their patience. 

The precise motion before the House is ~ a supplementarv sum no&. 
exreeding Rs. 9,96.000 be granted to the Govemor General in Cou:oeil 
to defray the expenses tha\ will come in course of payment during :.he year 
ending the 51st day of March 1927,' in respect of 'A'tiation'. It would 
harJiy have been necessary for me to mention but for certain ~e e ' 
made by my friend, Diwan ChamanLall, in this House on the 21st. 
Pebruary that the head 'Aviation' in GM accounts and estiu;a.ates is 
intended to record the expendilure on civil aviation and haa n1fttg to 
do with military aviation. It will be seen from page tiO'1 of the l'Iboeed. 
ings of the Standing Finance Committee of the .th Februarv 1927 that 
the money which the House is now asked to vote is requireci wbolly for 
the acquisition of land for what I may call our future air harbours, an:l 
. ~  the St.aoding Finance Commit-tee agreed to the e e i ~ subject 
to the quemon of policy involved being accepted by this HoUSt'. 

The essence of that; policy is that the Government of India should 
take steps to foater the development of civil aviation in India. A!'I h"" 
been (ltated in paragraph • of \he Note. whioh has alreadv been ciroulated 
to ~e be  of this Houae, ~ ey consider it essential that India should 
obtOln .ber proper share of the busineSB of aerial transportaticl' at this 
stage, m order 't;o ensure tilat she shall have an e ~ i e voice in thu 
conditions on whioh contra.:!ts are given for services ~ i  ht!r shores. 
and that opportunities ire afforded for the investment of Indian capital 
and for the training and employment cf Indian pilots and e ~. 

- I doubt whet\ler there are many MeIQbers of this HoutJe who are 
inclined to question seriously the adVtl.Dtagea of the deVelopment at 
aerial ~ i  to. the. world in e e~. or: to India in particular. 
F'rom the quesbons whIch I. have answered lD thiS House during the last 

( 1525 ) . 
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month, it appears that many of my Honourable friends are taking a keen 
interest in the measures adopted in other countries for the. e ~ ~  
<of civil air services, and are also interested in the adOptlOll of sunilar 
measures in India; and the Legislative Assembly itself ever since it. ,:ame 
into being in 1921 has been voting money year after year for e ~  
.on mpsures which have received the approval of its Standing Fmance 
Committee where such approval was required, and which will facilitate 
the development of air transportation in India. Further, I find from 
recent issueS of newspapers that public opinion of all shades are taking 
oConsiderable interest in' the development of air services in India. For 
.e1ample, the 8w4rajY4 of Madras, a paper which I believe is run by my 
&nourable friend Mr. Prakasam. had a leading article in its iEsue of the 
14th February last. OIl the subject of Aviation in India which contained the 
following remarkable passage: 

co The ~ of modenl 0IIIIlm8I'CiaI aeronautiea CODfen a certain 8OOIIomic value 
-em air .... 

• '!'be last few days have &leo teen the formation of the •• Air League of 
India" with the following objects: 

, .. To tmCOUrage (1) pilblic interest in aviation in every pouible wa1, (2) tlIe fulled 
development oI civil aviat.ion in Iadia, (3) the opmiDg of air ~  (a) bet".. tile 
chief towns and porta of India and (6) _weeD Iatlia aad ot.bar ~  (4) tGI 
provi.Iion of more aendrames, airahip .tatioaa, eeaplaDe .... , aDd ~ ~ 
4IplipmeDt and orpnizatioD, (5) the devaloplll8Jlt of the airaraft iDdlllt.ry in India .. 
far as poaible by Indian capital (6) the trainiDg of Indian peI'ICIIIIMIl ill aU braDcIIe. 
of aircraft DlDufactllJ'e and operationa, and (7) the proYiaioa of additu.al faDc:'.s for 
the abon objecta and for experiment and ~ ." 

To Karachi belongs the credit of forming. this asaociation, but I Lave no 
c!oubt \hat the other prineipal cities of India will join hands with Karachi 
in the matter at no distant date. I have also seen a acheme put forward 
by Mr. Patwardhan, lately of the Afghan Air Force, for the formation of 
light aeroplane clubs in India to teach .. air senae .. \0 the public. 

There are probably, however., a good many Members of this House 
whoe8 .Predilections in other directions have made it impossible for them 
fo study the advantages and developments of civil air services ir-oth!1 
countries, and for th$ir benefit I should like to give some of the main 
fsets regarding the experience in the principal countries of th3 world. I 
{'onff'Ss, Sir, that my friend Diwan Cbaman Lan was perfect.ly correct 
when he said that I am not an expert in civil aviation, nor de 1 happen 
to possess yet a single expert adviser on the subject, though the scheme 
jefore the House contemplates that I should get an expert e.~  soon. 
When I have got that expert, ~  will be one of his functions to compilf' 
buiJe.tins showing the progress of civil avia'l;ion in the principal cC'untries 
of the world as well as in India, and I shall have these bulletins J.ublished 
in due course if I find there is a demand for them. All the same, it 
is part of my duty as the Member of Government in charge of the parti-
eular subject with which we are now dealing to keep myself inionned .. 
far as possible. from published reports and from other sources, of the 
l'ecent developments of civil aviation in other countries; and I am in a 
positiun to place before the House cefliain important facts. 

Aeroplane transport services were started in various parts of the world 
Mostly in. 19'.10. In the last pix years they have multipFed rapidly and 
the total length of the regular air routes of the world at the end of 1925 
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'was three times greater than in 1900. Europe had about 18,000 milea 
of air lines in place of 6,000 miles in 1920; America about 8,000 in place 
of 2,800; Africa 8,600 in place of goo; and Australia and Asia where t.bere 
were no air lines in 1920 had 3,800 miles and 1,300 miles reIlpectively. 
Even more significant than the increasing length of routes has heen \he 
l'9pid increase of the miles actuaIJy lIown by aeroplanes in regular c0m-
mercial services which have risen from 2i million in 1920 to 121 million 
in J925. It is obvious that this remarkable development could ~ have 
bPfD possible if aerial transport was supplying a real need for commercial 
and business purposes. This development is more striking when it is 
remembered that aerial transport is handicapped by the COD!(Xltition of 
l'Inrface transport, by land and sea, of whieh there are already e e e ~ 

~ stems in varioUl countries '){ the world as well as between different 
oountries. In comparing the relative advantages of air tram-port. and 
... urfllce tTansport, it is necessary t-o distinguish between rleveloPf'd 
countries and undeveloped countries. In developed countries, as well 8tl 
in regard to communications between countries where an efBeJent eystem 
of surfac:!e transport already exists. the governing advantage of aerial 
over surface transport must be speed. Paasenger traftic moving for 
business will tum primarily on ~ and reliability. To 'thtt busineaa 
man time is mODey, and the economy of time is of great advantage t!:» 
many business men who find absence from their regular' place of 1IlIOdF: 
disadvantageous. In rt!garci to goods tralIic alao, aerial trimsport h .. ilia 
advantages over surface transport where speed is an import.ant c0nsidera-
tion, for example in the ease of busineSs IDails and express panlels. But 
apart from the mere speed of the aireraft. ~e carriage of goods by air haa 
several important aa'fantages particularly in the ease of transft between 
diBerent countries. AlI the en tmmit oustoms formalities in'VOlvecJ at 
every point of transhipment in surface transport are eliminated. CtI8toms 
clearance at the place of destination is effected immediately, and a rapid 
system of collection. and delivery is available at the beginning and end 
of the journey. Further. and thiS is a oonsideration which applies also 
\0 traffic within a country, handling is reduced to a minimum snd tJ:t1h 
goodfl are under no risk of pilferage dnriIB most of the period of transit. 
It is for this reason that in England tJte insurance rates fC'.r air-borne 
gooda are actually less than for goods conveyed by surface transport;. It 
is no wonder then that the number of p!,8aengers ee.nied by air between 
GreRt Britain and the continent of Europe by lbitiah and fOlPigD air 
8Crvices combined has increased from 6,400 in 1920 to 20,700 in 1925: 
lbat the eross·channel servioes carried in the year ending 31st MaJ'Ph 1921} 
hu:lion and specie to the value of over 11 million at.erling; and that the 
carriage of ordinary merchandise apart from bullion and specie has in-
creased steadily from about 500 tons in 1~ to 900 tOD8 in 1925. In the 
U i ~ States of America, Government have &pent over 12 million dolllm1 
sinCE 1918 for the development of the Air Mail; and there are now in 
operation over 8.000 miles of air route for this purpose. the thtrJugh trans-
continental air mail service oovering the route of 2,665 miles in about 82 
hours against 3 days by the fast-est train. 

In undeveloped' countries the advantage lies with the me&lIFi of trans-
port best. calcula'ted toO provide access to points previously inaccessible. 
lind the absence of road or railway communications must add vastly-to 

e.~ e i  import-ance of the ubiquitou8 1lightways of the air. In 
the ease of countries in which surface facili\ies are liable to interruptiOn 
hoth the fact-ors above mentioned should operate to the advantage of 

• 
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Belial transport. In Australia where the surface communicat';vDS with 
some of the outlying parts is difficult aDd undeveloped, the oir services 
are now a useful and important feature of the regul8l" ~ system. 
There are three companies which receive regular subsidies from the State 
to t.he extent of about  £77 ,000 a year a6d which provide aerial transport 
over about 3,500 miles. Japan too hu taken up an elaborate ,.rogramme 
of development of civil aviation which would take 20 years to complete 
RoDd by the end of that time it would possess a comprehensivd I::ystem of 
airways covering about 16,000 kilometres. In its Budget fl)X 1926-27 
provision has been made for about Rs. 5 lakhs for the grant of subsidies 
to three companies for developing five air services, and for O . ~ i  th", 
development of civil aviation generally; • 

Apart from their use for commercial transportation purposes, aeroplanes 
havesuocesafully been used in certain countries for various <:ther ad-
mini£trative and beneficial purposes, for example the survey of tractR 
where the peculiar conditions of terrain to be dealt with, while ~ 
great. difficulties to the ground surveyor: have lent. themselves very readIly 
to treatment by air photography;' forest fire protection in e~  where 
population is sparse and ground forces cannot be fully 1~ 'e  ~ 

protection of cotton. and other crops from the II;tta.cks ~ e~ b e pesta; 
anti-malarial operations; ambulance and medical duties m ut:develope1 
tracts where methods of transport are elementary if they exjst at aU. 
Even in Siam, the Royal Aeronautical Service, in addition to e i~ 
two regular air transport services, maintains six ambulancemaehines for 
eonveying invalids. and doctors. The present position in most of the 
countries in regard to civil aviation is summed. up very tritely in the 
fo1l0\\ing passage which appears in 6 recent English report: 

.. ' The dillCOvery of a new method of iDCl'euing the apeed of inter-comm1Ulication 
has in the past generally indicated a fresh' step in the JDaI'Ch of civilisation. In 
thiation a means of tran&pOrt haa been obtained twice aa faat 81 any other freviously 
. uiating. The majority of countriee which are imbued with the apirit 0 progresa 
appear to realise that the future of anation caDDot be neglected and by variOUlJ methode 
are striving to adapt aVUttion to commerce." 

I have little doubt that this House will agree with me that it is undesir-
able· that India should lag behind other countrieS' imbued with the spirit 
of progress, in the matter of deVelopment of her internal air transport and 
of her air communications with foreign countries. Indeed, there are good 
reasons for anticipating that India will benefit even more largely than most 
other (>.ountries from the development of her air transport, India is practi-
cally a continent with enormous distances and ",ith considerable areas where 
surface transport is still undeveloped and can never be developed properly 
owing to surface conditions and even where it is developed it is liable to 
interruptions from floods; and this is more particularly the case in Burma . 

.. As a matter of fact, the Local Government in Burma is already making use 
of the air service for the survey of 1,850 miles of forest and creek country 
in the Irrawadi delta and of 600 miles of forestS' in Tennaserim. The other 
day when I was being heckled in this House about complaints from a sec-
tion of the public in India which is interested in foreign commerce, in regard 
to the delay in the receipt of foreign mails at Calcutta and in Eastern 
Bengal and Burma owing to certain accidents to the steamship stlovice 
between Marseilles and Bombay and to the washaway of the Nerbudda 
Bridge, my Honourable and gallant friend, Sir Victor Sassoon, rightly 

• 
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suggested that the complete solution would be afforded by the establish-
ment of air mail services, external and intemal. Vlhen these air senices 
are in operation, the transit between England and India will take 5 or 6 
days, instead of 15, that between Bombay and Calcutta will take e ~b  

12 hours instead of 44. With the development of our internal rerial services,. 
Peshawar and Karachi will be brought within six hours of Delhi; Calcutta 
and Bombay to within nine hours. Madras, on a straight ~ would be 
little more than a twelve hours' journey away. If night flying develops, 
I/S it is hound to do, Rangoon would be reached within the h,·enty.four 
hours. One of the chief difficulties to be surmounted in the achievement 
of Indian national unity is the great distance which &eptV8tes one part of 
the countrv from another. (Hear. hear.) It is here that air tramport. by 
tending to· annihilate distance. will have a peculiar value to India. aa it 
will reduce distance, if distance be measured in hours, almost to tbe dimen-
sions of a single province. . 

I shali perhaps be accused by some of my Honourable friends of painting 
too vivid a picture. Sut I would ask them to go back in iDemory some 2a 
or 30 years to the time when we looked in astonishment upon those weird 
and novel contraptions, the first motor cars. How many of us ever cow-
dered the poesibility that, within a very abort space of time, not only should 
we own one ourselves but that we should regard life without one 88' quite 
intolerable? Had anyone made sueh a suggestion and had he gone e ~ 

further and predicted tbe flourishing village-to.village e i~  by such can, 
which exi!-;t to-dlly ;in many parts'of India, would not he too have been 
accu$ed of painting too vivid a picture? " It is indeed a well known fact of ' 
history that thepubJic are apt to look with 8U8picion upon all new inventiOOs 
and to doubt their utility for the every day purposes of our life. In the 
case of air tt:ansportation also. history has repeated itself; and there have 
not been people wanting in other countries even like Australia. who have 
at the outset doubted the advantages to the oommunity of the development 
of air semces. As I have already stated, with greater experience this 
feeling haa happily passed away. 

There are probably also some others among my lIqnourable frielJds who 
will take up the attitude that no need for air transport eltlsts in India at 
present, because no active demand has so far been demonstrated. Indeed, 
if I remember rightly, my friend, Diwan Chaman LaD, used this argument. 
Now, Sir, in regard to air transport we are in !Iluch the same pOOtion as 
~ predeoeseors were when the first ro.ilwat.ys were mooted. There were 
not wanting, critics who held that the world had got on very well up to 
that date without railways, and that the additional. speed of transport which 
railways offered was quite unnooer,.sary and uncalled for. Yet bow many, 
of us would to-day go baek ro the pre-rail era? We should regard witli 
borror the prospect of R journey from Madras to Delhi by road and it is by 
no means impossible that our grandsons will find tbemsekes relZsrding with 
almost equal horror the idea of a similar joumey by rail. It is the provision 
of faeilities of this nature which first evidences the need for them and it is 
dangerous in tbe extreme to assume that. MC&Use there is no open demand 
for such facilities. a latent demand for their provision cannot be sho"\\u to-
exist. "It was not the demand for more rapid transport that produced the 
railways; it was the r&i1wavs that brought to light the demand for more 
rapid trRDsport.· . 
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Some of my Honourable friends will probably also argue that India i8 
too poor to incur any expenditure on the develop-ment of her aerial trans-
port. But however poor India may be, she is not 80 poor compared with 
certain other countries which are already interesting themselves in the 
advancement of civil aviation that she must wholly overlook the need for 
~ e development C?f her ~ i  transport which, as I have already pointed out. 
IS sure to result 10 consIderable advantage to her. With the development 
.of aerial transport, there is sure to be a considerable increase in busines8 
in the country with :l consequential accession of wealth and prosperity. I 
hope that my Honourable friend, Mr. Bida, who is largely interested in 
the development of industries in India, will be one of the first to promote 
the formation of a subsidized company for running an air service between 
Karachi and Delhi, and that I shall live to see a. Birlanagar springing up 
near Delhi with factories for the repair and manufacture of aeroplanea and 
airships which will provide employment for thousands of Indians. Truly 
baa the BwaTaiya paper of Madras said that the emergence of modem com-
mercial aeronautics confers a certain economic value on air which must be 
.conserved and developed in the best .interests of the country. 

_ Now, Sir, it ia that extreme importance of conserving and developing the 
economic value of our air in the best intereata of India which forma the 
keynote of our policy. The Ait Board haa pointed out that India's geogra-
phical position marks her out as an all-important link in any a.ir route 
between Great Britain and her Eastem dominions. and between Europe 
and far-eastern Australia. My friend. Diwan Cha.man Lall, the other day 
attached a sinister meaning to thir; statement of the Air Board and he 
alleged on the strength of that interpretation that the real object underlying 
our civil aviation policy was to help England in what he considered to be 
her schemes of Imperial aggression in the Far East. I have no doubt that 
my more sober-minded friends. who take an interest in que&tions relating 
to the international commerce. have not failed to realize the correct mean-
ing of the Air Board's statement. Places like Bombay and Karachi form 
some of the principal stations on the main i~ y  of commerce between 
England and Europe and the Far East and Australia. It is. therefore, 
obvious that the routes of aerial transport for commercial purposes between 

I the portions of the world to which I have referred must touch or cross Inaia; 
and what the Air Board meant by ~  2 of their memorandum read 
with paragraph 4 (an extract from which WR8 also quoted by Diwan ChllmaD 
LaB in his speech in this House on the 21st February) was that unless India 
now took active steps to develop her internal air transport. there was a real 
danger of this trimsport passing inU! the hands of foreign capitalists. to 
whom India cannot refuse the right of flight over her territory under the 
;erms of an International Air Convention to which India is a signatory. The 
point is more fully brought out at the p.nd of paragraph 15 of the Air Board'", 
report where they say: 

.. It is because the A.ir Board fear that India will lose her cbance of b i i~  ber 
proper ahara in the bu.inees of aerial ~ i  if she doea not. take part. In the 
initial and experimental stage tbat the AU" 'Board have thought rlgbt to brmg the 
wbole question before ~ Government of India; they do not conceive th"t India can 
obtain and retain b8I' dae sbare of the business of aerial transportation 101ely by 
grauting amb.idiea to exteriW companies at tbe npense of the Indian tax-payer, and 
wit boat tbe interest and ampport which the employment of Indians and Indian capital 
.in tbe buainea will provide; and for tbe development of civil aviation they therefore 
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think it mOlt desirable to elicit that intereit and support by IfJCUl'jDg opporlwlitW for 
the investment of Indian capital in commercial air aervices and the traiDilll and 
employmeut of YOIIDg IDItian IDeO in them." / 

The fact of the matter is that if we do not oUl"Belves adopt a steady line 
of development of our interval air transport, however cautious and slow it 
may be, there is a distinct danger of our internal air routes being exploited 
by, and falling into the hands of, foreign capitalists. If my recollection is 
. correct, my friend, Diwan Chaman Lall, the other day seemed to look upon 
the resultant state of affairs with a certain amount of ~ i i y. He 
said: "Foreign firms are wanting ~ connect India Wl1Ji Europe. WeU. 
let them do so." He either did not reali&e that foreign firms will not 
s.top with the external air services, but will also take up the development 
of our intema11lir service. if we do not in the meanwhile -'ep in with our 
policy; or else he saw no objection to tIPs process. I doubt wllether any 
cone.iderable body of the Members of this House will be inclined to share hia 
mentality in the matter. I know there are moy ~ my friends opposite 
who are anxious that India should secure an interest in her eoastal sea 
traffic and in her inland river traffic. I am aure that they will not agree 
to allow our inland air tl'llMport to paas iDto the hands of foreign eapitaIista. 
I am not even sure that Mr. Chaman <l..all's mentality will be shared by 
many Members of his own party; for as I have already pointed out, ODe of 
the papers run by a member of hia party has already given expIession to 
sentiments which are in full accord with the Govermnant of India's policy 
in the matter. 

I hope. Sir, I have now succeeded in establishing my proposition that 
it is of the utmost advantage and importance to India that aW: should 
develop her internal air transport and should also eo-operaie towards the 
development of her external air communications; and that for this purpose 
the policy which the Government has propoaed to adopt is in the best 
interest of India. I should like to disabuse the House once again of any 
feeling that may have been created by my friend Diwan Cham an Lall's 
speech the other day that the real object of that policy is to help England's 
supposed military adventures in the Far East. If there are such adven-
tures, and the Government of India desirt' to co-operate in them, the conse-
quential expenditure would be R ('harge on the military budget and will not 
come up for discussion in this HOU!le. TlIf' sole object of our policy in 
regard to civil anation is that statetl in par8gT8ph " of tOe DOte already 
circulated. and. to plaCE' it prominently bE-fore the House. I shaD sgain 
repeat the quotation which I havE' already given: The Government of 
India cODflider that "India should obtain her proper share of the business 
of ~  transportation at this stagE' in order to enSlJrt' that abe shall have 
an efieetive voice in the ('onditions on which contr"Rcts are given for services 
touching her shores and that opportlmities Ilrt' afforded for the e~ e  
of Indian capital and for the i i ~ and employment of Indian pilots 
and pers.onnel. .. The first part of the policy refers to e~  communica-
tions and the second part I'E'fers to intemal communieations. 

" 
At the same time. it is not, the desire of the Government of India that. 

in the pursuance of their polby for the developmt"nt of India 's ~ i 1 ~ 
munications, enernal and i ~ . they should launch on ImUldiose schemes 
involving heavy fin8ncial commitments. In this connection. I should like 
to invite the attention of the HOllse toO the eO i ~ portion of paragraph 
14 of the Government not€.-on our aviation policy. which h83 already been 
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supplied to it. It is the intention of Government that ~ Ananoial oom-
mitments involved in their civil aviation policy must take their p1aoe in 
due course with competing demands for expenditure in other directionl. 
And as all expenditure which Government may desire to incur in pursuance 
of that policy must be subject to the vote of this House and to the approval 
of it-s Standing Finance Committee where such approval is required under 
fotanding arrangements, this House will have a continuous opportunity .of 
oorrecting any inclination on the part of Government to depart from tta 
declared intention. 

I may mention for the information of the House that for some years 
we have been spending every year relatively small sums of money on civil-
aviation, the expenditure s_inee 1921 being voted by the ~i i e Assembly 
and ala:> approved by its Standing Finance Committee where such approval 
is required under standing arrangements. ThuB we have spent in 1921-22 
Bs. 87.000; in 19'22-2\ Rs. 44,000; in 1928-24 Re. 18,000, and in 1924-2.'i 
Re. 19,000; and in 1925-26 Rs. 1,17.000; almost the whole of t.he expendi. 
ture being of a non-recurring character on the acquisition of sites for Aero-
dromes and on the survey of air rtlutes. In 1926-27 we propot!e to spend 
Rs. 15 lakhs, again mostly on DOn-recurring items of expenditure. This 
figure includes Rs. 10 lakhE--for which the vote of the House is now being 
asked fur, ~  of which only about RII. 8 Jnkhs represents cash expenditure, 
the balance being book adjustments of the value of lund. In the Budget 
of 1927-28 we have provided for an expenditure of about Rs. 4 lakhs, of-
which only about Rs. 70,000 is rec1J!ring and the balance non-recurring. I 
do not know what reasons my Honourable friend Sir Purshotamdaa 
Thakurdas had for saying in his speer.h in this House on the 19th February 
last that the annual expenditU!"e on civil aviation may come up to Re. 25 
or 30 lakhs in the course of a few ,'ears. J have no doubt that. a8 the 
advantages of the opening of i ~  are realised, our annual expenditure 
on civil aviation will steadily go up. but I shall be surprised if a standard· 
of Rs. 25 or 80 lakhs is reached in the near future. In anv ease, 88 I have 
already fo'8id, the Rouse and its Standilljl Finance Comniittee can alwaylJ 
put a -brake on the Government when ffie ~  desires to embark on 
grandiose schemea. 

I shall nen proceed to deal with the various main items of expenditure 
which the Government. of India propose to incur in accordance with their 
policy for the development of civil aviation. The first and foremost of 
these must obviously be that involved in the creation of an office of Director 
of Civil Aviation. The need for an expert Adviser of this class, if we al'6' 
to make any progress in the development of our air routes, however sloW' 
that progress may he. is" self-evident. As a matter of fact, the need for the 
appointment was accepted by the Standing Finanee Committee at its meeting 
on the 12th August 1926. The Q,ppointment has received the sanction of 
the Secretary of State for India in Council and negotiations are in progress 
to obtain the services of a &uitable officer with practical-experience. The 
proposals for the office establishment of the Director were accepted by the 
Standin!!, Finance CommiUee at its mp.eting on the 4th }"ebnlary last. subiect 
to the discussion of policy by this House. _," 

The second of the most imJ)Ortant i~  exnenditure which must be 
incurred to give effect to our policy in regard to civil aviation is the provisit)n 
for what may be called air harbours and air ports. It is essential that 
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~e should have these harbours before aerial transport eerviooscaD .tart 
in India. As I have already stated, the supplementary grant which the 
House is asked to approve is wanted for the purposes of land required for 
three air harbours at Bombay, Calcutta. and Rangoon respectively. These 
harbours must be established before any internal air services can be started 
'between the principal stations in India. My friend, Diwan Chaman Lall, 
was not quite correct in stating the other day that the expenditure is in-
tended to assist companies operating the external air services of India. 
They are meant essentially for the internal services which we hope will 
9pring up with the inauguration of the external service to Karachi, though 
-they will be available for the reception of any aircraft operating external 
services whieh may touch Bombay, Calcutta 9r Rangoon, nor is it part of 
'policy of the Government of India that foreign companies should be allow-
ed to establisli internal air services between these stati0n8. It is obviously 
essential in 'India's interest that she should own her air harbours as !die 
owns her sea harbours, and that these air harbours should not be the ' 
monopoly of any companies, internal or foreign. It was for this 1'e8IIOD 
that as early as 1920 the Government of India adopted tlie policy that aD 
aerodromes and necessary equipment, all hangars, quartera>godowns, light-
ing, telegraphic and meteorological apparatus, etc .. should be the p1Ope!'tJ 
of the Govel'llJJ¥mt of India; and expenditure in aooordanoe with this policy 
has been incurred ever since and has received the approval of this Houae since 
it came into being. As baa been pointed out by the Air Board, a depatLwe 
from this policy has been permitted at Karachi where the British 'G0vern-
ment has been allowed to build an air harbour with the help of eertaia 
-eontnoutions made by the Government of India. The Gmernmtmt of India 
will later on take up the question of aeqnisitioo from the British G0vern-
ment of the equipment of the airship base at Karachi. though it is d 
proposed at present -to incur any expenditure for this purpose either in the 
-eurrent or in the ensuing y88l'. 

I think it is neceuary for me at this &tap to say a few wmlB in regard 
to the assistance which India has rendered to the British Government, and 
not to the Imperial AirwaIB Company. in OOIUleCtion with the establishment 
.of the air harbour at Karachi. The precise nature of this aasistance is that 
the Government of India have acquired at their cost, about"Ra. Ii lakba, 
the land required for the air b ~  ~ have leased the landrent-fnle to 
the British Government. They have also made a grant-in-aid of Re. " 
lakhs towards the scheme on the e~i  that import duties at the 
'Ordinary rates will be paid on all materiai9 ~ e  into India for the 
works, The assistance was given on certain conditions which liave not vet 
become operative as the service for which it W88 given has not yet started. 
~  has been alleged in eertain quaners that. this assistance was rendered 
without the cognizance of this House; and I find it actually stated In the 
article in the SUlaTtJi!fll, to which I have already referred. that the Govern-
ment of India have undertaken to give the asaiatance "of course without 
a word being said about it in the Legislative Assemblv". As a matter of 
,fa.ct• t.he grant .of the assistance was approved at a ~ i  of the Standing 
FInance Commlttee on the 2nd March 1925, t.be members present including 
my ~ e i~  Messrs. ShamnuKham Chetiy. Ga:r:a ~  Singh, 
8S we.l as Sir PurshotlllOdas Thakurdas; and the expenditure has been 
incurred only after the vOte for it has heenobtained hom the AssemblY 
~i e  through the ordinary budget demand or through a supplementarY 
.(Jemand. Later on, the Government of India have also agreed to provide 
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a hangar and certain hutments !l"t Xa:rachi at a ~ of Rs. 1 lakh, but ~ 
again the approval of the Standmg Fmance Conuruttee and the vote of this 
Hou$C W88 obtained to the expenditure. As already stated, the true picture" 
is that the air harbour at Karachi is being constructed with financial assist-
ance from the British Government, ana it is only proper that the Govern-
ment of India should later on take over the harbour by paying back to the 
British Government the money they are spending on it . 

. Apart £rom the four main air b~ at Karachi, Bombay, Caicutta 
and Rangoon, it will be neceBBsry gradually to provide a chain of aerodromes 
a,cOOBB the main air routes. With the approval of the Standing Finance 
Committee a sum of Rs. It lakhs has been entered in the Budget for 
1927-28 to meet expenditure on the acquisition of land for the intermediate 
aerodromes on the main route from Karachi to Calcutta and Rangoon. 
An additional reason for incurring this expenditure at an early date is to 
enable the Government of India to exercise 80me control on the route 
adopted by foreign aircraft in their Bighta across India. This foreign ,w.-
craft has nothing to do "'ith the Imperial Airways Company, nor is it tng&ged 
on commercial flights ... there being 88 yet no commercial air route traversiag 
India. It is enpged on what is known as experimental l"'orld Bights. 
The third most important item of expenditure is on the grant of subsidies 

for enemal air services. I should at the outset like to make it clear 
that these subsidies are quite distinct from the obligations which 
are nnposed on India as one of th.e signatories to· the Inter-
~  Air Gonvention of October 1919 in the matter of co-operation 
in iDternal measures conceming the collection and dissemination of statis-
tical current and special meteorological information and the establishment 
of extensive wireless stations to provide faciiities for the use of wireless 
telegraphy in air nayigation. If India is to take her proper place amonit' the 
progressive nations of the world, she canoot ignore her internationsl b i~ 

tions; and steps have already been taken or will have to be taken with the 
approval of the Standing Finance Committee and tbe vote of this House 
for the gradual expanaiOD of our meteorologioal and wireless serv100f1 whioh 
will DOt only enable India to discharge her interDational obligBtion8 in these 
matters but will also be of immense benefit to ber in other i e i ~. In-
cidentally any developments of these two services means the provision of 
further avenues of employment for Indian youths. for hoth servi('es have 
now been almost wholly IDdi8l)ized. The expenditure on such development 
is, however. not chargeable to the Aviation grant, and we are not concerned 
with it for the present. 

In regard to subsidies proper, their grant is fully justified bv India's 
11lt'g8 interest in foreign commerce and in the interest of that iinportant 
body of her ye~ which is engaged in that commerce. It mav interest 
the House to know, that as soon as the contingency of the grant· of subsi-
dies for external air services 6ecame apparent to me, on the 5th September 
1925 11)laced the subject before my Standing Finance Committee 'of the 
Indian Legislature, of which my H"onoura6le friend Diwl1n Chaman LalI 
W1l8 then a member and at the particular meeting of which be Will! present. 
~ ~e ~ ~ accepted ~ e ~ ~  ideR of A subsidy pro-
"VIded that It were given subject to certam conditIOns which should include 
a ~ e in ~e control of tlte ~ e azul, ,a provision. ~  the training of 
Indiana ... mlots,6ut ~y cOllSJdered that the condltiOllS could· not be 
ibiaHy formulated until further details were available. It Wll1 be seen from 
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paragraph 5 of the Government note that the claim ~  India to be CODluited' 
at all stagel on the terms of any contract for an air aenice touching her 
shores, and to participate as 11 ~  in the contract with a right to 
insist on the inclusion of such proV18lOD8 as may be neceuary to promote-
India's interests, e.g., the training and subsequent employment of Indian 
personnel, subject to acceptance of a .hare in the financial liabilities of the 
contract  has been preferred by the Goveniment of India to the British 
Government and is understood to have met with their approval. 
As a ma.tter of fact, no subsidies for external air eervices have yet been 

granted by toe Government of India and there is no such proposal at 
present before the .House. Any expenditure in this coimection will of 
course require a vote of tbis House 8Ijld $he approval ~ the, Standing 
Finance CoDUnittee, unless' it is re1af;i...ely 80 small that °bo nffereuce to 
the latter bOdy is required under standing arrangements, and it can be met 
by reappropriation from grants voted by the House. • 
The fourth and tNt ~i  item of expenditure will be OIl tile develop-

ment of internal air routes and of internal air tranaportation serrieelt. apart 
~ the provision of air harbours. So far, DO e.nditure ill ~ cqpiec-. 
tion hili been ~ e  or is proposed i.9 be ~ e  in 192647 or lGI'l.-
witb the exoeption of smail sums spent OIl the survey of Sbe main arWfial 
air routes of India whicb, as stated in paragraph lOaf the ~ 

note, we propose to continue in 1927-28. It is U1e . present int .... of 
the Governmellt of India that the establiahment of internal ~ 
. ~  at uy rate at the initial stage, be left to companies 0i& in.. 
India with rupee capiial, which shQuld be required to afford training aDd 
opportunities for employment for lDdiana ill' all braoebea of. ita work. 
The first action which is proposeci to take in this ~ is in regud 

to the opening of an.air aervioe be~ ee  Calcutta.and Ranpn. I would 
refer tba.House in this oonnection to paragraph 8 of the Government DOte 
circulated. In adopting this line of acti()D the Government of India have 
been guided by the experience of certain other countries, e.g." England. 
J span and Australia. The expehence of \heae countries Las demonstrated; 
that the case of civil aerial transport is one which calls for special enter-· 
prise of a peculiarly e i ~ oharacter, and the e i ~ of the· 
possibilUies of civil aerial transport must be undertaken in a spirit un-
trammelled by those methods wbic\ are usually aaociated with Govern-
ment management; firms or comaames sIlould without interfenmoe be 
allowed to undertake commercial service where \bey are willing to do so; 

,. firms or companies which undertake services desired by the State, but are 
likely to be unremunerative, should be assisted by the State to the e ~  

calculated to provide a reasonable return on the eepita1 iaft8ted. At the 
same time, it must be recognized that the whole tbiDg is in aa experimental 
stage, and it may be necessary for the Government in India in the near 
future to take over the establishment and m8ll8fl8ment of air services with-
in.lAdia. Meanwhile. the point raised by my Honourable mendPandit 
Hirday ~  ~ about the desirability of inserting a provWoJl ria con-
tracts WIth sullsidiaed companies empoweriBg ~ to take over 
the undertakng after a reasonable period of time wiD not be overlooked. . 

~... .;. 

I shall tum lastly to the question of teaching Indian youths in what is 
called the ecienoe and art of civil aviation in whielt apparently a oonsiderabl., 
number oftMembers of this HouBe" appear to be iJ)terested .. 

AD BOIlOIIJSbI8 ...... r: Why ClIlly civil Miation 1 
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'!'he .onourabla BIt BhupeDdra ,1Iath Kika,,: That, is all 1 QIq ~
carned with at present. I have already answered & number of queationa 
, cn the b e ~ in this House and I now nnd that 16 Members of tllli;. House 
have tabled to Besolution on the subject. There seems to be some lDlprea-
sion in certain quarters that the Military Air FQrce in India should suffice 
for this training, and that no other agency is required for the purpose. If 
I remember rightly, my Honourable ie~  Diwan Chaman Lall ~ Q-

pression to this i i~ on the floor of this House the other day; but ~. 
ing from the ResolutlOn tabled apparently many of the Members of his 
own party do not subscribe to that view. I should, however, like to make 
it perfectly' clear, that it is not possible fOl' the Royal Air Force Squldrona 
in India. to unaertake this work, as their whole time must be occupied in 
i ~ theil-efficiency for i~ operations. I should.Jike also to 

state that the reports which 1 have sO far studied make it clearlhat a school 
for the e~ i  of the scieoce and art of civil aviation in all its details 
is not a practical propositton. So far as I can make out the cooclusion 
which has been arrived at m some of the more important countries of the 
world on the basis of recent experience is th'at the training of the personnel 
required in connection with the air transport services can be best managed 
througta· subsidised companies; and this is precisely what the Government 
of 1Ddia propoee"to «Jp at present. This personnel' may be ~i i e  into 
three classes. Fintly. artisans and mechanics, secondly, aeronautical 
. engineers, and thirdly, fliers and pilots. The technical ed.cation of artisans 
'8Ild mechanics employed in connection With aerial transport cannot eon-
'Veniently be treated as a special subject but must be divided ~ ee  the 
engineering and the wood-workers' tra4es. The initial part of the edooa. 
tion will have to be imparted it the ordinary technical school. and at the 
schools of engineering; and all thAt will be required in addition is the 
-fOrmatic:il ~"  ___ tI8booIs i ~ i e ~b  of aerial 
works or e ~eB. Aeronautical enginMA 'm'Iiit"1iM'iD t 18-•. , 
fully qualified mechanical engineel"8 with, a sound practical and an advanced 
theoretical training. Engineering oolleges, will doubtless ftooflDir:e that 
just as the educatiOn of engineers is incomplete without snme knowledge 
of electrical engineering so in future all mechanical engineel"8 should have 
at least a super6cial knowledge of aeronautical mgineering. In addition, 
arrangements will ha'Ve to be made for the specialised ' i i ~ of the aero-
nautical engineer in aeronAUtics as s ~ ~ ~ ' including practi-
cal training in worb and aerodromes. For the training of flie1'S and pilots, 
arrangements win have _ be made with companies for tuition at flving 1 
schools attachea to the main aerodromes. and later on it mav be neces88l"'V 
to start a school of aerial navigation whel'P mAp-rending. the use Qf the 
compass, astronomy. signalling' and wireless te1egrRPhv Rnrl meteorology 
will be A ~ Of course. all this aSAumeA t.hnt it. ml1 be possiblE! io 
stlll't in India indigenous compRnies operating i e ~ nil' serviceI': with or 
without the assistance of a Imbsidy from Go'Vernment. Shoula. howe'Ver. 
this ~e impossible and Go'Vermnmt ORA to take over the establish-
ment Acl management of the internal air servi('(lS. Government W111 also 
ha'V8 to make. CliIIPet tm'8ngement. for t,he final tl"aining of Inrlian vout.hl! nt 
Aerodromes and air works. . 

Them is another method of training whioh hll8 heen in vO'I'Ue in both 
EngllUld and Australia. In those ~ee' in • order to e ~ the 
.~~ e of flying among tlie general pubU.c With freed()ql from RJl)' tDilitary 
.1Bbility aDd .uo'Vernment eontrol, and WIth tbe object of tbe aevelopment 
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~  •• air sense", the fonnation of light aero-clubs which provide facilities for 
flying at a comparatively small cost has been facilitated by Government 
grants. As I have already said, a scheme ~ ~ ~ i ~ of siJ:ni!a!' ~b  
in India has already been put forward and It will receIve the consideration 
of Government 88 soon as we have got our expert in civil aviation. 

It must be understood tliat the information which I am placing before 
the House is the best which I have been able to collect from a study of 
various reports. It is our intention to foster the training of In4ians as 
pilots, etc., and 88 soon as we get our ~  of Civil A i ~  one of his 
functions will be to prepare a paper showmg the steps taken m the other 
principal countries of the world in regard to training in the various subjects 
connected with civil aviation, and the action to be taken in India in that 
direction. And ii I get my grants and get that officer, I shall certainly have 
that matter fully examined and ~ information aupplied to various 
members of this House. 

I must apologise to the House for having taken a good deal of its time. 
I trust, however, that with the full explanation now furnished by me, 
there should De no hesitation on the part of this House in accepting the 
general outline of the ~ y and in passing the Demand before it. As I 
have already stated, there are certain i~  of that policy in ~  to which 
there will be furtheT opportunities fOT discusSion in this House in 00IlIleCti0D 
with the DemandS' which Government may place before it. 

JIr. B. S. IIooIlJe (Nagpur Division: Non-Muhammadan): Sir, I rise 
to oppose tbis Demand. I have asked certain questions and very pertinent 
questions, to elicit certain information which would enable me not to be 
in a position to oppose this Demand. but 1IIIlfortunately I have been very 
much disappointed. I could understand the Military Member coming 
out boldly and straight and telling me distinctly that Government is not 

' iB~ B ~. ~~ ~ ~~ ~ ~ 
not understand his saying that civil aviation is a b ~ which could not 
be suitably taught to DOYS in India. • It seems we have not been able to 
understand the responsibility that attaches to persons taking up ciW 
aviation or aviation of any kind. I shall quote for the information of the 
Reuse. the responsibilities that are supposed to attach to penons taking 
to anation. I am reading from an English book. "Careers for our Sons. ": 

" .. The ability l't!CI.uired in an officer or a meehanic is of DO -.. emIer. They 
~ ~e e their ~ " by aasuming responsibilities far graver lbaD DOnDaIly fall to 
theIr contemporanes 10 the Army and N a\"y. Almost from the outae1 of his C8ft1eJ' 
1 P.)( the pilot. carries in his band the safety of him.aelf. his crew and his 

• enf.t. Bls every day responsibilities are almost as great in ~ as in 
war. TO!>e tramed to fulfil them. be must first be grounded in those qualities .... hich 
Rre _nual to all officers of the fighting sernce&--()bedience _f-nJiance and self· 
eontrol. Be ~ ~e  be ~  ~  about t'he dClljp ';'d ritIiDi of his aer0-
plane B ~ the pr1Oclp!es of t!IIgtneeormg constnctioa to .,. able' to ~ fanlts. and 
nasure . hImself that hIS craft i~ in a serviceable conditiOll. He will require to bow 
O~e .  of e e ~ .  ?f ."" e e .~ telegraphy and telepbony. of aerial photography, 
whIch IS almost a e ~ e 10 ~ e  of Army. Navy and Air Force organisat.ion, and 
the many aapeete of aarmanahlp and pnclical flying. He wiD haft to use a machine 

~ under tb mOlt dffticult CODditions; leaming the .... of ~e sights and the 
~e  and ~  defective puis at lightning speed, maiDtainm« u \he 

~e time C?Dtro} of hI' ~ee e and keeping watcII on the _(louvres of the 
POSIng ~e. LuL of aU, he must b.! trained in oo-rvatioD, lNmin the ~.  
fieance of object. on th!l I"OUJId. judging the qaalitiee of the surface from ~ 

~~ .. appe&r&DC8, • and e~  I't'COD_iaaance reporta. Wbel1 all this has b-. .,.. 
."."'" be puaea Into tbe 1WYlC8 as a pilot otIeer." 

• 
.. 
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tile 'JlCIDoar&1IIe iIr lBhupeDdt& _MIa :mID: The HOIlourable Member 
is refehmg to military aviation. 

Dr. 'B. 8. ~  I am. glad that I have been intel'l'Upted in this wat. 
I am going to prove to you that in the foremost countries of the world, 
like England, civil and military aviation is so intennixed that one cannot 
be ~ .e  the other. I am going ·to prove that. There are 
severil metho& by which ~ e  and boys of the age of 15, 16, 17 and 
19 are hcruited into the Air Servioe. They begin \\ith military service 
and 'after finishing military service. according to a  8 :years, 5 years or 7 
years' course, whatever it may be, then all those boys are enlisted as 
trained Craftsmen. Unfortunately for the Honourable Member there is 
DO . such' thing as civil aviation apart from. military aviation in England 
and therefOre I am. not in a position to gi"fe him an example of a country 
where civil uiation is completely diwreed from military aviation. He will 
not find such a thing in any country on the face of the earth to-day. 

fte 1IonoarabIe SIr BaptDllra ... lUa: What about lap8ll? 
,Dr. ·B. 8. JIooDje: I am glad that I have been interrupted. Japan to-

day has also not oompletely divorced military from civil aviation. They 
have nGW advaaceci to such an e ~  that they have found that it \\ill be 
adV8Iltageous to have a civil department as separate from the military 
department, it is true; but the fact must be clearly understood that when 
aviation was introduced into Japan some 10 years ago .  .  .  . 

i'!te B~ SIr BhapeDdra BNIlJlHra: Civil aviation .. ·. 
Dr. B. S. lIOaID1e: I am just coming to that. This civil aviation bas 

been introduced into Japan frotn the year 1920 and it has been introduced 
and fostered by the Military Department there. I am just going to prove 
it. In England arrangements are made for all kinds of students to be re-
cruited. Students of universities have been recruited 80 have boy 
mechanics and I mav sav for the infonnation of the Honourable Member 
over there that boy mechanics of the age of 15 or 16 are admitted. It is 
said-I am reading from this book-=that "boy mechanics are enlisted by 
means of e i~i  examinations held twice a year. They must. be 
between the ages of 15 and 161, ... The syllabus of the open competitive 
examination includes these ,., subjects: Mathematics. ExperiJllenfial 
Science, General Paper, English C-omposition. The Air Ministry are 
desirous of receiving entries from boys who have had a secondary or techni-
cal school education." Tbey are 80 anxious that boys should come and 
join; and yet we are told 'here that civil aviation is not a suitable subject 
to teach to boy •. 

lIoDoarable llembtn: Who said that? 

·Dr ..•• 8 ...... : '1'h1t was the reply given to me. I asked 'the ques--
tioD: 

.. (a)la view of the fact .. aDDOUtIced by H. E. the Viceroy iD hla addrea to 
the Kem1len of tile Lecillative .Auembly 011 a4th J'aa1l8l'7 l8I'1'" • tIUa cIev ...... t 
ofPiation III8I'b ... iDtroductioo illto tile 00UDtr)' of • ...,. form 01 ci\'il traDapon " 
will G.v8l"lUlMllt ",pJea.d to .we it Goftraaaat ia ~~ to make adeq .... 
ananpmeats for ~ _aCatiOD to· Wiaa bopm . the bNucbea of eiYil 
aaa JII.illi4Ir1. ...... 10 .. to euab1e ladia to tUe .' dae lbare iD the matt.er botb 
of .efril air trIuJIpaft ... well .. ill the cW_ of' IDaia iD MrIalwufan. 

{Il tt 1O.'w1Iau it upil' that ·..,.·fOl' .....• m&. to III .... '. 'Will' 
.. .,...iD ..... ~' . 

.. 
/ 
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The reply given to me W88; 

.. Go.8l'1IDleDt do not. CDDIider that. .matioD of any aad is a .abject. wbieb eau 
nitably be taught. to' ~ in ICboois .. do ... ta.efore COIlMmpWe ataniDg ach 
lCboola." 

JIoDoarable Jllmbea: Schools, yes . 
. Dr. B. I.JIaoOje:: Unfortunately this is India . 
. Sir VIc&ar ~. O  (Bombay JrfiUownen' Asaociatim: Indian Com-

merce): But it is not· taught in Englaod either in ClDiinal"y seboola; only 
in cadet schools . 
. Dr. B. I. ~ '  I am just coming to that. "Boy mechanics are 

enlisted .  .  .  . 
SIr Vidor llIIOOD and ot.IwI:. They do DOt fiy. 

Dr •. B. I. ~ .. : I will read to you what they say: 

.. The Air MiDiItry _ 'dMiroDa of NI8IiftDg __ trc.a 00,. .w1Io ..... bad • 
MOCIIldary or techDio&l Ob .e ~i . •  . •. The ultillMe pNIpIIda qNm to t.a-
boys may be tummed up .. foDoWl : 

(a) ThOlle who quaiify at tbe end 01 the three y-.n' coone will be ,.-... 
fodhwUh .&0. LeadiIIg Airer.f ....... ill _ of ,be IIItiIIed ...... • ••• 

JIr. AdJuIr.lIoan (BeQgal: E 'O~  That is eDiirely gJ!OUJMiwmk. 
Dr. B. I. MooDJe: But. they fiy aI80, 88 ~  from the words: 

.. Thoee who qualify at the end of the ~ ,.... coone WiD _ ......... forih-
with to Leading A.ircraftsmeu in one of the skilled tndea.·· 

and 
.. A certain number of boJII of e ~ ~ ... ill· be·--=w.l lor .. additional 

four months' coone of higher instructIOn, and wiD be promoted forthwith eo corporaL 
From &DIong those wll<; I)1IaIify for this hi&ber waiDint _ will be .Iec:t.ed for 

commissions, and wiD pua on to the Cadet ~ e  for training .. FJyiD.g 08icen 
together with the CIWWB _tered by opeD ~ iO ." 

. '!'he ,J[ououable SlrBhupeDdra .• ~ lII&ra: That is all military ana· 
uon. . 

Dr. B. S. IIocIlje: I have already told you.1hat this is unlortunately 
India, whiob is the only country in the world 1Phere there· is .either civil 
nor military aviation· training, at present. In no ~ eomdiry in the 
world are the two things divoroed from each other. Now.1 am going to 
teD you what Japan has done. Knowledge, it h88 been. said, is like the 
origin of a river which \>egins with driblets bnt there is no bowing where 
and how it will end. As an example of that I am going to give you the 
C88e of Japan. Japan began its aviation with only two ofticen: 

.. Two officera who were WaiDed iDl'nDIa'" ret.unaecl .... iD 1lD1. were the 
&rat airmen ill Japan." , 

Mr ••.•. 6011d (Nominated: Labour Intereata): Weft they Japane&e 
or Englishmen? 

Dr. B. '11. '1IoaeJe: Japanese. 
LIla ~  -..a·:(JuUUDdur DiUloion: ~ b "  Japan is 

not a part of .the BriUah. Empire . 
. _. B.~ . "'  

"Two otIIoen w ......... izWn.r iD:-Pnaae.IoIldneana.cl· ....... jQ J.Ul ~. 
In& ainDea ill hpu, foUo,... ..,. two ...... ·iD ltlI-........ iDlIIJ." . 

-2 
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So, in aU 7 perBODa trained outside their country have created what Japan 
ip. to-day, (All BotlOUNble Member: "Queation?"}-6 great military power. 
I have no authority except the book that has been given to me. 

The JIoDoarabIe 8lr BhllpeDdra .&\11. lIlua: Does the Year Book say 
that those 7 officers created the military and civil air-services in Japan? 
There were undoubtedly those 7 officers, but is there anything in that 
book which states that it is those 7 oftioers alone who created the civil 
and military air services in Japan? 

Dr. B. B. IIooDJe: That is exactly the case. 

LaIa LaJpat Baa: Tliey were the pioneers. 

Dr. B. B. IIooDJe: It is .. very good question that has been asked. It 
clears the whole ground and I hope my Honourable friend, having got 
that ground cleared, will admit that in the near future achools. and colleges 
on the lines of J &pan should be ereat-ed in India: 

.. ID 11n9, lID .viation lMIOtioa _ ertIIi6ed in the War 0fIl0e IIDd the Ant. military 
aviation eehool _ opeoed at Tokoroiawa, Dear Tokyo, in lllD1I&r)' UBI, to give 
trainiDg in the first. year to aboat 100 stud.... including both CCJJDIIIiIaioae aua DOD-
COIDJIliaaiODed o8lcen, baadel admiUiq • fe.. civiliaaa." 

SIr VieD B'.oon: Trained by whom? 

Dr. B. B. KoaDle: By the milit.a,ry. 

SIr ~ Be."..: By the 7 aviators you mean? 

Dr. B. B. MOODie: There is no mention here that any people were 
imported from outside except those 7 persons who came over there aad 
taught the people there. I am not· going to conceal one more fact. namely, 
what kind of help the British ~e e  gave to Japan. The book 
says: . 

t . 
.. The Navy aviation is rebted to the uais&aDee of the JIIUi1 of Brlti8h ftight 

o8ieen for the _ked prop:eu it lIM at.taiDed, jut u the Army air ......nee OWN ita 
develop_t to the tniDiDi it received from the pvty of the I'nDch fticht oftIcen." 

If the English people could give such kind of help as to enable her to 
develop her navy and naval aviation, what have they done to us in spite 
of their having been here for the last 150 years, though we are prepared to 
take a due shazoe in aviation? 

I know that tliere is a certain opinion going ro\lIld that though the 
railways have been in India we are not in a position to take our fuJI share 
in their technical management, and it is said, .. As you are paying 1m-the 
railways, 80 you should be prepared to pay for the civil aviation." When 
the railways were started in India, we had just been conquered by the 
British and we were in a stupe6edcondition and we did not know what 
to do. But we do not want to be placed in that position now. If aviation 
is to be introduced in India to-day with our consent we must be in apold-
tion to be leading it from the very beginning. I know tbat G6veminent 
have got all the power, they can,get 18 lakhs, they can get 9 Iakha, they can 
get even f50 lakhs :tI1ey Deed not con8ult us at all. 
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I am told that no money h88 been spent without COIlIulting the AMem-
bly. I am surprised at the reply .~ been giVeD ~ me. The reply 
that W88 given is this. I asked the question: 

.. Will the Government plMM state if .. he policy e ~ civil aviation, aa enunciated 
in parapph 10 of ~ e Memoraodnm of ~ Irutiu Air BOard w P" eIIect to which 
certain amounts of JDOD81 have already bMn apeDt clelpite b8IICia1 lIt.riqeoey prevailiDg 
in t.h.e ,...... .. detai18c1 ill the lAid parasraph, wu IUbmiUed w the .Auembly for 
ita .approVal previous w the Government haviDg apeDt that DIOD81 w Jive effect to the 
said policy aIu:I what amoants of IDOney ha .. ~ apeDt 10 far w lIVe eIIect w that 
policy!" 

The reply was: 

.. The bulk of the expeDditure waa incurred before the A:-bIY came inW heme 
and anytbin$ incurred thereafter has of coarse been aabmitted to ita vote.. The infor-
mation is helDg co1Jecte4 and will be sent to the B~ Kember wbal aftilable." 

What amount of money has been spent, even ~y the oftice does not 
know, it wants time for collecting the iDformation. 

In shart, the mentality of the Government in this respect, as it has 
been in respect of the milita.ry, the rlLi1Iva.y and other departments. is like 
thistt For spending money in order to help outsiders, the British, t() 
exploit India. the British Government keeps its purse open (Ati HOfIOUf'als 
Member: "Question.?"). I have just quoted from the book· I am DOW 
quoting from the memorandum supplied to me by the Government, page 
8, paragraph 6: 

.. The questioo of linkiDg Iudia. •  •  • .. 

I am saying that Government at the tinte of spending money in 81Idr 
matters does not even cam to see whether the money will be spent on 
profitable business or not. To continue: . 

.. The ~O  of linkiDg IDdia with toile Older wurld by a line of air mngpDn'" 
t.iona was first raiaecl in .Jane 1919, 1 ~ a scheme wu put fOrward !'1 the Air IIiniaUy 
for tbe estab1iabment of an air service betwea CairO ad Karachi. The objects of 
thi1l scbeme were i ~ military, tlloqb the -riap of mails ..... aJ.o ~ . 
The Government of Iodia ~ .. ~ .... ,  _ the ~ u.. a 
weekly aerv:ice woald be iDatitotec1, ~ w prvYide ad ..,.mtajn the ~ 
aerodromes and baildings from KarllChi w Baahire, at an estimated coA of Ba. l3! Jakha 
initial and Rs. 36,000 recnrriJll. The British GcmImment were w be ~ for 
providm, the ~ .achm., \he ~ and maiat.eoaDce of the --. ... CIII& of 
flying and any other liabilitie&." 

I ha.ve said that the Government does not care even to see whether the 
buaine88 is a. sound business or not, and to Prove that I &hall proceed to 
quote: . 

.. Before, bownw, any eetiaD ..... __ iD the ..uer, the Britiah aonrn-, 
d.mded w abMdOIl the proposal for the earriap of ..u. by the :S..-rice. I, 
would, they decided, be preferable to de.] with the --. .. a  . ~  
pure and simple, l_ving the qaeetion of the iDanprati_ of a ei'fil aer'Vice for 
88pU'Ue i~ ,-

Without knowing anything as t.() whether it was going to be sucoessful 01' 
Dot, whether it was going to be a civil or a military thing-without con-
sidering any of thoee things, the Government in a most generous spirit 
showed its readiness to give away Ra. 18 lakha and said, "If you waul 
more money we will be Jm!pared to give it. OJ That is the menWi$y of 
this Government in regard to spending money, 80 that outsiders, the Britiah. 
I mean, of eoune, may be able to exploit India. Aa regards their mentality 
in the matter of giving a little sh&1'8to the Indians in that ez:ploitatioD I 
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will just read to you fromthati same memol'8Ddum which has been supplied 
to us by Government. At page 2, pangrapb 6. sub·paragraph 17(i) it is 
f3aid: 

,I The claim of India to be ooaaulted at all stages on the terms . of au)' ooatnct 
for au air aervice touching her shores, and to participate ... a priDcipal in t.he ~ 
with a riabt. to insist on \.be inclusion of Reb provision u may lie neceuary tcJ promote 
India's intereats, e.g., the traillin, and aubllllCl.uent ~ y e  of Indian peioIomIel, 
subject to acceptance 01 a share m the financial liabilities of the contnct baa heeD 
preferred tQ the Britiah Government and is understood to meet with their approval." 

What are India's interests? The whole interest of India is to be con-
centrated in these three things, namely, "tne training, and subsequently 
employment of Indian personnel subject of course to acceptance of a share 
in the financial liabilities of the contract '.' . After all tlriB money has been 
spent what we shall be allowed to do is that we can take advantage of the 
training only for "subsequent employment" in that company, and that 
too subject· to one condition that we shall have to take our share in the 
losses of that company .  .  . .' 

SIr VlcIor ~ __ : And profits. 

Dr. B. 8. JIooDJe: The words are "'financial liabilities". Well. if that 
is going to be considered the .. interests" of India., I do not think that any 
elected Member here will be in a p<l/iition to vote for this Grant. Let 
it be understood that in opposing this Grant I am not opposed to the intro-
duction of civil aviation. I am not opposed to the introduction of military 
aviation. I am not one of those who feel benumbed by the dread of the 
Westero civilisation in its aspect either of mechanica.l industrialism or 
mechanical militarism. I am one of those who think all the latest deve-
lopments in knowledge in the world should be introduced into India. Poor 
as India is, she is paying Cl"Ores and crores for maintaining this costly gov-
ernment. She will readily pay 18 lakha, or even 60 lakhs; she will not 
mind it; but the whole benefit must accrue to the people of Indil\ Let 
there be a clear understanding that we are not opposed to the introduction 
of civil aviatiou.; but in the name of. the introduction of civil aviation, 
let there not be fresh openingll created for exploiting India. by people 
who are Ioreigners. 

'file JIoIIDBable SIr BImpeDdra .&tIl Kltn: That is precisely WhM 
we want to stop. 

~. B~ ~ JI8opje.: Sir,. t. ¥ .. bes,.t. W .. 8 .... y t .. 10 .... s ... to ... p ..... i. t. is. to. te. ac .. h ... ~ i i. -OIl ... so ... " .1 ~ ~i . H .... ' ••• , ... ,!1be ~ ):)eginD',,&to take 
advantage of whatever progress has been made, The fll'Bt OtlIlditidtiiti' 
test of your bona fides is for you to briIlg a Resolution inatituting State 
seholanhips for the training of lndiau abroad 80 long 88 there are no faoi.. 
litiee for t-ef'Ching aviation in India. 

. tile Boaoarable Sir Bhupenclra •• tIl Kin: On a pom' of, expJanatioD. 
It seems to me that the Honourable Member did not. listen to mv apeech. 
1 made it perfectly clev that it is the intention of the Govemment of 
J;adia to foster tlie training of Indians. We do not at p;reeent know what 
precise A ~ we· will have tv take. When we ha'96 got the Director of 
Civil A~ iO  W*' ahaUbe able to WOrkfOut acbemee aDd we aha.ll iaaue 
b e ~ .~ ~b the Honourable. ~be  wID be able to mow ill 

i ~  aotiop .caa be tiIien. 'TJiS. Hooourable Jlem\ler read fIUD 
oe:tt1a1Ilboob: 1 O ~  he, i ~. .  . .. . 
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Kr. PrealdeDt: The Honourable Member has no right of reply. 
Dr. B. S. JIoonje: I have carefully and cheerfully heard what the 

Honourable Member read from his ,,7itte,n speceh. I am glad Govern-
ment has given us an assurance that they will take measures for providing 
education after the Director of Civil Aviation has been appointed. 

Lala Lalpat Bat: They did no& say they will take measures but that 
they will issue bulletins. 
Dr. B. S. )loon)e: I am not one of those who doubt the intentions of 

Government. I take their intention for what it is worth. I have stated 
just now a test of their bona jide8. I know it is a protracted affair. It 
took six years in Japan. In India it might take 20 years. What I say 
is, until that protracted period comes to an end, institute State schol8l"-
ships for Indians for training abroad. With great respect and humility, 
I say "Tench us, de9r Sir, your civil aviation". If you do not want to 
teach us militarv aviation, teach us civil aviation. Send us to Japan or 
EroncE'. We do· not mind going to Germany. What we mind is this. If 
you are prepared to introduce civjl a.yiation, we must be prep8l"ed to take 
our full share from the very first in the developments. If that does not 
happen, then we will not vote you one "ice. 

I am told that there is not much to be taught about aviation. Japan 
takes a different view. I am quoting from the Year Book of Japan. I 
am reading from page 169. It says: 

" This office (Bureau of Aviation I is in charge of all aviation matters exclusive of 
miliury and na,,-al aviation. It undertakea, ... provided in the Aviatiou Control Regula-
tion, tbe examination of machines and applicants for the operators license, and bad 
by October 1923 thirty-four yoang civilian aspirants trained at the military &lid naval 
aerodromes. Further it enoonrages in various ways this particular aerial activity, as 
by offering prizea in competitive oontests, giving consolation money when a civil 
a,iator is injnred or killed:" 

\Vhat a kindly government! If a civil aviator carrying on a commercial 
line in his own interest happens to be injured, the Government gives eon-
solation money. Then, Sir, the Government there has besides the Bureau, 
the Aviation Board of Council and Aviation Institute, both in charge of the 
Department of Education. The former carries out ~e  into the 
theoretical side of the art and the ~  their practical application. I 
think we India.n.s are supposed to be quite different from human ~ei  

in Japan, and particul8l'ly from that point of view we may not be in a 
position to understand the mentality of our Govemment when they 
that it is a protracted affair. They that information has to be 

yea.rs will spent. in t.bia way and after that they will introduce avia-
tion. I do not think any ~e e  Indian Member in this House will 
8.gNe to that. I dp not make roily distinction between Indians and 
Statutory Indians. All those who regBl"d India as their motherland 8!e 
Indians whether Stat.utDry ()l! NOD-StatUtory. At the same time I want 
to wam my friends \hat. we should. not be caught in this British diplomacy. 
We were told that there· was no British preference during the debate on 
steel proteotioa. The· biggest of OUl' men Coldly asserted there was no 
prefereaee and e ~  it 9'86 admitted t.bab there was. It is a. small 
sum of money BOW. We do cot mow what it will come to next ye8l". I 
BIll-a ~ i e . ofl thia ~i y. TQ.ere is· a big river known &8 SoDabhadn . 
. ~ fa a Waiitioo aboui iff. ~ ... 80m. Jt!U't& in it, whefe if & maJl 
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puts his foot his foot ~e  in and in into the sand; the more he tries to 
extricate himself the more deepl, he gets into the sand. Such is British 
diplomacy, Sir. They say that they are introducing civil aviation in the 
best economio interests of India. I will not be sa.tisfied until a de6nite 
promise is given on the floor 'of this House as regards three points, e ~'  
whether in the near future a college like the Cranwell College is to be 
established in India: whether in the near future schools are to be estab-
lished: whether in the meantime State scholarships are to be iminediately 
instituted for enabling Indians to learn aviation in outside countries. I 
am not to be satisfied now and India is not to be satisfied now merely 
with being motor drivers or engine drivers or ticket collectQrs in the 
Railway Department. This is a new Department being opened in India 
and I want to have from the very beginning. from the top to the l:ottom. 
a full ~ in it. Therefore, I am taking this precaution. and until those 
three things are promised to us on the 600r of this House I do not think 
I can support this motion. 

The Assembly then adjourned ~  Lunch till Twenty-Five M"mutee 
to Three of the Clock. 

The Assembly re-88sembled after Lunch at Twenty-Five Minutes to 
Three of the Clock, Mr. President in the Chair. 

Jlr. E. O. Boy (Bt"Dgal: Nominated Non-Official): Sir, after the very 
eloquent speech which my esteemed friend, Dr. MOQDje, delivered to this 
House it is important that the two issues which are now before the House 
should be separat-ed. The first is the small grant which the Finanee 
Member is seeking for civil avia.tion in India, and the &e!'ODd is the question 
of policy. (An Honourable Member: "Supplementary Grant.") Thank 
you, Sir, Supplementary Grant. Sir, 88 regards the first, as the House is 
aware from the proceedings of the Standing Finance Committee, the money 
required is mainly for the purposes of acquisition of land near Bombay, 
Calcutta and Rangoon, and the bulk of the money is merely a book transfer 
as the lands which the Department of Industries and Labour propose to 
acquire belong to the Army Department. I am quite sure, Sir, that 8S 
a result of this grant the Imperial Airways Company will not be benefited 
in any way. The Cairo-Karachi service will termina.te at K&l'8Chi, and 
thereafter it is open to the Government of India to transport the mail and 
the passengers as best they like. I hope, therefore, Sir, that the House 
will not hesitate to make this small grant to my esteemed friend, Sir 
Bhupendra Nath Mitra. As regards the question of policy, I am maN 
or Jess in agreement with my Honourable friend, Dr. Moonje. When Dr. 
Moonje told the . House that military and civil aviation are two sister 
aemees, I. atn at. one with him. Let us take the oaee of BngIaD4. 
Although these are two sister services, they are two very difterent bnoches 
there. Under the. Secretary of State for:Air there Is a dJreot.orate of" 
Civil AViatiOn. under the control of Sir Sefton Braneeer, aDd there it the 
Departm,nt of Military. Aviation uncIerSir Hugh 'l.)'eaohard. Theee &1'8-
two ~ branches of the service, admJnisterM eeparately by the Beore-
tary of 8\ate ..nth the aid of the Air Oomleit 9w'duty ben, Sir, If· ... 
wish to Ae,cure control (1'(. the development of 'chit .~ b ;tJi .fDdia, ' •. 
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to Indianize what we know is the Indian Air Board. The IDdiaD Air 
Board is a mere teohnical and all obsolete body. Let us have the experts 
by all means, but let us h&ve sufficient representation on the Indian Air 
Board of the Central Legislature. .(Hear, hear.) Thereby, Sir, you will 
obtain the initial control of policy. Then, Sir, there is the finjUlCial 
oootrol of the Standing Finance Committee, and finally the control of thia 
House. You "ill thus secure triple control. What then does the Legis-
lature want more than what we can get under the present conditions? 

Then, Sir, compare our difficulties with other countries. I am in 
entire agreemeDt with Dr. MooDje there. Dr. MOODje, I am sorry to say, 
could not obtain a proper answer from Mr. Young because his question 
was not very correctly framed. Mr. Youag C8DIlot .underiake to train 
Indians in the air force DOW stationed in India-beeause it is a purely 
British unit. (Mr. B. DaB: .. We pay fOf' it.") (Another HqrwtnabZ. 
Member: .. Who pays for it ?") I am coming to that. Tho.e of us who 
had opportunities of meeting Sir Samuel Hoare, the Secretary of State 
for Air-I had the privilege of being one-made no ~ that we e ~ 

it a grievance that while all other Colonies are ~ entranee into the 
Royal Air Force, we are not. I know, Sir, that he is a far-sighted IDIIIl. 
with a great deal of business and commercial experience and that he will 
not forget India's c1f1im, and I have no doubt that he will place our 
views before His Majesty's ~  •. 1f His Majesty's e e ~ 

see eye to eye with us, right and good. Otherwise it is open to this Housa 
to put down a motion t.() say that an IndiaD air unit should be created aud 
attached to the Indian Anny and 80 Indians will be eligible for service. 
That, is the line on which we should ~ and not on the lines Dr. Moonje-
suggested. Dr. Moonje's suggestion is I venture to think one of obstruc-
tion, and mine is a.. suggestion of progress ~ advance. (Laughter.) 

No"·. Sir, what is the international verdict on India? During last year, 
Sir. we had visitors from aD countries. We bad a visit from a distinguished 
French aviat.or, an Ttalian aviator and alSo a' Spanish aviator. Many 
British airmen visited this countrv. What is their verdict? Their verdict 
is that India is ideally suited for' aviation, that Indians make good i e~ 
good Engineers and good mechanics, a corps of trained airmen will 
materially contribute to the self-development of India. 8ir, I will give 
you a p888sge from a speech made by Sir Sefton Branclrer, the Di!eetor of 
British CiVl1 Aviation. Hetis an bonest English!Jlan and stated our case 
frankly and bluntly: '  . 

.. For the development of f1yiDg iD India, he ~ U. aD Inttiaa Ccapaay abould 
be formed with a large proportioo of IDdiaa .,ttaJ." 

jJ., < 

H.'Ve we any objeetion? This is what my friend, ,Dr. 1l0000je, wanta. 
lIere he has the asauranae of the highest authority. Then again, Sir, he 
says: 

.. There _ ~ reMoD why aircraft shoald DOt. be JDaIlafadund ill India." 

ADd be taougbt ~ 1N8 sa ideal place. Do I understand, Sir, til. 
this House will pNvent KaraoIri, the city of my friend. Mr. Harohandrai' 
VI8bindas, from ~ airoraft? Ia it the. intention of this House? 
Then, Sir, you hear what be says of the Indiana: 

.' "The,. could .tnm lip lDdiaD ~  ~  pilota. B. JaimIelf ... 
.... U)*ieaceof Iactiail ~ fNm Beaaal. ~ from the -th. -i ODe fftIIIl" 
ttaeP1iajab. 'l'M7 bad been with IWIl iD .. W. -iD France, aDd bad "'-Iood work. 
~ ..... qai • .....tqJ, ill • .,.,.,. way. (Load C ...... ) .. 
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Are we gomg to deprive our countrymen of following these 8voeationa of 
life? I trw,lt ~ Sefton Bnncker and I hope the House will trust him. 
Now, Sir, what is our position? Are we going to keep ourselves away from 
the progress that is being made elsewhere in these modern times? Are we 
going to isolate India from the airways of the worla? Are we going to 
tum down the appeal made by my friend, the Honourable Sir Bhupendra 
Nath Mitra? Sir, I have known him for many years, and I know perfectly 
well that he would not have placed this motion before the House had he 
not been convinced that it is good for India, and I commend Sir Baail 
Blackett's motion for the acceptance of the House. 

Mr. O. Duratawam1 AIpDpr (Madras ceded districts and Chittoor:, 
Non-Muhammadan Rural): Sir, it is due to the Standing Finance Com-
mittee that this polioy of aviation which has been taken up by the Indian 
Government has come before this Assembly for discussion. Although the 
convention was agreed to in the year 1919, till this day the policy which 
the Indian Government wanted to pursue in the matter has not been 
brought out on the Boor of this House. Sir, it is stated that the air 
convention W'8S agreed to by this Government and the British Govern-
ment along with other GoveromentH. But, I ask, who was responsible 
for the Indian signature t() that Convention? Is it not but a duplicate 
signature of the British Govemment to that document? Secondly, I ask. 
Sir. whether this Convention was agreea to by the Indian Government 
with the consent of the then Counoil. with the consent of the people's 
representatives in the then Council. Has this Convention ever been 
brought before the people's Council for the ptll'pOB8 of ratification? Sir, 
very often we are involved ill serious commitments by the Government 
entering into international conventions without the consent or ratification 
of the people's. Council here. Sir, this is not an objection which comes 
from a Swarajist, this is not a contention which comes only from a Con-
gressman, but by the most moderate of moderates this objection was once 
raised, namely, that whenever this Government enters into an agreement 
with other nations, it must first get the approval of this Assembly and 
it must be ratified bebe any commitments are made on behalf of this 
Gcvernment, Sir, when Sir Basil Blackett brought the Resolution with 
reference to the stoppage of esporte of opium, there was a discussion on the 
floor of this House at a time when we had ~ walked out .. Then, Di'Y'an 
Babadur Ramachandra Rao. 8 moderate of ~e ~  raised. an obJec-
tion, from which I will read a short passage: 
"Then, I have one or two -u tQ make. I would like to nuest to t.he 

Honourable Member that these iutematioR) agreemetlta should be broup:ht up for 
~ by t.hia Hoau. We, who repl'8MDt the ~ of IDdia. .hould haw 
IlOl88 voice in the po1iey wmch eventoatea iu t.b_ iDtemational ~ . Take the 
Locamo Pact. It is opeD to th, Gov8l'llDlellt of Iudia, without auy refereuce to the 
repreRlltativea of the people, to drag Iuelia into a EuropeaD war. Here again is another 
IutematiODal ~  entered into without ... y referellCe to the people of this eoanVy 
which ultimately led to a lou of rev8llue of nearly two crores of rupees. II 

'Dlat was the objection raised by Diwa Bahadur Bunaohaadra BaG. 
Another moderate 01· moderates. Sir Karl 8iqh Gaur, echoed .... aame 
sentiment on that ocoaaion, and, to all that what "88 it *hat 8iI' BuD 
Blackett then said in reply? 

.. The ~ e ~ 01 tbta po1!o1 .......... adepted ~ be Oem ••• • 
tion bMoin, t!ecm before the Boaee ·ferr ~ i . Now, the q8eI$iCIII of' hpj., :rm-u.tional ConftDtioa. before Ai. ~ ferr rati .... CIII ~' 
raiaea a larger ilS1le than the JIoaM would 4eain m. '" punae at. the ~ IDIIIDeDt. 
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And, I want Sir Bull Blackett to say whether the moment baa arziTed 
when we can discuss that policy or whether be will say ditto even onthia 
occasion. Sir, a note has no doubt been placed in our handa. I ~ 
th:tough the note not once, but twice aDd even thrice. I read on the nne., 
I read between the lines, although it is 80· closely printed in small type 
that there is no apaoe between the two linea, (laughter), and I also r88d 
behind the lines. Sir, reading it on the liDes, DO doubt we find it to be 
very sweet and exhilarating and I thought that ere now I would be enabled 
to go to Chittoor every evening and come back to the Assembly the next 
morning by the aid of aviation. But reading between the lines, we find 
ample proof that India. must always serve as 8 servient tenement for the 
exploitation of the dominant tenement, the British Government. If there 
was BIly doubt in these matters, it has been considerably cleared up by 
Sir Bhupendra Nath Mitra's long dissertation to-day. It will do Vf8Y well 
88 8 first prize essay upon the subject. Bm 88 a praetical question, far 
from removing any doul:t in the matter, it oonfirmed our position that this 
policy is not intended, at present at any rate. in the interests of India. 
but only in the interests of the British Government. Sir, evidently Sir 
Bhupendra Nath M"'rlJra thought 80 much about aviation ~ evening that 
during his dream he built several castles in the air and to-day he has pr0-
duced what he recollected in thiso m.m, and therefore it was that he 
developed the cend. of aviation to such an extent that I was reminded 
of my school-days when we were e ~  wme an essay about the bene-
fits of British rule and unless we made out 8 strong case about the benefits 
derived from the railways, post offices and telegraphs. we never used to 
get any marks. Sir, a similar essay bas been produced this morning 1:y 
my Honourable friend. Sir Bhupencba N&th Jlitra. Sir, this C.onvention was 
practically ¢ven effect to in the year 1921 and till tn-day we have span' 
nearh' Rs. 20 lakhs over this iJeheme. Sir, I ask, what benefit have we 
.derived or hope to derive after having spent 80 much witho1rl; the assur-
ance which was demanded of this Govemment bemre spending any sueh 
amount by the Standinf,! Finance Committee e~ in Volume IV, 
No.4. Sir. very often the decision of the Standing Finance Committee 
in 1925 is quoted as the seripture here, without understanding the fnD 
implication of the terms in which they Muchel! thAt agreement. Sir, at 
pa.ge 314 of Volume IV. No.4 of the Prooeedings of the Standing Finance 

i ~  the members of the Committee distinctlv said t1lis: . , . 
.. The ColDDlittae ~ oa.e lUIdentaulliDg that **' 'riew would reqau. reeon-

sideration if tbe 00IIt of tlle e i i~i  of l&Dd exc:.eda Be. Ii"'. They ale desired 
to make it clear (a) that their e ~ of the P!'eIIIeIlt prap..la W'OIIld not CIIIIIlDit 
them to auy furiIIer upeuditare on the eebeme. (6) tlaata.p. woaJ.d be tU:m to ensure 
that in the neat of the -.-baiDg .... cnw ....., ..... to ... pri....te companv the 
upenditure DOW illCQlTlld by Govemmeot WHId be f1all,. retAMflild. utd (d tJuit the 
Gc:iverllJDent of Inu would retain • ~ e ie tIuI ~  of tile ..-rice." 

These ~ the, three ~ i  wilioh the members of the 8t;andiag Finance 
~ ee exp1!88llly II1lpoaed or att.olaed to Uae OOIUI8Dt which they ga'Ys 

or HiOh they are said, io have given on that oooasioa. Sir, do you take it 
!"II an absolute Mnaent given by them for all tJae upenditure that you 
mem. and can youlJO OIl quotiDg this sa yoUI' scripture when 80 many 
conditioD8 he"B beea laid do\ftl witlaoofJ slll6iBfyiug this H01lll8 that thoee 
MDditioDJ! ha'Ye beea ..ndied ~ . 

fteKClDoar.ab!ellr Bull B1ac1rNt. ~e e be ~  Does .... 
Ifbnourable .M8Jl1ber suggeai that ~ COIlditiona hal'e in Illy W'ay bee 
~~  .  . 
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Kr. O. D1IraIaramy Alyaapr: Yes, that is my point. These . 
!'he JIoDoarable Sir Bull Blacke": They have been fully obaerved. 

Kr. O.Durallwlmy A!yaapr: These three conditiona, Bir, which I just 
now read ought to be satisfied before further expenditure it incurred. 
'l'he JIoDoarable SIr Bull Blacke": They are satisfied. 

Kr. O. Durailwamy Aiyanpr: And have you ascertained that you have 
got a voice in the management of the service? Did you enter into an 
agreement, Sir, when the expenditure 

'llr. President: Order, order. The Honourable Member will, please. 
address the Chair. 

Mr. Q. Duraiswamy A!y&DIar: Sir, did the Honourable Sir Basil Blackett 
and his Government take an assuranoe that they will have a voice in the 
management of the servioe, that the amount spent from the Treasury of 
this Government will be recouped if a sufficient voice is not given to them; 
and if these conditions have not been agreed to till now, I aay they have 
violated the tenns laid down by the Committee. I shall presently read 
from the note which has been placed in our hands whioh deals with the 
benefits that are likely to be e i ~ by. Indians. At page 2 of the note, 
pa.ragraph 17. they say this. It· has been already read. but not to the 
fullest extent and the important portion has been quietly skipped over: 

"The claim of India to be couulted at all stages on thetermB. of any contract 
for an air service touching her shores, and to participate aa a principal in the contract 
with a right to insist on th., inclullion of such 'prOVisiODl as may be ueceuary to promote 
India's interests, t.,., the traiDiDg and subaequent emplayment of Indian penonnel, 
subject to acceptance of a share in the financial liabilities of the contract. baa ~ 
preferred to the British Government." 

And what follows: 

.. and is understood to meet with their approval." 

The Honourable Member of Government says that •. it is understood " to 
meet with their approval. What does the Honourable Member mean. Sir, 
when he says it is understood to meet with their approval? Did he under-
stand from any little bird whispering in his ea.rs? Did he understand from 
Mr.' K. C. Roy or from the Associated Press? (Laughter.) Or i8 he 88 & 
responsible member of the Government going tQ. place before us that docu-
ment bv which the British Government has ~ e  to theae teftns? 
Sir, to say that it is understood to meet.with their approval will not satisfy 
this House unless a document is produced here to show that it has met 
with their approval. Bir. there is a temptation that is offered to us that 
Indians will be trained for higher services and expert services and unless 
we take this opportunity at the very first instance we are likely to lose all 
these opportunities. How often have we been promised like this and how' 
often have we been deceived? And what is our past experience, Bir. in the 
way in which Indians are encouraged? It is needless for me to point out. 
what has 80 often been pointed out. the history of the Railways in this' 
country. Eighty-seven ye&1'8 after the starting of these railways. to.day 
we are told that there is not 0I1e Indian competent to be a Member of the 
Railway Board. there is not one Indian who is competent to deal with the-
technical branches, and vet we are told, Bir, that the scheme of oivil 
aviation will provide for' the tmining pf Indians. What have we been 
contributing to the League of Nations from the very beginning? India 
1'Vshes in along with the British Government in every Convention and we 
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have been paying year after ye~ £54,000, which is ~ to rank ~ in 
all the contributiOll1l that are made by 80 many natiOIlS. Whai J8 n that 
we have got from that, ~ .after all ~ it ~ to India. to place it. in a 
position of equality or a po81bon of prommence m the League of Na.tioos'l 
The first Indian representative on the League of Nations, Sir Ali Imam, 
complained at the League of Nations: 

.. I regret to find that it. the whole lOll, U. of appoiDtmeat. made to the ~ 
1 have failed to diKOver a single Indian." 

At the next Conference Mr. Sastri was there and he analysed the 
appointments in the Secretariat. He says: 

.. Out of 361 appointments made there were lJ8 BritWl, '13 Pnacb, 16 SwUa, 13 
Americans, who had not yet joiDed the Leape of Natiou, uul .. f.or 1Ddia." 

And in the last Conference, did matters improve? SirO. P. ~ y 

Aiyer raised the same cry, and we were told the other day .by Mr. Graham 
that at present there were two Indians in the 8ecretariM and 2 in the 
Labour Office. 
00lon81 1. D. Ora_ford (Bengal: European): On a point of order, Sir, 

has this anything to do with civil aviation? 

lIr. PruIdem: It has been ~ on behalf of e ~ ~ 

Indians will have opportunities for training in eivil aviation as part of the 
proposed scheme wlule the Hooeunble Member pointe out that past ~~ 
perience in similar matters falsifies any weh hope. 
lIr. O. DuIaI.IwIaDy Alyaapr: We are told that we'Vill have some share 

in this scheme. In one place in the.' report they perhaps inadveriently 
said that there will be Indian shareholders, IndilUl capital, but they oonect-
ed themselves in another place and said it will be not a.ctuaIly Indian but 
a rupee capital and the company will be registered in India. Even if lIOIlle 
foreign companies are registered in India that will satisfy the requirement. 
One more important point, which affects directly the grant uked' b! 

relates to the remission of 4 lakhs as an offset for import duties levied on 
anicles imported on account of this scheme. At page 824 of the proceed-
ings of the Staqding Finance Committee a suggestion was made for the 
remission of customs duties. 

'1'he Boaoarabl. SIr Bull BlIIcbtt:' May I i ~ out that this money 
was vot.ed last year and has been spent, and has nothing to do with the 
Supplementary Demand. 

lIr. O. DuralIwI.mJ AlyUlpl: We are discussing the policy of the 
I p ••• 

entire expenditure, and therefore it is perfectly in Older to 
speak of how much we have wasted already and bow much we 

are yet going t-o waste, and, as the Honourable Sir Basil Blackett usually 
put it as Demand No. 60 in the Budget and italw&ys eame under the 
guillotine, it never came liefore this House for cliseussion. 
The lIonoarable SIr Bull B1acb\t: The Honourable Member said that 

this money was to be voted, and I am pointing out to him that it has been 
voted and spent. . 
Kr. O. DuraI8wuD.J AIpDpr: Firat there was a suggestion that the 

iplport duties need not be set,offif the i~ &tee.1 wel"P purchased, but; 
tbere were objectidnlto tbill eoUl'8e. It was given up wit.bin the twinkling 
of, our eye on ·the groUnd that the British Govemment must have already 
given the contract to·. steel ma.nufaoturiDg finn in England and "therefore 
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it was not possible to purehase in this ~ ~  yet the import duties which 
in 'equity India was entitled to get India was asked to forego although 
Indian industry was not encouraged in this ~ e e. ~ ~ we to ~
peet from civil aViation if the .past hIstory of India IS. like this? 
What are we going to expect 10 the future? There will be no 
training of Indians ~  ~ e services. ?r the forming. of Indi&n com· 
panies. Therefore, 811', I think that past history has considerably demons-
trated to us that we cannot possibly expect any kind of advantage to 
India.ns whatever mav be the amount spent. At page 7 of this note, we 
are told bv wav of threa.ts tha.t unless we begin to pav the piper we cannot 
oall for the t.tiDe. We ha.ve not had any tune froni. this Government a.t 
any rate, although for over ODe eentury we have been paying this piper. 
This scheme, therefore, will practically be of no use to this country. 
Indians can get· nothiDg oot of it. 

'Tbe 'Honourable Sir Bhupendra Nath Mitra quoted the SWlJraiya as 
supporting this policy. He only quoted one sentence, whereas if. he ~  
read the rest it would be found that not one sentence supports thls policy 
of the Government. It reminds me of a story of an atheist who went to 
a Bishop and quoted the Bible as an authority for the position . that there 
is no God. The Biahop was shocked and asked him to show him the text. 
Tbe text read: .. He is an infidel who BaVS that tbere is no God." 80 was 
the quotation made by my Honourable friend, Sir Bhupendra Nath Mitra. 
The long and the short of the story is that 80 long as tdUa Government is 
as it. is, so long as'the Govemment and the administration of India is a 
deviation from the rest of the world, let us not have aviation. 

Sir VicIora .... : Sir, I do not pt'Opo8e to make an essay on aviation, 
nor have I any books to quote from. My only excuse for getting up is that 
aviation has been mv earl v love. She has treated me very badlv; she 
dented ttly chin, twisted my arm,erippled me for life, but I "love her still 
a.nd it is for that reason and because I think that the future of India is 
bound up with aviation that I am intervening in this debate with an appeal 
to the House to treat this vote on its own merits whatever the delinquencies 
of the Government may have been in other matters. The House knows 
that I am just as much a critic as other critics of the Goverament in cer-
tain matters, but not in this matt.er, and I speak not from books but from 
my own experience, because probably if not the only Member of the House 
that has flown an aeroplane, probably I am the only Member who has 1Iown 
as long ago 88 1910. I have got some knowledge of how people learn to 
fly, and one of the things that has struck me in this debate is that nobodv 
apparently seemed to think that anybody could learn flying unless the 
Government paid for it. . Weare to have schools subsidised by Government, 
or scholarghips given by Government, otherwise Indla cannot learn to fly. 
I think that is an insult to India. Before the War the Govemment in the 
early days 01. Syiag did not pay anything to those who wanted to learn to 
fly. I know • !Dumber of regular officers, one of whom is not a hundred 
miles from me to-day, who learned to fly at their own expense and under 
assumed names,80 that the Governmftt sbould not 'kDIIIIw'-of it. That W88 
the spirit in which .viation W88 eeveloptidln n. early day. in England. :{ 

~  l!h ~ seelUia!oJ1owing ,in ~  spirit. I'am-qaltesure that there 
e'T b~ here ~ lD41ia..who,·if they'wiIh y' i ~y. ileeepeetive of 

whether.t1iete are 1lo.emment IPBMICIt'·aot. 'Not that I 'am . .~ 
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that Goveriunent should not help. I want Government to help, but I do 
want the subject kept clear, quite clear, from military aviation, and with 
all due defereDCe to Dr. Moonje and his books, let me tell him -that all 
that he says about boys of 15 whiCh is taking place in to-day in England, 
is for incipient soldiers. I for instance cannot go to the Government there 
and say, .. Please may I learn to' be a. mechanic or an aviator." Quite 
apart from the question of my age, and my not being able to pass a medical 
examination, they will say, .. We are training these boys up to be soldiers". 
With all due deference to Dr. Moonje, I can ~ him that no civilian 
to·day can go to Cranwell aDd ask to be trained. 

Dr. 11. S. 'Jrocm)e: Civilians do. 

SIr V'ldor .... : I have no books to prove it, but I am perfectlv 
certain that. if the Honourable Member will put it OIl the question list, 
he will find I am right when the authoritative answer is given. You see 
I only know from practical experience and I only know from one other 
source: -1 happened to ask a very senior British Air Foree oftieer during 
the tiffin hour whether I was right or not, so I can only &88t1re the 
Honourable Member that, if he is right, he knows something t'hat even 
a senior officer of the Air Foree is ianorant of to-day. Sir, this train-
ing is given only to those who are soldiers or who are to go on the military 
side of aviation, and to-day ifa civilian wants to learn aviation, he e&Il-
not get a Government scholarship. he cannot go to a Gov-
ernment school. Whllt does he do" He goes to a private school 
and the private schools are establi8bed because there are 
sufficient civilians who are prepared to pay the fees to get their Wition. 
The only other way is to join one of these ~  &enlplane clubs, and 
thut is ~' I was pleased to see that the Honourable Member in obarge 
was sympathetic toltanisthese clubs, lind it is here only, subjeet to cor· 
rection by Dr. Moonje, that there are My subsidies in Englani. H 
I am right, a light aeroplane club is given something like :@2,OOO towards 
its equipment in the first case. It is given a thousand a year for the 
first year for e ~ to nm itseH, and I believe that if it turns out good 
pilots, and does good work, they give it another £1,000' for the seooad 
, year. After that I understand they are supposed to be sell-support-
ing. Now I should like to see that done in this oountry. I feel SU1"8 
something of that kind which will givesn. opportunity to the young men 
of this' country to learn aviation, will be taken advantage of. And if 
you get these young men learning aviation, then you &'Ie more likely to 
be able to find jobs for them in your civil aviation lines of transport, 
than if you throw out this grant, upset any possibility of ¥t aero· 
plane clubs being formed, and even upset the poasibi1ity of having .8 
Director ef Civil Aviation· To ~ mind, Sir, that part of the vote. ~ 
the most important part, that is the estab1i8hment of a Director of eml 
Aviation. That Director.is going to be under our control. We have a 
voioe in the poliev that will be laid down for him to follow. aDd therefore 
I do suggest that if ~  Honse does throw out part of this grant, ~ 
it will at any rate. leave that item in· It is to the advantage of ~ i  
and it 'will be' to the ad:9antage of uns JIOUBe in ita' future ~  of i~. 
ODe other point, and that is On the queatidn of fiheae, aJI' ports ~ air" 
harbours. r· consider' that it would be ~ e to dow a ~ 
company to pay' ~ aero,Iromes at· pOrta. iIfd. . u' t.r as I know .there 18, 
no_aestioo., that tIbe air 'line. from' .. bfb'ad alI&11d go .y. fuftlier than. 
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Karachi, As I have understood the situati9n, the foreip line will 1Iy 
from Egypt to Karachi and any service between Karachi and Calcutta 
will have to be canied out by a separate company and I undemand it is 
hoped that' the capital will be raised in this· country to supply the necessary 
funds. Now, are we going to allow the Airways Company to own the air 
port of Karachi? Would this Bouse like the Port of Calcutta or Bombay 
to be owned by the p. and O.? Does the House not think that rather 
a ~  pro.position'} I ~i  the 'House, if it gives a little thought 
to ,It, will realise that we must pay far and control the air ports of 
this country just as we do the maritime potts. We shall charge fees 
for the use of them. These ports must be open not only to one com-
pany but to. anyoompany, to any machine that Bies. to this country, and 
I hope that if we do, as I suggest we do, vote for this measure, we should 
add a rider that, in the event of an Indian oompany being formed to 
take on an external service, that company should be allowed to receive 
more favourable treatment at the ports than a fore4;n company. We 
have been asking for an Indian mercantile marine and now we have an 
opportunity of controlling ports of the aeronautical marine. Are we to 
tum away the right to give some form of advantage to our own com-
panies when they are ~e  '} Now Members of this House may say, 
why do we not ~ '  ~ ~ y .~  I am afraid the reason why we 
do not form one is because the capltalists of this country are either too 
cautious or too foolish to put their money into a scheme of this kind 
before they know what is going to happen. I for one would be prepared, 
after I had seen that the scheme was a feasible one, to put capital into 
such s' company, but I would much rather wait and see what the Imperial 
Airways does and see what the,ir balance sheet looks fike at somebody 
else's expense, before I put up my own money. And there is more in 
it than that.. I want this House to realise that the Imperial Airways 
does not only come to India to bring passengers from E ~  I would 
have the House observe that it is not ~  England, but from 
Europe; there is nothing to prevent a Frenc , an Italian or any-
body elae from booking his seat and coming to this country by aeroplane-
but it also allows Indians to go from Karachi to Europe. It is improv-
ing the service for Inaia i it is saving time for Indians just as much I1S it 
is for the English coming here. That is a point which I do not think 
has been appreciated and that is why I feel that if we only take this 
question' on its own merits and divorce it from the ill·deeds' of Govern-
ment on other matters, it is worthy of our support. I do not suggest 
the Government should be asked to form schools to ~ mechanics or 
pilots at once beoause it will be very expensive and because there will 
not be employment for these pilots at once after they have been trained. 
It is· no use training hundreds ~ mechanics and pilots if there is no work 
for them to do. .At the present moment an Indian pilot lias been oomin.:: 
to me at the hotel; one Indian pilot, and he says he cannot find a job 
in India. What is the good of training these pilots if there are no 
jobs for them to fill? Let us start civil aviation, I do not care whether 
it is with an E~ line or eyen a Rusaian line, but let US 6rst start 
aviation serviees in this country for passengers and freight. Let us put 
in. a clause to say that that company, at its own expense, muat allow 
so many ,apprentices to be trained, that is a good clause which does not 
Cost us anytbing. Let us, if. we like, add on. to a teohnical school an 
aeronautical branch. That is sound. If we can find people' generous 
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enough to found an aeronautical chair at a university, that is also sound. 
That will enable my friends the profeaeOrs to give lectures on the eub-
ject. I have no objection to that, for these are all questions that COD:-
eem civil aviation. They are entirely clUfenmt from the military problem. 
I am not saying I have not got 8 great deal of sympathy with India in 
its desire to have an Indian Air Foree, but if we want an Indian Air 
Force, it has got to be a purely military force which has got to be es-
tablished as such. It is no ~  saying-why can we not put our Indian 
youths into the existing Royal Air Force as we pay for it? That is 
perfectly true, but if you hire a motor car you pay for the motor car, 
but it; does not mean that they wHI let vou drive it. If TOU want to drive 
a motor car, you have to have your own motor car. . There is a solu-
tion, have an atailiary Air Force, and attach it ~ the Air Force as an 
auxiliary. But I think the best way ·of making a start is by forming 
light aeroplane clubs first because that is the way ~  are going to. give 
early training to the adventurous yotmg men of the country who will be 
prepared afterwards to join your Air Force. I do hope, Sir, therefore. 
that the House will not support the rejection of this Demand or if it must 
that it will be in the form of an amendment which will leave at any rate 
the item of Director of Civil Aviation intaet. 

B1r ParIIIaoUm4II 'I'ILIbrdII (Indian Merchants' Chamber: Indian Com-
merce): Sir, I did not expect to take part in this debate but the way in 
which the Honourable Member in charge has referred to me in one or two 
respects compels me to take a little time of the House. I am prepared. 
Sir, to confess that the figure of SO lakhs of rupees for Aviationwhieh I 
remember to have mentioned on the motion the other dav on this same 
subject was picked up by me from a newspaper here, and I tOld the Honour-
able Member 80 a few ~ y  back. Despite my assurance as to the source 
of the figure, my Honoprable friend thought it worth his while to mention 
this to-day as. I suppose he wanted the ~ to be free from any effect 
\hat might be ~ e  on any Honourable Member's mind by my staie-
ment that Rs. 80 Iakhs will be spent next year. I am e e . ~ say thai 
I had not seen this figure in any oSicial paper aubmitt.ed to the i ~ 
J'inance Committee. 

Next, Sir. regarding the St<8llding Finance Committee meeting of 2Dd 
March 1926 where my Honourable friena did me and my other two collea-
gues, Mr. Shanmukham Chatty and Mr. Gaya Praaad Singh, the honour of 
mentioning our consent to a part of this grant in 1926, I wiBh the Honour-
able Member had ineluded in his Tery elabo1'8te speech a little more ()f the 
prooee<iings of that Finance Committee meeting. The only two other 
membe1"8 who were present at that meeting-Sir Walter Willson and Sir 
Darcy Lindsay-who are not in the House at the moment may perhsps 
remember that l' was one of ~ e Honourable Member in ebRrge him-
8elf was not preBellt then but his Ct'lleague the Finance Member ~ 
e be ' ~  I was one of those who opposed that grant and it was at 
~ matance, if I may say ~  I speak mbject ~ correction by ~ ~ 
other colleague&-that the grant WRS PRSSed on three conditions. I wHl 
now read to the Houae-I am read:ng from page !14 of thf' proceedings-
those conditions. One was that the grant "involves no additioDll} expendi-
ture, beinR merely in the nature of a set off on ~ 1  imported for the 
worka." To begin with the .. fore the F'immee Committee. inclucfmg my 
two colleagues and myself, did not agree to a single pie heing spent ·out 
of Indian revenues ~ this· purpose. These conditions contain the main 
• 'ff" 
j :. I' 
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point of IIgl'eemem. The Committee agreed to this on the understandina-
and this is the essential part of oUr oonsent whioh the Honourable Member 
might have brought out in fairneu to us-the Committee agreec1 OIl the 
anderstanding that their view would require reconsideration if the Cj)It 
of the acquisition of land exceeds 1i lakha. They also desired to make it 
clear:' 

(a) that t.heir acceptance of the present proposals would not oomttlit 
them to any further expenditure on. the scheme: 

which hardly gives. my Honourable friend any opportunity to rely upon this 
consent of ours for the scheme to-day: 

(b) that steps should pe taken to ensure that in the event of the 
service being made over to a private company the expendit.ure 
now incurred by the Government will be fully recouped: 

a rather important stipulation if the Honourable Sir Bhupendra Nil.th Mitra 
.ad only cared t.o read this-and 

(e) to see that the Government of India uill retain & voice in the 
management of the Service. 

I still, Sir, to-day stand by the acceptance of this our agreement to the 
grant of 1i lakhs on these three conditions. The Honourable Sir Bhupendra 
Nath Mitra will see that what he has proposed to-day is something qw"te 
different, and if I may say so it does not bear any relation to the oonsen' 
that we gave. 

The question to-day, Sir, is one of deciding the polioy: and in this also 
perhaps I am the culprit far bringing this matter before the Assembly. It 
W86 I who suggested at the Standing Fmance Committee this yeai' that 1lO 
more money should be spent on Civil Aviation which is a votable item, 
until the Assembly decide the policy to be pursued. I therefore wish to-
day, Sir, to P.ut before the House a few of the view points on this question 
which I submit they must beal' in mind before they finally decide upon going 
ahead with this or stopping short at the present position, namely, after 
having carried out our commitments in accordance with what we are told 
is an International Convention to which India has the honour of being a 
party. I believe, Sir, that the base at Karachi and I speak again sub-
ject to correction-we were told was n&eeuary to enable U8 to carry out our 
agreement to the International Convention. (Honourable Member. 08 the 
fio"emment Beneke.: "It is not".) If you say it is not, it may not be; 
but I understood, I had a recollection, that it was. Now to-dav we are 
told, Sir, that the air service is likely to be a very necessary meRDs of 
transport in India. I wish to ask, Sir, whether this House is justified in 
advaocing this rather big step in our methods of transport when we know 
that for the bulk, the masses of our people, the old COtlDtry cart still COIl-
tinues to be the means of transport. I know of a few Honourable -Yemtie1'8 
of this House who are very keen to have a scheme for better roadways in 
order that ·the villager may be able to transport himself and his crops in 
a more comfortable or in a cheaper a.p.d faster manner than at preaeat. 
From the ordinary country cart to the railway, from the railway to the 
motor car, ana now from the mofiorc.to airor&ft appears to me: Btt,. to 
cause· a 'till wider gulf from what the m&118S of the country· still uafortun-
ately are not able to impro?e upon, namely. theotd cart. 16 i. for thia 
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.House to decide whetlier they will go in for civil aviation; but I feel 
that in that.case the House is entitled ani must wist upoa knowing what 
it is that the House is being led into. It y. said somewhere in this Memo-
l'6Ddum that in order to stazt chjl aviation it will be necessary to give 
.subsidies to private companies. Have we any idea of what the amount of 
the subsidy, required will be and, if we have DOt, is it not necessary to find 
out what it is .Boing to cost the State before we are asked to start upon 
what I am afraid is only the first instalment of expenditure, namely, an 
expenditure of 10 lakhs of rupees l' 

I feel that one need not be so cautious and conservative as to say that 
rupees 10 lakhs  should be spent on aerodromes. But the queatimf is are 
we in a position to utilise these aerodromes and if so who is going to use 
them? Is it private companies and if so what will private companies 
demand by way of subsidies if they are io start? Or is it going to be done 
by the State as a department and in that case what is the State going to 
lose on it? I cannot forget, nor do I think the House can forget how in 
the earlier d11,ys railway companies were asked to come in after being 
guaranteed dividends even in years of loss and we know how after having 
earned int.erestat the expense of the tax-payer for a period of 20 or 30 years, 
later on they ~ e  handsomely in profits. The whole question therefore 
to my mind is this. It is up to the department to tell us what expenditure 
would be incurred in the first five or seven years either bv way of sub-
sidy to a company or by way of loss if thE' State ran the' air semce, I 
'feel that we have in view of our commitment to the International Air Con-
vention to provide the necessaryfaciIities and I understand that those lacili-
ties are before now fully provided. TIle next question therefore arises, 
are we going to supply what after all compared witli what the m888e8 are 
able to enjoy will be a luxury for what I think the Honoura61e Member 
caned "the important foreign commercial i ~" at the expeD18 of ihe 

y~  In that case we are entitled to know whether it is going to be 
Rupees 10 lakhs for subsidv or 20 or 2 or whatever the amount mav be. 
'If some idea could be haa ·of that perhaps some  Members 011 this side of . 
the 'House may even be able to see clearly as to what is going to be ~ 
after we have provided the aerodromes.: . 

I have heam with very great attention my Honourable friena Sir Vicl;or 
S88800n's very strong recommendation and I can fully. unc:terRmdthe 
whole.hearted support which he is prepared to give to the .. .heme, but I 
!isk even Sir Victor Sassoon whether as a business man he Would first go 
m .for an outlay of Rupees 10 lakhs on aerodromes aDd then inquire as to 
what subsidy would be required if those aerodromes have to be used bv 
-any body. Supposing we were told next year or 18 months e ~ that 8 
·subsidy of Rupees 20 lakhs a vear is absofutelv neeesaarv before the aero-
dromes can be used, I kndw what the Honour&ble Member will sav. Will 
be not advance the plea thst. we were a party to spending 10 lakhs on 
e~e  and they are now lying idle? Therefore I leel that it is putting 

. the 'Can before the horae. Let U6 havJI the whole scheme before us, at 
least some approxim8te idea of the oost involved. I do not SAV that anv 
tenders need be called for now, Give us an approximate ide" 8S'to what it 
-will mean if we are to make 8 beginning. If anyverv ~ amount is 
-required for i ~ the· air service and if the Assemblv' feel that it is .. 
111H&mQUIlt. -a:hic? 'they 00tl}d lightly spare attlle mOJ:JH!nt. I suppoaeth-.e 
will be no ODJectlon to putling the scheme off for a few years DlOl'e, r ha'fe 
- .2 
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particularly in mind what was said about the air service abroad. l' reaE 
from paragraph 15: . 

.. Apart from the grant in aid of four Jakba ~ e air ehip echem.e. which will be 
recouped by utn. CIlsWms dllti .. , India will, if ahe complies i~ . ~ ~  10 f..,. 
made of her be contributing about £15,000 to the two commercial air serVices to be 
inaugurated shortly; the contribution of the British Government will not be 1_ thaD 
£2.000,000. .,.. So comparatively small a contribution will obYionaJr not entltl., 
India to a ,'Oice in the conditions on which the contracts for thae set'Vlcea are given 
out and the Air Board conaider that the time haa 'COme for Government definitely t. 
accept the principle of subRdising commercial air services from Indian revenu811 .ubject 
to the conditions that Indian capital should be invited ", etc. 

Sir, £2,000.000 a year may be a fleabite to Great Britain but £15,000. a 
year is 1\ considerable sum to India and if such a swn as that is not enouga· 
to entitle India to a voice in the conditions on which contracts are to be, 
given out, has the Honourable Member any idea as to what amount will 
be considered adequate in order to get that privilege? I wish, Sir. that 
instead of t.elling us of all the great glories which await us in civil aviation 
in the near future the Honourable Member had given us a few more hard 
facts and figures on which we can decide this question. I am afraid until· 
he is prepared to tell us what this will lead to, it will be difficult for many 
on this side of the House to BUpport the grant that is noW before the 
House. 

1Ir. MUuIr JIoan: Sir, I find it a little difficult to follow the argument 
of Sir Purshotamdas Thakurdas. It is surely quit.e plain from the memo-
randum on the Air Force that the policy is to subsidise to some extent &. 
private company. There is no question of the State undertaking civil ana-
~ ~~ ~ ~ 

SIr PaIIIIoiuD.dII '1'bakaIdII: Why-not' 
1Ir. MUuIr JIoon: The declared policy of the Air Board is to subsidile 

private companies. 

,SIr panJlotamdu '!Iaakardu: I do not WaDt to interrupt the Hoaour-· 
able Member, but I would like to tell him that there is the alterndive 
of State management and ownership. 

1Ir . .&rUI.ur JIoan: I did not quite hear the Honourable Member. 

lIr. PresI4eIlt: The Honourable Member win hear him if he resumM" 
his seat. 

SIr PaIIbo&&mdu '1"hak'aI4II: I said the alternative to a private oom ... 
pany and a subsidy is State ownership -and State man'agement. Surell' 
t.hat is the alternative. . 

•• ArUmr 1Ioore: The alternat.ive has not been accepted by the Air 
Board. 

Sir PazIILo&IiDdu!"blbldu: Do I understand the Honourable Mem .. 
ber to say that the Air Board considered and rejected it. It is not in the" 
Memorandum. The Finance Member says" No .. jf I understand him· 
rightly. 

1Ir. ArUl1ll'''': To my mind the MemoranduDi is unambiguou.·. 
:1Ir. PaII1IoUmc1u ,ftabJdu: Perhape the Honourable Mem&!r' .bi· 

charge might inform us. '. ' .. 
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'!'he -JlaDoarable ~ B~ e  .ath Jlltra: The lIqJ,lourable; Member 
""..probably not listenmg wbeD I made my speebh early in the 
nlornini. I made it clear why tbeGovernment have for the ~  
:accepted the idea df the A.ir Board about a subsidised company. 

Xl. Anhai ke: Then that point is settled. I undel'!'tand that Sir 
Purshotamdas Tbakurclas really say. we cannot vote 10 lakhs for the pro-
~  of landing grounds because _ we do not know how much at some 
fuW1"e date we may have to give by way of subsidy. But surely you 
would never get tenders from companies unless you first provide some pro-
per facilities for companies. The first thing is to provide aerodromes, and 
then to call for tenders; and "'hen the Government have got the tenders 
'then I suppose Government will come to this Bpuse. Surely to say that 
we should not i~ aerodromes at all because we cannot teD what the 
-size of the subsidy will be is simply a form of obstruction, and of placing 
~ embargo on civil aviation. 

Sir, I listened last week to the speech of Mr. Chaman Lall and to some 
-of the speeches· on the Benches opposite to-day with a good deal of de-
pression. We have before us what seep18 to me one of the most inspiring of 
i88Ue8, and we have had it treated wit& a mixture of suspicion and national 
1Jhortsightedness. One of the arguments seems to be that civil ~ 

is in some way disguised militapY aviation. Well. Sir, military am'ion 
wiD surely take care of itgelf. We may be quite sure that Great Britain 
is not going to allow the standard of air defence in this country to fall 
'befow the margin of safety. If lanamg grounds are neceasary for military 
purposes, landing grounds w't1I be found. If money is required for military 
aviation. money will be found. Therefore military aviation has nothing to 
iear. There is absOlutely no reason to bring forward military a"riatiOD in 
-a disguised form as civil aviation. We bave heard of the link between 
civil aviation and military aviation. There is a link. Sir. There is a link 
in this sense, that I do not see how a country in future is to have a ~ 
-militarv aviation unless it bas a civil aviation. It is on the basis 01. the 
e~ i e marine that the 'navy 1188 been bui1t up. But to say that civil 
~ i  is bued on military aviation seems to me to put the cart before 
-the horse. Therefore. I thinK we ought to be allowed to-day to tred this 
subject of civil aviation entirely by itself as what it is, a separate isaue. 
And on that a good deal of attaclr seems to have come t'6rouRh miaiufonna-
-tion and misapprehension. Diw8n Chaman LaD. who. I am aony is not 
here. seemed to think that the whole object was to usist out of the ~ 
of the Indian tax-paYeT the ImDerial AiJ'WByB Co. (Aft HotIOtmIltk If .. · 
""no:. ''There is no oouOt about that. "") "There is no doubt about that" 88VH 
-an lIonourable Member. Well, Sir. Sir Vietor S8R8OO!I h88 riven os ;m 
expl8Dation on that point. Rnd I can add a little to it because r take a 
Rft'8t interest in this quesfion of eiVl1 "aviation. Last June when I was 
at home I went to the ciVl1 sid(> of the Air lCmistrv and B8w Sir Sefton 
'BrrmekeT several times on this ve" subiect. and I can ten Members that 
80 distinct is the civil aiae from the' militarv side that it is housed not oo1v 
inR separate '-huildiDa' but iD 11 Sf'parate pArt of Lnndon. And Sir Sefton 
~ e e  Rnd th(> Air Mlnistn sRtisfled mE' that not. onlv itdtnot nroOO8eC1 "til.. theint.emal Indian senit't"!I shoula he oneratEld hv the Imf'erial Air-
'.a,.. Co .. bnt tl"rt it ill Dot dtoRirea or dfI'Rirab1e. The ImnenaJ Airwau 
"410. hi 8 RnhMffised l-o-inhine_ llt1nRiditled bv the TmtleriaJ Govemment Ja!ftlv 
in ~e  thi.t it'maT prnvia .. O ~ 1m1m ww.ee" difrerent ""tis nf .~ 
T.mpif'e. nt1t ~.~  ~  of f.h(> '1I!mpfl"f' t. e1rpet'tE'd to pr-.W1e. ..~ 
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to provide, its OWn internal services, ~ the Air Miniatl'y .'"ouldp" au"'" 
new companies should come into bemg. They do not wlIh to be ~ 
of sti1ling private e~ i e by subaidiaiJrg 0118 company; nor do. ~y Wl8a 
to be left in with one combine. And actually 88 we mow the IDternal 
services of Australia and elsewhere are not being undertakeu by "e Im-
perial .AirwaYS CO. I think that if Honourable Members had read Sir 
Sefton B1'8JlCker's speech at Karachi a month ago lQIDe of lhem ~ ~ 
have made the speeches they have made in this. House. Sir s.tton 
Brancker e ~ y said that he wished to see an. ludie eomp8lly ~ 
with Indian capital, and that he would like to see It DOt only operatiDg the 
air services but training pilots and, further more, engaged in manufacturiDg 
aircraft. He wanta to see, not only air services but a manufacturing 
industry established in India.. And when we have before uti the prospect 
of a new and fine career for Indian youths, is it possible to treat it properly 
in this atmosphere of suspicion? Sir, what I would Hke to see is more 
of the atmosphere of self.help. If Members are in earnest, let us have 
this Indian e<D.puy. If Members are in earnest about light aeroplane-
clubs. let 118 have the light aeroplane clubs. The GovernmeDt cannot form 
a company; Governmen' caDDOt form light aeroplanp-clubs. Let U8 loBow 
the ordinary procedure. This is private enterprise. Let us form thia GOlD' 
panyand these clubs, and when we have formed them, then let ua go to 
Government for help. I would like. Sir, to examine the nationalism of· the 
Honourable Members who oppose this grant. We were told, if we do not 
vote this money. if we do not have civil aviation, the Home OoftlDDleDt 
will be forced to do it; 80 let us force them to do it. Sir, is it poaaible 
for 118 to imagine a more fatal surrender thaD this for people who look 
forward to becoming a self.governing country with Dominil'ln status? Are 
we to go to the Home Government. fold our hands on our breaata 8DCl say, 
~. We are poor and weak; yOu are rich and ~. wiD you do it for us?' 
Will you run and operate these services over our heads?" That ia a fatal 
surrender to make, and it is a surrender which I find it very hard to iJnacine 
tbe people of Australia or thr, people of Canada making. Therefore; I 
would strongly ask Mernbe1'8 on the other side not to foUow that faW 
and disastrowr course. There W88 another point on which Dr. MOODje did 
not disappoint me but on which Diwan Cbaman LaU djd. IUld that was his 
im8.ltination. He threw scorn upon the idea of flying. He threw scnrn 
on the idea of Pandita in aeroplanes. Be asked, II who cares two straws?" 
Wen, Sir, we nre in the presence, in our OWD time. of the greateat historical 
event that hBtl ever lmpnened. I do not think that if you went back to 
the time wben man first Dut a boat upon the water or struck fire from 
noae. you would.find M:\'thincr COIDDal'Rbie to the power of light. We are 
at the ~ of a new era. We live in A country which baa every 
oyrpommity of fonriD« ahead. We have a fine tlvia.,r olimate. W. have 
poanatranSPOri by rail and inland Wllter very 1ittle developed. We have 
eaonnOUB didAll088 between the ~ cen... eDorm01J8 oDPGriUDitielt of 
.w. tilDe. Therefore. we have every advutue over the W_. AN we 
to -thlGw-.... advaat.e awav beMuse Kembel'll laok imubaatioa? Sir. 
I ..... I ooaIdlav lIow much r feel unGD tbiepoiat. The"t tim. I MW 
_ MII'OOIarIe iD ~ e air I murmmad tJae modem equi .. leId trf A ,. n..-
01' a JlfIIJfIi/iftf. I Jank fCll"ftltf .. tile time wilen we 1ba1l.l1 ily .. , ...... . 
ally ......... , uad •• Kam ... • wiD leave U,eir ..... JD ..... .. 
.~...  ... their ... Ia ..... Boule: that fa ........ lOll 
.. diM winp aN III 0Id_, Ja which .eIIe we aha1I bIiDr til ...... · ... 
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House. When the Honourab]e Member poured scam upon Pandits on 
e O ~ I was reminded of a recent reference in Bengel to Pandite and 
elephants. WeU, a Pandit upon an elephant is DO doubt a Tery fine i ~. 

But flner far is 8 Pandit upon Bn aemplme. One is never too old to fty. 
I look forWard to seeing Members ftying. I remember, Sir, that as ~ 
gaMe myseH, when the war came the War Oftice loollied down its DOSe af; 
me and told me I was far too old to ily. It ofIeIecl me instead, rent-free 
a bit of trench. Well, Sir, three yean1ater when I hacl become three 
ye ~ younger. I was enabled, entirely thmugh the good oftiees of our 
preieDt Air Vice-M811Ihal, to acquire a pair of wings: and tfierefore I feel 
sure that I shall yet see Dr. MOODje and Mr. Duraiswsmy Aiyangar 
1Iying: 

.. With the pride and ample pinion 

That the TbebaD eagle bear, 

Sailing with supreme dominion, 

Tbrou8h the azure deep of air." 
IeftraI JIoDoarable Kemben: I move that the question be now put. 

Kr •.... ar&J1Il IbIF (Chota Nagpur Division: Non-Muhammadan): 
Sir, I oppose the grant, and I hopefully trust that all the Indian Members 
of this Assembly will moat deeply and serious]y think of this new depart-
ment and join bands in Toting down the grant. The motion for the grtlDt 
was first subnUtted to us, the Members of the Standing Finance Commit-
~e  on the 27th January and 4th February. But 88 the grant involves 
almost a new item of expenditure and the e e ~  of 8 new department and 
also l'Ontains policies and principles of grest signifioance 8Dd of 8 eontm-
vemll1 nature. we, without i i ~ OUl'gelTes in any way. unanimously 
agreed ~ refer the matter to the l'Onsidenmon of the whole House- Since 
then, Sir, I kept on regularly thinking of aD the pro. and cou of the ~ 

ject. In the meantime I visited and carefully watched the great display 
of the ~  Air 'Force which was so ~ e y and diplomatically 
&rr8rured b~ t,he military authorities on the 21st February and al80 enjoyed 
the Vickers Victoria aeroplane pleasant eights which were so kindly and 
cleverly offered to us only a da:v later. Sir, ~  all this consideration. 
experience and enjoymeDt. ~ doubts against this y ~  of a so-eaI1ed 
Oovernmpnt And all theiT doinll8 of thf:' past naturally grew stronger and 
t.he decision I have arrived at. I am afraid. win not please mv HoJlOUJ"llble 
mf:'nd. Sir Bhupencira Nath ~1i1T . and his other colleagues 'on the oppo-
1I.i .. BE"nches. Thf:' Govf:'mmf:'nt, Mf:'mbers hAVe got the happy knack of 
~ e1'  Bi i ~ against B presumed want of expenellce ROO te<'hnicaJ 

~ on the part of the Members on this side of the Hoosf:' in the 
lK"tualftdministration of old df:'partmf:'nts lind AOmenmes latm"binS!" sway 
our l'ODsidet'ed remarks, how8Of:'ver true. definite and aceurate t.hf:'Y may 
be. ID thiunatt.er of aviation. I tmsf. their claim of monopoly of aIJ thAt 
i8 good and wiRe Will not he e A ~. for this i8 entirelv R nf:'W" depart-
mpnt E' ~ With an entirelv new lIUbjeet of which tbev too bTe got no 
Ul)ftnM. ' And we, the Ind;Rn ' ~  of this HoUtW. ~ ~ oonsic:1er 
~  Titw) QUestion in the lillht of the BAd opf!rienee we have "ined of the 
DUt dioDII and policies 01 this Governme1lt AM tbpir British mARkwn. 
!fh1'OUt!lr the memo1'Rndum. noh> And tI1"M'eehell. thf:' policies ~ be adopted 
'lr<r file· & ......... t. the I'M1)OMibwtv of Illdia 10 othf.r countries in matten 
of amuon, the innUllit_ble ad.aDtagea the p!'Op08t'd. chiI matioo wm 
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$hower on our ewDt!30'men and also the danger of India '. lagging behind 
9ther countries in this sphere of the world progreu have . been m06t empha-
f.&oally deacribed.· But I do not see my way to agree with Uly of theee. I 
do Dot find a tinge of truth. good-will aud sincerity in the whole aftair. 

.' The Imperial Air Service is going to be en.nded to lDdia. The 
aeiviee between Egypt and India and between England and Iuc:Ua will 80 

«lIDmence. The Government of India.' with the' customary pretenaion of 
prot-ecting Indian interests. is an:Uous to have an effective voiee inite ad-
ministration. For this. meteorological facilities costing the country awns 
of Rs. 12.000 (initial) and Rs. 28,000 (recurring) have to be provided for 
the present and this has already been sari6tioned. The House must know 
that they will have to spend much more in future on this account. Be-
'Sides landing grounds. an airship base and aerodromes and also all necea-
a&ry equipments for them at Karachi at an approximate coat of RII. 5.60.000 
have to lie provided and this too has already been sanctioned. For a sum 
of Rs. 10.66.000. of which TIs. 70.000 will be met b~' reappropriation. your 
sanction is invited and this will be.spent on the selectiQDof sita ,.t B b ~" 
Rangoon and Calcutta. A }akh or mol'{' ,vou will have to provide in the 
Budget for the next year. This is onl \' the beginning of 8 gr'8Qd project. 
Moreover, you are going to accept a share in the financial responsibilities 
of the Imperial Airways, Limited. for serv.ice between Egypt and' fnelia and 
between India and Engtand. Besides, a subsidy is t{) be given to the 
Company for service between Calcutta and Rangoon. What the actual 
amount of these liabilities and the 8aid subsidit'S will be nobody can pre-
dict now. Sir, I utterly fail to understand these policies. If it be ad-
mitted that this Government is only a joint.tenanc;\· of pnt British zamin· 
dan and masters and. as such the" have to obe\' the orders of these masters. 
everything is intelligible and there is no heip. But if the e e ~ 
claims neD a shadow of sovereign rights over the, Indian ~ ie  and 
if this House is the Central Legislature of the country in any BeDtIe, why 
ahall we spend so much e~ on this account? What do the Govern-
ment mean when they say that the laD4ling grounds and aerodromes and 
their equipments should be the e ~ of Government? Ie not the Gov-
ernment the supreme owner of all that is eontained in and belongs to this 
tetritory? (Mr. K. Alamsel: "What about ~ Beogallandlorda. the Beopl 
Tenauey Act? ") How can any foreijpl oompany use any portion thereof 
without the Government's orden and consent? Without apenciing. pie 
over it. the Company shall have to run the se"ice on our own terms and 
'subject to our control. And then the quest.i.ona of liabilities and subsidies 
do not arise. Beaides. the Government have to explain the reaB0D8 wby 
this amouot is not included in the Budget for the next year. Ia Jt not a 
fact that thev have spent the e~ first and come to uk for .... ction 
afterwards? The House should make it • point to diIoourage this method. 
It is DO argument to say that, .. we have already spent a I-. __ "Of money 
C'/fIer t.his alair, we should spend st.ill more now in the purniflof ft. We 
bow it ... fact that ftlUcb of the 'O ~ 's lIl()My apeat *,ythe GGvan-
meat is a mere waste. The amount already spent in tm. matter .. l1 be 
put in the ....... ecategor:v. n 18 no IJOOd ~ thM tilt. ··AlHmbty baa 
already ill plftioua yean aeeepted lODleof tht> principles and Uactioaed 
·s lara. aum of mouey for npeoditure over it. We tab it as·OJIi of oar 
...... a -.bleb . 'IF(> wete led t4 eommit throwrh the bWWUCA til r8ec!epv.oa 
"lad iatrigue. 'We'" ""'llOitlg to . ...,.. tIie....... ,'. ;", . !,;, 
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N ext came India's obligation to other countries in matters of $viation-
:whioh obligation, it is alleged. has been imposed on India by ~ Iniema-
tional Air Convention of October 1919. to which, it is further alleged, India 
is, ,also a signatory. We have loug been deceived by such camouflage and 
. catch phraaes. So ,long as either the Indian National Congress or at least 
the elected )iembe1'll of the Indian Legislature have not &ent a delegate 
-of their own to represent lndi& ill this or any other International Confer-
ences, and so long .. the decision arrived at there has not been ratmed by 
the Congress or the .Assembly of the elected 14emben, it is a downright lie 
,to .&y that India W88 represented 011 the said Intematiooal Conference or 
that. Khe is a signatory to this decision. The wOld "India" cannot mean 
the few repreaentatives of British bureauCl'8Cy who eome in tum and tem-
porarily stay here only. to exploit the COWltry·. re&OUl'OO8 to the utter ruin 
of her legitimate 8()OS. India means the 83 crorea of the people of this 
country. who, what to speak of being represented in the League of Nations, 
have not got a voice in the affairs of their own COUIltry here. In the cir-
~ e  I repeat my remarks spin.that it is a rotten lie to say .. 
ft. lIoDoarable SIr Bull BlICHtt: On a point of Older, Sir. .  . 
JIr. PnII4eDt: Order. order. 'l'he Honourable Member ID1Ut be more 

<discreet in the use of adjectives in -his speech. He ought to have 8OIIl8 
regard for the dignity of the House of which he is a Member. 

JIr ..... arayu Sinp: I withdraw my remarks. Sir. but this is JQY 
feeling. I refuse to believe that India was represented in the International 
Conference. It is therefore that India has nothing to do with, and is ~ 
bouud by. any decision of the said CollVt>lltion. 

Next CODles the question of advantages to the people of India. Besides 
-ordin8IJ advantages, opportunitoies will be afforded for the inv" 
ment of Indian capital and traiDillg. and employment of Indian 
pilots and per8ODDel. Is it not only a theory never to be ~  
From the days of Queen Victoria to the day of this our discussion in this 
House. have the British mtJlik. done anything to fulfil any of the pr0miae8 
oontained in the Queen's Proclamation? What about the training aDd em-
. ~ y e  of Indians in 80 many deparlments of the Government that are 
already in existence? Has the Indianisation of services bt>en eftected in 
any appreciable measure in any department yet? Any honest man, even 
the Government Members on the opposite Benches, will sav UNo." Is i' 
-not a pity that after centuries of British occupation and mao8gement of thia 
~ y. millions and millions of poor men's monev is every vear sent to a 
ioreign land as the plice of articles aod storea .  :  - • 

JIr. PruldeDt: Order. order. Is thl" Honourable Member t·aI1ring OD 
ocivil aviation? 

1Ir. Bam • .,.,.. 8lDIh: Sir. I am. We have got sad experience fa 
the past. 

Jrr. PrWdM\: I am afraid the Honourable Memb .. must be relevant to 
the question before the House. I have allowed him 'sufficient indulge0G8 
in thil matter. If he has no better arguments to adduce •. he had better 
uaume his seat. .  . 

Kr ..... arayaa 1IDah: I am taUPM relevant thini?8. Of .COQ!'118 it 
--may nOt be agreeable to otlaers.· . L. , 

Abeol.ly DO attemptl have been made to ~ wch ~ here. 
"Will an Indian be -eppoiDted _ '. flm Director of Civil Aw.OIl'PIIIJ.'b. 
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[Mr. Ram Narayan Singh.] 
answer _1 be .• No." Will the Honoumble IndiBD Members of the A e ~ 

bly allow the creation of a new department to-day only to cry in the wilder-
ness for ita Indianisation to-morrow? Have we not already been deceived 
t.oo ll"'lf'h? Are we not aware of thEl fnf't that whatever the British peoplf' 
have been doing since the days of their advent 'in' trri9 country, they have-
been doing only to destroy our manhood and to e ~ OUT wealth? l)() 'We 
not understBDd t.hRt hv t.he introducti n of civil aviation and the establish-
ment of a net-work of ait'8hip stations throughout the country, the hold of 
the British people over the country, 'Wmch is already too much, is going to. 
be finally BDd pennBDently strengthened and established? Why only this po 
Doring a Might anti-Government agitation, constitutional or otherw.ise, all 
these ainhips will be mobilised and even peaceful meetings of citizens wilJ 
be made impossible. 
If my opinion is regarded 88 dreadfully sentimental and hopelessly ima-

ginary and my statements are ~y baseless imputations, I sincerely wiSh 
that the:t' may be proved to be ~ 'But if the department to be created is 
to be meant for the good of the co\llltry and to be finally manned and man-
aged by Incijans, I suggest this. Please establish a iarge number or State 
scholarships and the sum of BIL 9,00'.000 will be sufficient for the present. 
Grant these to deserving Indians and send them to foreign count.r:iea for 
qualifying themselves as technical experts in every branch of airship concern. 
Next open colleges with some of the said experts as professors for trainiDg 
Indians in the art of anation and Rlso open factories in this country for the 
construction of an sorts of air-ships. Then begin the service throughout 
,  P ••• 

the ~ with these IndiRn-made airships and wholly manned 
and managed bv Indians under the control of Indian Ministera 

responsible to the e e ~ Members of this Assembly. This wi)) take time 
and require a large capital, but I believe that an honest Government can 
e",siiy manage all this. 

Lastly, let us examine the Air Board's note of warning that if India. 
lags behind in this sphere of world progress, foreigners will occupy the 
field and Indians Will be nowhere. I have already pointed out that this is 
a wmng hypothesis. Besides, if the air service is managed by the British 
people, as it ill proposed to be done, or b:\' the Gennans, in case it is left 
alone. for us they both are ~ y fore.igners. Moreover, it is a fact that 
the British people have proved themselves to be the worst enemies of the 
country. 

The BODOUrable Sir Bull BlacbU,: I rise to a point of order, Sir. What 
has this got to do with civil aviation? 

JIr. Prelident: Will the Honourable Member conclude his oDservations 
now? 

JIr. Bam .arayan Singh: Only two minutes, B.ir. 

111'. ~  I must observe thsttbe Honourable 'Member is 'very 
irrelevant. 

JIr. Bam .1DJUl Singh: I accept your ruling, Sir, but I do not &8fte 
ibat I am irrelevant. 

. . '; , ~ . ..:.. 

JIr. PrnldeDt: Order, order. Then I must ask the Honourable Member-
io resume bis &eat . 

.i('l11e ,lJoneurable Member theo ·IIeBlmled hie· eeat.) 



1Ir ... A. lJDDab. (Bombay City: Muhammad8ll. Uman) :.1 must y~ 
Sir that tbere . is a great deal of misappllebeuaion in regard to this matter. 
Th; question really, as far as I can see, is this, whether the scheme which 
is now placed before us with e~~ to internal 8v\ation should be approved. 
It raises 80 many questions. Sir Purshotamdas Thakurdaa raised 8 
pcVDt and he said that what is contemplated is 8 company which wI! b~ 
foubaidised by Government and be thought ~ ~ Bouse had not ~ e  
Jttbe euct terms upoD which a private company will be subsidised. NOIV, 
he looked for the passage but he was DOt able to find the paseage. For the 
moment I will retJd to the House a few lines. This is what the Air· 
Board say in their recommendations: 

.. The Air Board are .. tunUy Dot ill • poeition .10 pat • de&Dite figure on the 
aJD01IDt of the nbsidy tIsat will be reqairecI, or a ~ e tenD to ite lluratiOll, the 
1UDOIlDt. aDd duratieD eaD 0Dly be IIIICI!riaiaed wIMm t.eDdtn for the--nee Mve t-u 
received aDd DAIIOtiatiClO' with • proepect.ive company are in actul progress. But DO 
firm or company would undertake the trouble aDd eJ:peDIIe of JIUIkiD« tbe inVMtigatloD> 
necessary before it could tender for tbe service, if tbe priDeip1e f1f • 18hiidy W ~ 
heeD aceepted by the Oovermoeut. of India. and t.bere .... pcissibilliy 01. their refaaiDg 
~ e  to CODIIider t.be graDt of a .ubeidy a" all . 

If tbe principle of putiDg a nbaidy to • company operatiu, w-Caleutta and 
Banpou ia ~ by the GoverDlllellt or lDdia, the next. maID atap will be to .n 
lor i.eDdera for the service 011 stated couclliioDa. The.Air Board ~ e  that tIaia.. 
be done u quickly u pouible, but DOt before the Govemment of India have the advice 
of the expert officer wbose services, it is subaequeDtly recommended, sbouJd be obtained' 
from tbe Air Ministry." 

Now, Sir, it is said that once we accept this policy, a company may 
i.e formed, and that company will no doubt make a tender and it is COD-
h;mplated here thst there may be more than one company; and if there 
is morp than one qampany they will all tendpr, and the Government will 
l'ccept the best possible terms that they 'mdY be advised to accept and 
subsidise that company. That, I understand,. is the recommendation, 
but i.t is ~ . that the Government do not ten us, they do not give us 
any Idea, as to how much that subsidy will cost us., T1ial" is-really the 
Jeint which Sir Purshotamdas made. Now, Sir, may I ask the Govem-
ment what is their position? I understand that ~y have not decided 
:-;et whether they will accept the tender with a subsidy or whether they 
JURy. run it as a State Department, but this House ven-naturally says, 
• 'l.f you expect us to accept this policy, once we do so, then having taken 
this power, having got our sanction to this ie~  what 1011 you do. 
what control have we over you? (An HonlJUrable Member: .. Next year's 
Budget I") I am only placing before the House a point of view. "1 am 
i~ f.s!our of civil aviation being started in India. I realise the great poten-
tllwtiee of the proposed scheme. I do not agree WIth my friana Dr. Moonje 
\Tho has Jl?t on his brains "British diplomacy" of late having left his 
Nagpore diplomacy behind. He says first of all, throw open Cranwelr 
to us. Then. next he says, give schol8l'Ships. Then he SRYS. start 
schools and colleges for training Indians before. we vote this grant. He 
wants to ~  too soon. He knows perfectly wen that if that sort of argo-
mpnt was advanced, it would never do to deal with anv scheme from a 
practical point of view. r m&v sav I wilT throw out ~ Militarv Backet 
because you have not I6ven ~ ~ . t 'will Dot; 'pass it: . I miRht-

~y to Government. "You bave not ~  us .with regard' to' the oooatitu-
fionAlissue. t wm tMow out everything. ". n you start on that line, 
then every thing isw;rong, and wlaatever von say is riglit; But.a.M is-
llot the way in wIlioh I can deal 'With this question on the floor of this. 
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House. Ht're is a· proposal which involves what? It involves acqwnng 
serodromes in three places" Bombay, Calcutta Rnd Rangoon, The e ~ 
is that we start internal aviation between Rangoon aDd Ca1cutta, &t1d 
· Government .,ay, "Before we can put this idea into execution we must 
acquire these aerodromes and the cost will be 80 much and hence this 
demand. Whose property will it be? The property of the Governmeu of 
·this country. But I quite agree here that W(' must have definite B88uranoes, 
and I suggest that the Honourable Member should tell us as to what ex-
·tE'Jlt they will be consulting this Houae, wben we accept this policy. with 
regard to the question of accepting tenders from the company or com-
panies, and what will be the character of the company, the extent of 
·subsidising those compBDies or company, and whether, if they decide to 
run this service as a -State DepartmE'nt, they will follow or be under the 

.. control of an}body, and if so, who will be responsible for this Depart-
lDent? The Air Boatd recommend that there should be a Director of 
"Civil Aviation. I do not understand yet whether when that officer ill ap-
pointed the Board will come to an end. I should likE' to know wbetber 
the Board will come to an end. The) say that the Director will take ovt'r 
the functions of the present Air Bdard. The Air Board is at present oon-
stituted as an adVisory body to the Government of India in tbe Depart-
nent of Industries and Labour. The members of the Board are all en-
paged in other onerov.s duties whicb entail in ~ y cases frequent abaenees 
hom headquarters; consequently meetings of the Board are not e ~' to 
arrange, especially in the cold wt'ather, and delay must naturally occur 
· in the transaction of business. The Department of Industries and Labour 
must necessarily require competent advice in dealing with the nove) and 
frequently difficult questions which arise in connection with the develop-
ment of civil aviation, but the Air Board consider that  that advice can be 
most expeditiously obtained through the medium of a single officer. who 
would of course be in the closest touch with the Roval Air Foree and 
·other authorities, and that on the appointm£'nt of such· an officer, the Air 
"B08I'd itself might cease to exist. If the Air Board ceases to exist. we 
llhallhave the Director of Civil Aviation and the Executive Govemment, 
and if we adopt this policy what is the position of this House in regard 
to it? Where do we stand? (An Honourable Member: "Give bounties!',) 
-1ff we look at it from a purely economic practical point of view, and accept 
· ;he policy, I want Government to give UB an assurance, 80 that we may 
. have a. definite hold both over the Honourable Sir Basil Blackett and Sir 
. Bhupendra Nath Mitra. The Government are very reasonable when they 
want us to vote a grant. Government are very mila and meek when they 
want to obtain the sanction ot this House· to a policy, but when-it comes 
-to execution, then we are nobodies and weare nowhere. Therefore I ~ 

-a very definite and very clear statement on behalf of Government, whe-
A ther Sir Basil Blackett will have the honour of makinf.! it or Sir Bhupt'ndl'll 
-Nath Mitra will have the honour of ma.king it. I leave it to them. I 
want a clear statement as to what will happen to your Board. IFI it to 
• cease? I 8ay the Boarc1 sbould not cease. I sav we should have " BOArd 
and that Board should consist at least of ISO per eent. of the l'ep!'MeDtatift8 
-d this HouBe. I say, have your Director of Civil Aviation. 1 pntirelv 
~  the :Board cannot alwaY8 be advi8ing the Government on tech.i-
c.aI mattel'B constan.tlv arising. You want a Director of Civil AviAtion. 
-an expert oftieer "by the siae ~. the .H:QtIourable Mem\ler in Charge; lta:ve 
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him by all means. I think you should have him. Then the next question 
i!!, what assurances are you going to give to this House that if any com-· 
puny or companies make tenders, and if you fix a subsidy, in what way 
will you decide that? Will you take us into coDSultation with you or' 
not? Will you consult this House and what do you propose to do with 
regard to that? The next thing I want assurances that. if you have this 
officer, the Director of Civil Aviation, whose salary will be a very hand-
WIDe one at any rate as far as I can see, will he or will he not be directed 
t-y the Government immediatel .. to prepare a scheme for giving training 
to Indians in the matter of civil aviation" These are the matters upon 
which I wish to be assured bv the Government, and if the Governmenii 
~i1  give us those assurances i: am willing to consider and support the· 
Government and am ready to be captured on my terms. 

1Ir. 11. K. Shampnlrh,," OheUy (Salem and Coimbatore cum North. 
Area. : Non·Muhammadan Rural): Sir, when my Honourable friend, 
Dr. Moonje, said that he was not to ~e understood to be opposed ~ the· 
policy of encouraging civil aviation in India, he was expressing ndt merely 
his individual sentiments but what I believe is the feeling of ~  every 
Member of this House. Far be it fmmo me to suggest even for .. momen. 
that Indi.. should lag behind other ,cirilised countries of the world in 
iihe development of her aerial trA 10 •. GOftnlDlE".nt have come forward' 
"ith .. demand for .. supplementary grant to inaugurate civil aviation, and' 
this House would naturalJy be ir:ClinNt to examine the scheme put forward 
by Government and satisfy itself whether the policy to be inaugurated' 
would be in the best interests of this country. The iaue before the 
House, in my opinion, has to some extent been complieated byreferenee· 
to the subsidy. that we made ~'  the British ()overnment aDd the purchase-
(If the aerodrome .. t Karachi for the Cairo-Karaebi . eeniee. I was a 
member of the Standing Finance Committee whic1i approved of this acheme. 
and like my Honourable friend Sir Purshotamdas Thakurdas, I stand by 
that scheme and I do not repent e.~ given my aooeptaDoe to· that. 
But that is past history and we are UIl.D8CeBBarily complicating the issue 
bv bringing in the question of the subsidy to fhe British Gove.lnm.ent and 
the purchase of the aerodrome at ~ i  Government have now come 
fr·rward with a demand for a grant of Rs. 9,96,000 for eertain purposes 
which are supposed to be a fim step in the direetion of deveIoping eivil 
aviation in this country. Sir, my objection to the grant is that Go.vem. 
ment have not given in the Memorandum that has been supplied to us 
any clear indication as to the policy th .. t they propose to pursue in the 
future with regard to the development of ciVil aviation. Thev havE" just 
l'laced before us a scheme for the purchase of three ~e  at Bom-
b"y. Calcutta and Rangoon. Though tIle l'Dnlhue of aerodromes is a 
very essential step in beginning civil aviation, t maintain it is not neces-
Ilarily the first step in that direction. Sir. the mere purchase of aer0-
dromes throughout the countrv and the establishment of an air routE' all' 
along will not by its£'lf help m' in deveIOJIing civn aviation. In my opinion 
Government must take certain other definite steps before proeeediul{ to 
Q(!.quire these aerodromes. Government bave verY wiselv decided on 

i ~ a provision for i i~ a Director of Civil Aviation. That is 
C'E"rtainly a first stHl in the right direction, but the provision for the estab-
i ~  ,of this office is inl.'lluded .inthe Budget for 1927-98 and is not 
thqore b~ .US DOW. It is not therefoI.e necessary for me to '&..y. 
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anything about this proposal except to say that it is • step in the right 
,.direction. 

HaviBg made provision for the appointment of a Director of Civil 
.A Viation, Government must then take steps for establishing or subsidising .. 
-eompanies for the purpose of lDtemai flying and also to provide suitable 
.facilities for training Indians 88 air pilots, I would first deal very briefly 
\\ith the question of training Indians 88 air pilots. My Honourable 
friend Sir Victor Bassoon told this House that it is not toe fUnotion of the 
-Government to provide either schools or trainiBg faciliti€'8 for the training 
{.f civilian air pilots .  .  .  . 

SIr Vlcwr SUIIOOD: I said it was not so in England. 

llr. It. ]t. ShaDmukham OheUy: I do not know whether it is so in 
England or not, bat in A ~  it is so. It was in the year 1920 that in 
.\ustralia e~  passed the Civil Aviation Act. nnd whot W88 the first thing 
that they did? Four additional civil aviation cadets completed their 
training in January 1924. These cadets are nominated in the finrt. in-
stance by the Controller of Civil Aviation and receive pay whilst under· 
gl)ing training for a period of about 12 months. Their uniform. cost of 
training, ek, is borne from Royal Australian Air Force funds. That was 
the first step Australia took in the direction of del"eloping her civil avia-
tIon. It was in 1920 that they passed that Act, and in 1928 four civilian 
cadets had graduated· as pilots at a TeSult of their training at No. 1 station 
in . the Royal Air Force .  .  .  . 

SIr VJdar SIIIOOD: Four in three years? English civtlian schools tum 
out more than that. 
llr .•. I[. 8JauwnnlrlaND Chi"': Sir, A.ustralia got four civilian pilot. 

in three yean, but the Government of India will not help in getting that 
l!umber even in 800 years. 

Btr'Vlc&or ...... : I have n better opinion of India. 

SIr Bad BiD&h CJoar (Central Provinces Hindi Divisions: Non-Muham-
madan): That is an exaggeration I think. 

llr ••. Jt. 8hamaakbam Ob.eUJ': Even when the Royal Austra-
Tan Air Force was started as ,\ part of the Australian Defence scheme the 
frst step the A.nstralian Government took was this: In 1912 a.pproval 
was given for the establishment as a. part of the Army organisation of a 
Cf'Dtral flying school for the training of aeroplane pilots. That was the 
·fust step that tht'y took, even "'hen the Royal Air Force was started. Sir. 
we were told that the Air ~ e in India is a British unit. Though we 
pay for it, we have no control over it..and no provision is made in the Rovst 
AirForoe here in India to give any suitable training facilitiell to Indians 
as air pilots. I would therefore expect that. as one of the first IIteplI in 
tbe direction of encouraging civil aviation in India. Government would 
mw arrangements for providing training facilities for Indian youths. 
Tn the scheme that has been placed before us. we get DO indication at 
all of any steps in this direction. M V Honourable friend Dr· Moonje 
roint. out that there· are 60 civilian air pilots in Japan .  .  . 
.All 1Iaaoara1IIe __ bel: ·What is the authority. 

lIr. 11.. . b i i .1 1 ~  A book. (Laughter.) Bir, the other 
iUnporta.ot step'in ~ CHrec!tioD -<if encouraging civil ·.viatioo would be· the 
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IlroDlotion of an indigenous company and Government coming forward io 
:aubaidize e~. It hae beeD the experience of almost every country 
in the .world f.bat 110 private company for civil aviation could be formaci 
without a subatantial aubsidy from the Government of the country. There 
is ,no 1lQ-.irur getting away from the fact that if we want to develop aviation 
in our country. it can only be done by Government undertaking to give a 
;1!ubstantial subsidy to a private company. unless it be that Government 
is prepared to run tbe service as a State CODCem., Sta"e-managed. (An 
,Hofl.OVTClble Jlember: .. It would cost more. ") I would therefore have ex-
pected Government to give some indication in the memorandum as to what 
they propose to do in this direction. (An b~ Member; "It is 
there. ") Is it there? I leave it for my How>urable friend to show where 
it is because I ~ not been able ~ find it. 

As I began by saym.g. our objectiOn to the Demand now put forward is 
this. that the mere purchase of three aerodromes would not take us very 
far towards the establishment of civil aviation in India. My Honourable 
friend Mr. jmnah said •• , A ~  all whose property will these aerodromes 
be? Tbey will be our property." Yes. but I suggest. Sir. that the object 
of purchasing these aerodromes just nQw is not so much for the"'purpose of 
developing internal air transport in ~ but to provide landing grounds 
for tlie air service to be established between London and Australia. The 
service from London to Australia must p88S through Karachi. Calcutta and 
Rangoon, and provision has been made in the Demand only for this pur-
pose. My suspicion in this matter h.a been . juatifted when I 
examined the provision that baa ~ made in the Budget for 
192'7·28. Do we &nd ia the Budget for the coruing year any proposal for 
giving a subsidy to a private company or any other activity in that direc-
tion? No. But whai it it we find? The eetabu.hment of a civil air route 
across India, at a. 008t of Ii lakha of ~. You want to get the four 
main aerodromes at Karachi, Bmtbay. Calcutta and Rangoon. and you want 
to estahlish the civil air route across the country to fa.eilitate the passage 
of the service from England to Australia. Sir,· whao I draw atterltioD +..0 
thi8 let me not be misunderstood. I am not spinst India tatiag. her legi-
i . ~ sha.re in the development of intemati<mIIJ i i ~. Certainly it 
would be our duty to provide facilities for the air service.,between London 
and Australia. But is it unreasonable to expect that before ~ upon 
1\ programme of international ftying we should develop internal aviation? 
My objection to the whole scheme is that there is DO indication to show 
that Government is i~ to take anv steps in this direetion. Whereas in 
other countries the opening up of ranwa:vs or air routes offer new avenut's 
for tbeir own youth. for their own citizens, the experience of this unfortu-
nate OOtlntry in the past has been tbat the opening of any new enterprise 
iD any direction bas only been the' meane for further exploitation by 
foreigners. Sir. in this instance, we have no reason to think that history 
will not repeat itRe1f; and this suspicion is one of my grounds for opposing 
t·he grant. 

PaDdttIladUl ...... Kalavtya (Ailahabad aDd Jbansi Division!!: Non-
MuhammadaD Rural): Sir, thE' question bE'fore us is of such gn"At impott. 
llnce to the eountrv that I wish that a clear e i ~ ~ e arrived at 
even at this ~' between the Government and this side of the House. 
MIPlY M-embeP8 have made it ('lear that we are not opposi'd to Civil A nation 

~ •. hut we are very anxious that if the Government desire that publio 
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money should be spent in subsidising companies or aBording facilitiee to-
\hem to start an Air Service or to use India for that purpose there should, 
be a newpoliey inaugurated at this stage. When railways were i ~ 
into this country India. was unfortunately regarded as very haeiward m 
certain respects, and large subsidies were given to Engish railway con-
panies, and we all know what enormous sums India lost over the contracts 
given to such companies in the early stages of British Indian administration. 
To-day, in t,he year of grace 1927. the 88D'le cannot be said of ItJdia. We 
coDUJiand, the Government of India commana, all the up-to.date scientific-
~ e e  and ~ e i  that are in vogue in this country. You have got 
a Royal Air Foree and you are introducing ~i i  aviation. Is there ~ 

reason whv the Govemment should not start with a detennined, definite 
policy of encouraging Indians to take their proper share in civil a.viation?" 
There are a few points only which I wish the Govemment to make clear, 
and I think if these points are made clear the differences which exist 
between the two sidea of the House at this moment will probably be re-
duced to a great extent. The first is this. You want to subsidise a 
company. 'Che very thought of paying a subsidy to a company which is 
not Indian is very unpleasant to man:f of us. We do not like to pay sub· 
sidiea to foreign companies. If you want to start a company to carry. out 
this policy, let the ~e b  Clearly declare that they are entirely in 
favour of an Indian company. 

The JlOIlOIIDIIIe 8tr BMI1 1I1acbU: Tbey have. 

PaDdit IIIdaD IIaIwl JI&1&'t'lya: I am glad to hear the Honourable the 
Finance Member say .. 'nley have". I hope he will make it clearer stilt 
because it is not so clear to many Members of this House. By an Indian 
company I take it the Finance Member means a company with rupee capi. 
tal and with a majority of Indian directors on its Board. I hope I am 
right. I see the Finance Member nods his head. . 

'!'lIe 1Ic8JaIabIe 8tr Bull BJ&cb\t: I do not propose to speak by mean.' 
of questioo and ansWer. 

PaDdlt Kad&D KohaDXalavt,y,.: I hope the Honourable the Finance 
Member will make it clelU' in his own speech. That is the first thing which 
concerns many of us on this side of the House. We wish to be quite dear 
that if a company is to receive a subsidy in the matter of civil aviation it 
will be an Indian company with a rupee capital, registered in this country 
and having at leMt a majority of Indian directors on the Board. If the 
people of this country are BO backw,.rd that they will not avail themselves 
of the opportunity offered to form such a company, with the definite pros-
pect of a. subs;idy from Govemment, then I say the Government should de>-
cide to take up civil aviation as a State concern. The Govemment has taken 
up the huge business of Indian raJ1waysunder its own management, and even 
Sir Charles Innes, who was at one time strongly in favour of company 
manllolrement, told us the other day what great advantages have resulted 
from State-managelium of railways. If tberefore pUblic mooev is to be 
spent on promoting civil aviation, I say either there should be' an Indian 
company to receive a subsidv from the Indian Government or the Indian 
Governm.ent .should itself take up the COIlcern as 8. ~ 1  buainesA and 
manage It as such. I know there ~ a danger of extravagance in a State.· 
managed concem. We ~ it in many direetioos; even in the 1Il8D8f8Ilen' 
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of railways. As things aze going on there ie much room for eomplaiilt in 
that direction; but I hope that the A.uembly will be able to reduce tbM 
extravagance or to bring it under sufficient control. That is the tint poiM 
I wish 10 la, before the House. If this is -"led then much of thes diftleulty 
in the way of a subsidy for promoting civil aviation will be reduced, if it 
will DOt disappear. 

The second point of importance i8 the traiDiDg of Indians. Many of 
our English fellow-subjects have spoken from time to time of a new era 
having come into exiateu.ee. Weli, I wish my friends on the other side 
of tbe House would ~ e e with us in starling a DeW era in the 
education of Indian youths. Let 118 get it laid down ~ in this mMter 
the 1lrat duty of the Government will be to train Indi ... ro iake their 
proper share &8 pilots ia oivil aviatiOll. I do DOt want to go into the 
details into which some of my friende have gone regardingeclucat.ion in 
88rouautics; I think that enough, h.. been uid to show that' if the 
Government will only make up their miBds to do it they will be able to 
provide for the ,instruotion of Indian youSbs with as much eaae .. the 
Government of England have been able to do. . or the ~  of. 
Japan have been able to do. or as Go.emments in all civilised countries 
have been able to do· Indian youtJss have not been found to be want-
ing in capacity in acquirillg a knowledge of mechanical or electrieal ea-
§Deering, nor wiJl they' be fOUDd to be wanting either in eapaei*Y or dar-
ing if they are offered the opportuniJly to receive instruction in civil. avi ... 
tion. I therefore request the Gov8!'l1lD!ilt to make it clear ~  when 
the Director of (}jvil Aviation baa taken up his work UDder the propOeals 
before us, the first thinb the Government will ask him to do is to 
prepare a scheme for promoting instruction'in civil aviation in this country. 
I have had something to do with the training of young men, and I can 
assure this House that English professors who have taught our youth in 
professional colleges have 88sured me from their own pel'SiODal experienc{> 
that the Indian youth is not wanting either in ei ~ or eourage when 
he is pliven proper faoilities for education, and I expe<lt' HmduandMUham-
madan youth, and youths of all oommunities inhabiting i ~

Indian, Parsi, Sikh and all-will be able to supply asu1Bcient number 
of men of daring and intenect· who will take advantage of the provi-
sion which Government will make. I therefore request the Government 
to make it clear that it will be the definite policy of ~ Govemment 
to provide all the necessary instruction for civil aviation to the youth of 
this country· And the thinl point is this. We know U1at we cannot 
complete our ~e e  for instructiQn t in civil aviation in a day in 
India. Therefore it is not unrea.sonsble to suggest that Govemmeni 
should aoceot the proposal that oert&in scholarships shou1d be given to 
Indian youths to go out and learn aviation and compete in it with ~e 
youth of othl'r countries. Thl'y will have an ~ in competinl! 
with the youths of foreigD' countries, which cannot be Clerived at present 
in our own country. I should like m,!. Indian young,men to go to Europe, 
to Japan and America and win laurels by competing with their fellow-
youths of those countries, caml' b""k &r\d give tnining to our Indian 
youbhs even 8S the Japanese ~ e training to the Japanese'ia their own 
eDUDtry. 

1Ir. Eo AJaat4 (Rajshahi Division: MubammadanRural): Start.it. 
in . the' BeDal'e8 University. ' 

• 
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PaDdlt Madan Kohan·IIaJa.vi)'a: If the Government wilI give the neces-
sary grant, I will gladly ~  it there. I may be able to do something even 
without a grant, if no obstruction is thrown in the way of my doing it. But 
the point I am making at present is, that a few scholarships given to ." 
few Indians for a few years will be very helpful. . It was 'said by my 
Honourable friend Sir Victor Sassoon that he met an Indian pilot in the 
last few days who complained that there was no employment found for 
him in India· It is ." matter of reproach to the Government of India 
tllat this Indian pilot, who hs done suocessful work in the service of His 
Majesty the Amir of Afghanistan for several years, should not be able 
to find employment after his return to India. I hope this is only tem-
l>Orary, and that the Govel'Dlllent will baable to see that that gentleman 
and other Indians who mav have received' educatWn abroad. are ~ 

to get suitable employment 'in traiuiDg Indians here in the line whiob we 
.-e disoussillg. I wish also tha6 Government should express its approval 
"01. the desire to start aeroplane clubs in this country. I _hink thwfj His 
Excellency the Viceroy might be approached to become the Patron of a 
-central iDstituliiGD for this purpose, &ftd that every Member of the 00.-
ernment and Members on this side of the House should join jn starting 
it. If my friends on the opposite'side are willing to put their share in jt, 
I assure the House that so far as Illdians ue ooncel'lled subaeripiions will 
DOt be wanting from Uhem for this purpose. The last thing I w!ah to 
.y is that what is waat.ed on the whole is that the Govemment should make 
it clear that it haa a genuine dame to tIo what is right in this matter .... 
that it intends to follow the policy of developing ."viatiOD in India through 
Indians, for the be e i~ of Indians and for the hoaour of mdia. 

Sewral ~ _ .. ben: I move that the question be now put. 

1Ir. Pr8ll4ent: The question is that. the question be BOW put. 

The motion was adopted. 

I want ...• 

,Kr. Preslclu1t: I was watching the HonoUJIable Member for some time 
but found that there was no inclination on ms part to rise to take pari 
in the debate. " 

'l'he Honourable Sir Bull Blackett: This debate w.iIl, I hartO, be looked 
back to as the great air day of India, the date on which IJlr1ia's future 
in the air was definitely started. We have, I am afraid, wandered over 
a good many subjects and the debate has at times, as you, Sil', have had 
to admit sorrowfully, been a little irrelevant. That perhaps is due to 
the nature of the debate. I should like to point out to the House thllt 
what we are discussing to-day is a e e ~' ~  of just under 
10 lakhs for the purchflRe of certain sites for flerodromes, W I' are ~ 

officially discussing the future policy, nor are we discussing even the 
appointment of a Director of Civil Aviation; but the opportunity has 
been taken, I think very usefully taken, for a general debate on the ques-
tion of civil aviation m India. • I do not propose to touah on the relation 
between civIl aviation and militRl"y aviation. We are dealing to-day with 
civil aviation and we are askiDf'l the House to vote a sum of Rs. 9,96.000 
for the purpose of purchasing sites for three e e ~. ThQ" siJJi!.ple 
object of that proposal for the purchase of those sites is to preveiit vest,ed 
interests from getting crellted Against Tndia. We WAnt those sites, the 
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main aerodroilles stations, to be under the control of the Indian Govern-
ment and lIVe do ~  want to risk vested interf,:;;ts being created_against WI 
in the future. That is the first object of these aerodromes. They are, how-
ever, for more than one purpose. One purpose is as has been rightly 
stated by Mr. Chetty, in connection with trans-India routes. We want 
those sites for that purpose. !:lecondly, we w'ant them for the purpose 
-of developing civil aviation in India, and th.irdly, we want them as the 
beginning of a policy of training Indians in aviation. Then as regards next 
year we propose the establishment of a civil air route across bdia 
.and the appointment of a Director of Civil Aviation. This is 
not strictly speaking under discussion to-day, though very gennane 
to· the general. debate. I think a great deal. of u.e difficulty 
which we huve hRd to-day is due partly to some of us, like A&. Durai-
swamy Aiyangar, being 80 busy reading between the lines, turning them 
upside down, as to i ~  what was .actually stated in the Memorandum. 
Others have couy>lained that we are only asking for sites and are not ask-
ing for much larger sums than we are asking for and that we have ~ \ 
-definite i e~ of what amounts we are going to ask for or the amounts 
to which the House will be committed though it will not reaDy be 
commiilted because it is not asked to-c1ay to commit itself to a policy. Our 
-difficulty in this matter is this. The first thing we have to do before we 
OUl'lletveB mow even what our policy is going to be and what it is going 
to cost, is that we must have a Director of Civil Aviation anti must have 
his advice· We want him to give advice before we can commit our-
.mes or uk the House to commit itsell finally to any policy .. At ihe 
_me time we flave the Air Board's,M"emoranilum which laYS down cer-
tain definite lines on which the Air Board tIiinb the advanCe should be 
made. 'I'h8t adviCe will no doubt be vetted bv the Director of Civil 
:Aviation and reconsidered before it. is ftitally adopted but the Govern-
ment's view atpreaent is that the Air Board's proposals are on the right 
lines. 

Kr. 'I. Prat ••• m: May I 88y one word ..•.... 

Kr. Pr1lld8Jlt: The Honourable.Member does not give waY'r 

ft. BOD01U&ble Sir BMil .lMketa:-The Air Board's proposal is ~ 

the c:fuection in which civil aviation should be' developed in India should 
be by the creation, if we can do it, of a eompany which would receive a 
1Jub!llidy from the Government. On that I have been asked 8e'\'el'8l definite 
questions. My answer is that the Government's definite intention is that, 
if it is possible, that company should be lID Indian company with rupee 
capital and a maj()rity of Iudiau directofS. The second question is what 
is the size of the subsidy we propose "to ~ e. We do not mow. Until 
the tenders are out. we cannot sav how much it win be, but the Air Board's 
proposal is that we· should definitely commit ourselves to the view that 
without a subsidy we shall not be able t<> develop these'routes at all. We 
are in agreement with them lind I am glad that the House is in agreement 
with the view that 8 subsidy will probably be necessary and ought to be 
given if we are to develop civil aviation routes in India. The question 
what the b~i y should be is oue which will have to be . decided when we 
know how much we can get in return. But the House is not asked to-dav 
fi() commit itself to tile payment of any subsidy. When the Govemment; 
ba'te-reached the point ~e  the:v have a de6nit-e ~  f?r 'i' subsidy 
before" them, the matter ~  bt' referred fll'Bt toO the Standmg FiDflDceCom-
mittee and ·then to this House in the usual course for the voting of that 
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sum. The House -will in no way commit itself in advaDce. The Govern-
ment think it desirable that before they approach a company in this matter 
they should commit themselves to the general principle that a subsidy 
will probably be necessary. But if they find that  that subsidy is larger 
than seems reasonable, the Government will clearly have to fall back-and 
this answers anot,her question--<ln the possibility of direct Government 
action of running the thing themselves. It will be a questiOn of cost 
and of convenience. I may express my own view that I think the Gov-
erDBlent. have already enough to do without undertaking the job of running 
an aviation company for themselves in India. But that matter must be 
decided on t.he question of the employment of the subsidy and the relative 

~ of acting otherwise. 

The next question is, what will be the duties of the Director of AviatioD? 
The intention of Government is that his first duty, the first thing he should 
be set to on arrival here, is to make ~ e i  with a view to the 
training of Indians in aviation. He will be asked at once to set himself 
to draw up a comprehensive plan for that purpose. Of course one of the 
conditions on which the company will be subsidised will be that opportuni-
ties, both for training and for service, will be given to Indians. But in 
addition the Director of Civil Aviation will be asked forthwith to set to 
work to examine the very intricate and difficult questions that arise in the 
matter of training Indians fo! aviation. The question of scholarships  for 
training abroad will be inoluded in that study. We caDDot commit our-
selves in advance to saying that there will be scholarships or that there will 
not. I think it is a suggestion that" is very likely to prove an admirable 
onc'. But there are obvious difficulties before you can decide what sort 
of boys are suitable for sending abroad and where you can send them. That 
will be one of the jobs 6f the Director of Civil Aviation. Mr. Jinnah asked 
in addition about the future of the Air BORrd. The Air Board is an advisory 
body and it hRS advised the Government that on the arrival of the Director 
• of Civil Aviation it should be disbanded. The Government, 1 think, are 
not in a position to express a definite view as to the future of the Air Board 
to-day. The:\" must first· of all, again, have consultations with the Director 
of Civil Aviation all to the desirabilitv of its retention in some form all an 
advisory body or of the substitution of !;ome othpr body for it. Again, untiT 
we have the Director of Civil Aviation. it is difficult for us to commit our-
!!elves to views on the question of the future of the Air Board. As regards 
a committee e e e i~ this House to the extent of 50 per ('ent. which 
was I tliink ~ . JiDDah's suggestion. there h'! flf COUrRP the Advisorv Com-
mittee of the Industries Department. . 

]fr. A. ltanguwamy Iyengar: 11as thifl Committee ever been summoned 
for this purpose? 

'!he Honourable Sir BUll Blackett: I would suggest to the Honourable 
'femher that this would be an extraordinarily good o'pportunity to summon 
it. The question of civil aviation all a matter of fact was, I believe, actuallv 
referred to the Advisory Committee of the Department of Industries 1I0me. 
two yearR ago. & that my answer is that it has been lIummoned and ,,;1l 
no Iloubt be summoned again. 

There ill one more point I think and that is the question of Rel"Oplant" 
~ b . 'Mv Honourable friend Sir Bhupendra Nath Mitra in speaking earlier. 
1~ the day made it perfectlv clear that the Question of the' 
ereation of aeroplane ('lubs and the use of them for the fll1rpOllI" 
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of enC4WI'aging aviation and extending training in aviation in India wos 
a question on ~ i  the Government were inclined to look with sympathy. 
If my Honourable ~e  ~ i  ~  Mohan Malaviya, will busy him. 
self in the next week ()r two m creating the aeroplane club of Delhi I am 
sure that Sir Bhupendra N ath Mitra will be very anxious indeed to support 
him in securing results. , 

I think I have now answered all the main points that were put to me in 
"Wthe form of questions. Our object and the object of the whole Bouse is to 
encourage civil aviation, and I would put it to the House that in--the cir· 
cumstances which I have explained the best way to encourage civil aviation 
is to follow up this very useful debit.te demanding that we should encourage 
it by giving us a little of the money necessary for beginning to do 80. 

Mr. PreIl4em: The question is: 

.. That • IIlpPlementary IUDl aut e~  :a.. 9,96,000 be granted to the Governor 
~ in Council to defray the exp811M8 that will come in ooane of paymen' during 

the year ending the 3ht. day of Karch, 1927, in respect of Aviation." 

The motion was adopted. 

The Assembly then adjourned till Eleven of the Clodk on Thursday, the 
8rd March. 192'1. 
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